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LOK SABHA
Thursday, 4th August, 1955

The Lok Sabha met at Eleven of the Clock.
[MR. SPBAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Central Social Welfare Board

*419. Shri Radha Raman : Will the
Minnter of Education be pleased to
state: 3

(a) whethar the Central Sovial Wel-
fare Bowd have introduced any scheme
for the prevention of immoral traffic in
wemen and children; and

(b) if o, the nature of the scheme
and other schemes introduced by the
Cenuial  Social Welfire Board during
the current year?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) : (a) No, Sir.

(b) Does not arise,

Shri Radha Raman : May I know
if the Central Social Welfare Board has set
up any committee in order to make neces-
sary enquiries about this social evil which
is prevalent in the country ?

Dr. M. M. Das : Yes, in December,
1954, the Central Social Welfare Board
sct up an Advisory Commirtee which u:nll
investigate into the matter and submit its
report. :

Shri Radha Raman : May I know
what is the personnel of that Committee,
and whether the Central Social Welfare
‘Board has set apart any amount for the
<xpenditure which will have to be incurred
by this Committec ?

Dr. M. M. Das : The personnel of
the Cemmittee is as follows :

EI) Shrim1ti D anva ‘thi Rama Ra»
2) Shrimati Shanti Kabir.

(3) Dr. Shrimati Maitrayee Bose.
(4) Shrimati Vimalabai Deshmukh.
(5) Shrimati Parijatham  Naidu.
(6) Shri V. V. Sastri.
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No amount as such has been earmarked
for this Committee, but its touring and
other expenditure, if any, will be borne by
the Board.

Shri Radha Raman : May I know if
the Board has recognised some Homes for
maintaining the women and children who
are detected and rescued bythe police or by
social agencies, and whether any of these
Homes are being given grants by the Central
Social Welfare Bourdg?

Dr. M, M. Das : There are large
number of welfare  organisations strewn
all over the country which are receiving

ants from the Central Social Welfare

rd. So far as I remember I cannot
commit myself—I think some of the Homes
as the ones mentioned by the hon. Mem-
ber get some grants from the Central
Social Welfare Board.

st W TEiA c §zw ae dw-
T A 7 o afwfa frgee & 3, w
39 %1 oF 75 At wRw fear mar &
fe forr camet & dead wreft & o1 W@
TE & T T W §, 7 wiwwiwa:
T & Fo7 A § W T e
X FA F At waw fed oA
it ?

Dr. M. M. Das : This Advisory
Committee that has been set up by the
Central Social Weliare Board will tour
round the country, hold discussions with
representatives of the State Governments
and other organisations that are working
in the field, and they will produce their

report and submit it to the Board.

Mr. Speaker : Next question,

Shri M. L. Dwivedi : One supple-
mentary. It is an important one.

Mr. S + Every question is
important from the questioner's point ot
view,

Shri M.L. Dwivedi: This suprle-
mentary....
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Khadi for Uniform

*420. Shri D. C, Sharma : Wil
the Minister of Defence be pleased 10
state : -

(a) whether any Khadi is purchased
for the uniforms and liveries for the em-
ployees under the Defence Ministry ;
and

(b) if so, the quantity and value of
Khadi purchased in 1953 and 1954 ?

The Minister pof Defence Organisa-
tion (Shri Tyagl) : (a)and (b). Khadi
is not being purchased for the uniforms of
members of the Armed Forces, but the
question of purchase of Khadi for the
uniforms and liveries of civilian employees
is  under the consideration of Govern-
ment,

Shri D. C. Sharma : May 1 know
since when this matter came under consi-
deration, how long it has been under consi-
deration and how long it will continue to
be under consideration ?

Shri Tyagi : I do not know when
we started considering the matter, but the
matter is actually under consideration.
1 have a paper in my hand where my sister
Ministry, the Ministry which deals with
Supply and Disposals, have intimated to
me that the All India Khadi Industries
Board has communicated to them that the
maximum supply they can make in a year is
to the tune of Rs. 28:7 lakhs—Rs. 28 lakhs
worth of khadi alone, and nqt more, If the
Armed Forces adopt the khadi uniform,
probably the requirements will be much
greater. And as some other Ministries are
trying this khadi uniform, for instance in
the Railways and P &T. 1am afraid it will
not be possible for the khadi industry to
supply the full demand of the Armed
Forces.

Shri D.C. Sharma: May I know
for what category of employces khadi
uniform will be supplied and for what
category of employees khadi liveries will be
supplied ?

Shri Tyagi: Itis difficult for me to
speak for the whole of the Government of
India.

Shri D. C. Sharma : [ am talking

about the Defence Ministry, not about the
whole of the Government of India.

Shri Tya“l : As regards the Defence
Ministry, there is one uniform for all the
Armed Forces ; those who come under
the Armed Forces Regulations put on the
uniform of three different colours, one for
the Army, aaother for the Navy and a
third for the Air Force. That is the
uniform required for them. As regards
Class IV employees employed in various
offices as peons, etc., and other civilian
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employees, because they are not armed
personnel, their uniform cn be of any
colour or any variety of cloth.

/s ffer e . omif T
A St & Fg1 fF andr a1F 2 AW
w3 ¥ wfaw #r and w  awa |
# qg s wmgan g fr 3 wme @
#Y |y A @ aYE T AFAT @ IW K
IR F | 17 fawea @ A wa O
wt 9% A o ww @ ?

Shri Tyagi: May I correct the figures I
gave just now ? I find in the note it is said
that Rs.28 lakhs worth of order was placed
with the Khadi Board last year, and they
said their capacity to supply was Rs, 3325
lakhks worth of khadi but they have
not been able to supply even to the tune of
Rs. 2R lakhs, against the order that was.
placed last year.

Shri Chattopadhyaya : May I
know if it is a fact that the Chiefs of Staff’
of the Army, Navy and the Air Force
recently advised Goveriment that khadi
is most unsuitable for uniforms for the
various Forces ?

Shri Tyagl : Their opinion is that
khadi will not. give an absolutely uniform
colour or quality of cloth, which is very
essential for all the Armed Forces, It is
very difficult for one soldicr to put on onc
shade of cloth and for another to put on
another shade, And the same thing applies.
to qualityalso. As khadi is produced in
cottage industries everywhere by indi-
viduals, it is not possible to have the same
quality for all the supplies of uniforms.

Stock Verification

*424. Shri.Gidwanl: Will the Min-
ister of Defence be pleased to state :

(a) whether the attention of the Gov-
ernment has been drawn to the remarks
of the Public Accounts Committee on
page 5 of their Ninth Report with regard
to para. 17 (ii1) (a), Audit Report, 1952
about the recording of wrong certificate
of cent per cent. stock verification im
Eagiheer Park, Allahabad.

(b) if so, what action has been taken
against the defaulting officers ; and

(c) what steps havebeen taken to avoid
the recurrence of such casesin future ?

The Depu Minister of Defence
{Sardar Majithia) : (a) Yes.

(b) No such certificate of 100 per cent
verification was recorded by the Engineer
Park, and as such no action is called for.

y
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The mistake in reporting incorrect facts to
audit was attributable to the Defence Ac-
counts Department. Disciplinary action
against the individual has been finalised by
the Controller General of Defence Accounts,
and it has been taken.

(c) Necessary instructions have been
issued to MES as well as to the internal ac-
counting  department with a view to avoid
recurrence of such cases in future.

Shri Gidwani :" May I know whe-
ther there are any accounts maintained to
show the quantity and value of stores lving
in the Engineer Park, Allahabad ?

Sardar Majithia : Yes, there is an
accounting svstem and we know what
stores are lying.

Shri Gidwani : May I know whe-
ther any shortage of stores was noticed after
check ? '

Sardar Majithia : For that I re-
quire notice.

Shri V. P. Nayar: I find from the
particular paragreph referred 1o in the
queston that, although a claim of ninety per
cent stock verificaton was made, when
records were called for by Audit, even
records to show that ninety per cent stock
verification had been made was not sub-
mitted for audit scrutiny. May I know
what are the reasons for this ?

Sardar Majithia : Government has
seen that u ninety Fer cent check was made,
and the facts as alleged by the hon. Mem-
ber have not coms to the notice of Gov-
ernment. But as the hon. Member has
now made that statement on the floor of the
Housc, it wili be duly looked into.

Shri V. P. Nayar : I wanted to know
why, even though the Public Accounts
Committee reported that in spite of the
fact that Audit called for the records to es-
tablish that ninety per cent stock verifica-
tion had been made Government did not
submit the records—I did not refer to the.
Public Accounts Committee—but Govern-
ment did not submit them even for audit
scruting. It is very clear in this particular
li:{agraph on the basis of which I hope the

inister has stated this.

. Sardar Majithia : [ have alrcady re-
Elwd to that question that instructions have

ccn issued and that in future no such mis-
takes will be committed. ’

Part C States

*435. Shri Nan:das: Will the
Minister of Home Affairs- be pleased to
state

(8) whether it is a fact that the Chief
Ministers of Part C  States met in Delhi
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in May, 1955 and submitted a memoran-
dum to the Cent Government for the

cement of tHe financial powers of
Part C  States ; and

(b) if so, what are the points of the
memorandum and what action has been
taken thereon ?

The Dopu%. Minister of Home
Affairs ( Shri tar ) : (a) Chief Minis- .
ters of some Part C  States met in Delhi
in May 1955. Government have not re-
ceived any memorandum ofthe nature men-
tioned in the question.

(b) Does not arise,

Shri Nanadas: May I know whe-
ther they haveinformally asked for enhancing
their financial powers ?

~_Shri Datar : There is no question of
informally asking for powers, he me-
morandum as I understand from the pa-
pers, is not yet rcady. .

Shri M.L. Dwivedi: Asthe Minis-
try of Home Affairs is also concerned with
the administration of Part C States, may
I know whether the States Reorganisation
Commission has consulted that Ministry -
in connection with the future of Part C
States, and if so, whether Government has
given its views to the Commission ?

ShriDatar : Itisentirely for the Siates
Reorganisation ~ Commission to consult
any Ministry that they like.

Shri M.L.Dwivedi: Didtheycon-
sult thc Home Ministry ?

Shri Datar : So far as I am aware,
they have not consulted the Home Ministry
as such, but they have ¢ nsulted the Home
Minister.

Shri  Chattopadhyaya : May I
know if there is any point in enhancing the
powers of Part C States when in all like-
lihood they will be merged in the adjoining
Part A or Part B States ?

Mr. Speaker : Order, order. It is a
qucstion of opinion.

Agricultural Loans

*426. ShriDabhi: Willthe Minister
of Finance be pleased 10 state whether
in view of the fact that at many places
farnlers are not getting loans from apex
banks at reasonablc rates, as stated by him in
the House on the 16th April, 1955, Gov-
ernment have taken any steps to sce that
out of the money lent to the apex banks by
the Reserve Bank of India, farmers get
loans at reasonablc rates ?
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The Minister of Revenue and De-
fence Expenditur (Spri A.C. Guha):

The finance made available by the Reserve
Bank of India gets merged into the re-
sources otherwisc available to the Co-
operative Societies and Banks and it is
gnite impracticable to operate a system of
two distinct types of Lans, that pertaining 10
the Reserve Bank’s finance being at a
different rate of interest from the other per=
taining to the other resources of the Co-
operative Banks and Societies, The Re-

serve Bank satisfiesitselfthat the advantage
of the concessional rate at which it provides

finance is no: utilised by the Banks and So-
cicties concerned for objects such as in-
crcased dividends or extravagant adminis-

trative cxpenditure and goes towards a

general lowering of the ultimate lending rates

to the agriculturists.

The Reserve Bankof India has been ad-
vising the Co-operative Banks to enable
them to effect reduction in the rates of in-
terest. Some improvement is noticed in
this regard. The situation is, however ex-
pected to improve materially after the re-
commendations of the Rural Credit Survey
are fully implemented. With the stren-
gthening of the Co-operative structure that
would ensure mu h larger financial accom-
modation should be available from the
Reserve Bank with a significant lowering
of the general rate of interest charged to the
agriculturists.

Shri Dabhi: May I know the pre-
sent maximum rate at which the agricul-
turists are given loans and the likel:hood of a
decrease in this maximum rate ?

Shri A, C. Guha : When the question
first camc before the House, the rate of in-
tercst was ranging cven upto about 20 per
cent, but now the rates more or less range
from 6 1/4 per cent to 9 per cent and the
maximum in some States is 12 per cent.

Shri M. S. Gurupadaswamy : May
I know whether the Ministry is aware that
in certain States where these agricultural
loan opcrations have begun, a new busi-
ness Community has arisen which arrange
for these loans and take a middleman’s
commission ?

Shri A. C. Guha : Nothing like that
has come to the notice of Government as
yet, but I can assure the House that if any
ciase of this nature is sent to the Government
due action will be taken.

Shri M. S. Gurupadaswamy : Has

it come to the notice of the Ministry that

rticularly in my State, the Mysore

tate, befure loans are granted to the loangss,

middlemen  come and take commissions
varying from 6 to 12 per cent ?

Shri A. C. Guha: As I just stated,
no such report has come to the notice of
Government. Anyhow, as the allegation is
made, we shall make proper enquiriesin the
matter.

'
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Shri N. B. Chowdhury : May I

"know the amount of agricultural loan

granted by the Reserve Bankof India dur=
ing 1954-55 ?

Shri A.C. Guha: Rs. 21°21 crores
have been sanctioned ; I do not know ex-
actly what amount has been drawn till the
end of this year, but I think it wculd be
nearabout Rs. 20 crores on the basis of the
average that we can work out from cur ex-
perience of previous years.  In the previous
year, only Rs. 1643 crores were sanctioned
and thc amount drawn was Rs. 14°71 crores.
In this ycar 1954-55, the amount sanc-
tioned was Rs. 21721 crores and we expect
that the amount drawn would be between
Rs. 19 and Rs. 20 crores,

Pandit D, N. Tiwary : The Minister
has said that previously the interest charged
at some places. was about 20 per ce. t. May 1
know whether the interest  accumulation at
the rate of 20 percent will be written off when
it is found that it is still due ?

Shri A. C. Guha : That is a very tick-
lish question and I cannot give any assurance
on that point. That will depend solely on the
capacity of those co-operative banks 1o make

&any concession.

Russian Aid

*427. Dr. Ram Subhag Singh:
Will the Minvister of Finance be

pleased to state :

(a) whether it is a fact that the Gov-
ernment of the U.S.S.R. have offered
technical aid to India in the form of tractors
agricultural processing machinery, insec-
ticides etc. ; and

(b) if so, whether the Government of
i}du?hwe considered and accepted that
er

The Parliamentary Se to
the Minister of Finance (Shri R.

Bha:at) (a) No, Sir.
(b) Does not arise.

Dr. Ram Subhaz Singh : May I
know whether it has come to the notice of
Government that recently an expert de-
legat on of engineers has gone 10 Russia and
they also stated that the Government of the
U.g.S.R. has offcred technical aid to this

country ?

Shri B. R. Bhagat : There is some
misconception about this. The Govern-
ment of U.S.S.R. made a contribution of
four million roubles to the United Nations

ed e, and under this
Programme, the arrangement for assistance
is not between the two countries bila-
terally, but it is routed through the United
MNations Technical  Assistance Board,
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Under that the offer is th2re and the Gov-
ernment of India is considering it.

Dr. Ram Subhag Singh: My I now
the value of technical aid which we, .are
recelving through the Fund which the
Government of U.S.S.R. has contributed to
the United Nations ?

Shri B. R. Bhagat : ch have not
yet received anything. We have sent a
team of senior officers. They have gone
there now and their report is expected.
Only after we know the possibilities, we can
proceed further ith this.

Dr. Ram Subhag Singh: On what
basis those senior officers were sent to the
U.S.S.R. ? Did the United Nations ap-
proach the Government of India to send
those officers or were they sent at the invi-
tation of the Government of U.S.S.R.

Shri B. R. Bhagat : This too was
arranged through th:- United Nations
Technical Assistance Board,

Lead Deposits

*428. Shri C. R. Chowdary :
Will the Minisier of Natural Resources
and Scientific Research be pleased to
state 3

(a) whether it is a fact that large
quantities of lead deposits have
discovered near Hospet in the Bellary
Dastrict ?

(b) whether the ore has been analysed
by the National L boratories ; and

(6) the estimated quantity of lead
available therein ?

The Minister of Natural Resources
(Shri K. D. Malaviya ) : (a) to (c). A
statement giving the required information
is laid on the Table the House [See
Appendix III, annexure No. 43]

Shri C. R. Chowd:ry ¢ In view of
the fact that we are importing large quan-
tities of sul~hur and lead every ycar to
meet the internal d d, may I know
whether the Government will take steps to
expedite the investigations and prospecting
of lead and sulphur on a commercial scale
in the Second Five Year Plan period ?

Shri K.D. Malaviya ¢ Itis true that
there is a large demand for both sulphur and
lead here, but it has not yet been proved
that this discovery is likely to give us any
appreciable quantity of Ld

Shri C. R. Chowdary': May I
know, subject to the availability of required
quantity of ore, whether the ore is found
fit for processing lead and sulphur aca-
demically on a commercial scale ?

Shri K. D. Malaviya : It has not yet
been proved that it ;s worth while trying
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to have commercial exploitation of this
mine, because so fur only superficial pockets
of lead have been discovered. Now some
pit miNing will be r sorted to. Suth de-
tailed prospecting alone can tell us whether
there is sufficient quantity and quality of
lead present there.

Shri V. P. Nayar: May I know whether
Government have made any comprchen-
sive survey of the resources which
might yield lead in this country ? May [
also know hether, subscquent to the pub-
lication of the geological memoirs, Gov-
eriment have any recor's to show that
they have made an exhaustive enquiry into
the subject ?

_Shri K. D. Malaviya 1 Yes, to a cer-
tail extent but so f r, an exhaustive survey
far lead nd sulphur has not been made as
suggested by my hon. friend. but we have
in our programme a very exhaustive pro-
gramme for these two important mineral
ores. It is also true that we have discovered
eirtam important pockets of lead and sul-
phur.

Adult Blind Training Centre

*429. Shri Ibrahim : Will the Min-
ister of Education be pleased to state :

(a) the nature of trade and vocations
which are taught to the adult blind at the
Training Centre for the Adult Blind,
Dehra Dun, and

(:Be the number of students who
completed their courses in the Centre during
the year 1954-55 ?

The Paliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : (a) A statement ~iving the required
information is placed on the Table of the
House [See Appendix III, annexure
No. 44]).

(b) So.

Shri Ibra*im : May I know the
annual expenditure on this school ?

Dr. M. M. Das : The expenditure
was Rs. 1,68,730 for the year 1952-53,
Rs. 1,87,047 for 1953-54 and Rs. 2, 77,455
for 1954-55.

Shri Ibrahim : How many successful
candidates had been provided with Gov-
ernment service ?

Dr. M. M. Das t So far 27 ex-trainces
had been employed in different indus-
tries.

Sardar A. S. Saigal : May I know
whether it is a fact that a centre for women
is going to be opened ?

Dr. M. M. Das : Thercis a proposal
for opening a ceatre for women.
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Colombo Plan

*431. Shri Jhulan Sinha : Will
the ‘Minister of Finance be pleased to
state the amount of aid received and assis-
tance given by India under the Colombo
Plan during the year 1954-55 ?

The Parliamentary Se to the
Minister of Finance (Shri B. R. Bha-
gat): The amount of aid received in the
shape of materials and equipment by India
during 1954-55 under the Colombo Plan
was Rs. 2:76 crores. During he same
period assistance by India to Nepal under
the Colombo Plan amounted to
Rs. 2,44,16,840.

Shri N. B. Chowdhury : May I
know whether it is a fact that some of these
projects in India are held up due to the non-
receipt of the technical assistance under the
Colombo Plan in time ?

Shri B. R. Bhagat : I am not aware
of anything. If the hon. Member has
any specific instance, he can point it out,

Shri L. N. Mishra : May I know if
every year a part of the aid received under
the Colombo Plan remains unutilised in
India and, if so, the reason thereof ?

Shri B. R. Bhagat : As ex-
plained the other day, tnere is always a
time lag between the commitment and
the utilisation.

Museums
*432. Shri Bibhuti

Will the Minister of Education
sed to state:

Mishra:
be plea-

(a) whether Government have pre-
pared a scheme far the reorganisation and
development of museums in India ; a nd

b) if so, whether Government have
made any expert survey in this regard ?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): (8) The Government of India are
considering the general question of the re-
?rg;nidsption and development of museums
n India.

() No, Sir.
it fansfar forw © wam T ®Y T
¢ fr ago & i & v & o qoR

foed v g A & ? ag A
woa S gfw A, & o7 F
fo? gorTT M NrewET 3R A A
qraErg @W?

Dr. M. M. Das : Govcnunentt.li‘:fully
ware of this fact and it is trying to steps
:,3. which this can be properly utilised.

4 AUGUST 1855

Oral Answers 334

ot fayfr forwy T A A
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Dr. M. M. Das : The proposal for
reorganisation of the museums in India has
Jbeen taken on hand and it is expected that
something will be done in the near future,

High Altitude Rescarch

‘ﬂ:. Shri Bhagwat Jha Azad: Wil
the inister of Natural Resouces and
Scientific Research be pleased to state :

(a) whether any Symposium on High
Altitude Rescarch was held in Kashmir
in May, 1955 ;

cl(‘b) if 80, the names of the participants;
an

(c) the decisions arrived at ?

The Minister of Natural Resources
(Shri K. D. Malaviya ) : (a) to (c). A
statemnent giving the required information
is laid on the Table of the House. [See Ap-
pendix III, annexure No. 45]

Shri Bhagwat Jha Azad : May I
know whether in this symposium a desire
was expressed that high altitude research
should be vigorously pursued, and if so
what attempts are being made by the Go-
vernment of India to pursue this matter ?

Shri K. D. Malaviya :  Certain
matters were discussed in this symposium.
They are not before the Government of
India in any specific form for implemen-
tation. There are certain pro s a
from the proceedings of this symposium
and they are under consideration by the
Government of India.

Shri Bhagwat Jha Azad : In what
way is the Government of India associated
with ?the Gulmarg Research Observa-
tory

Shri K. D. Malaviya : So far as I
remember, tHe Government of India is

iving some help to the Aligarh Universi
or this Observatory. i

Shri Bhagwat Jha Azad : Do Govern-
ment proj to set up some observa in
the Him;’?:;anfcﬂhn in the near mni“g?

Shri K. D. Malaviya : The proposal
ill t‘;ni;ier consideration by the Government of
n

Shri N. M. Lingam : May I know
ifmydedlionhasbeenukenm'{hrem
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to the fixing of the permanent location of
the laboratory for high altinfde research ?

Shri K. D. Malaviya : That matter
too is under consideration of Government.
Gulmurg is one of the places where this
matter of locating a high altitude obser-
watory is being considered.

ot WY Wi

*¢3y. sft wer TSt 0 ®T oo
W {c ATH, Leuy # e ma arcifea
oA GEqT 9308 ¥ IO & A F
g ¥oTA #Y FO w4 fFo:

(%) = grafat @ yfa et
fra} & deew &3 & faeg & wr€
forg frar mar & 5 WK

(=) afz &, at =1 " FN-
faa faaal & oF wfa awrges 9%
T@q ¥ FO w7

T I (@A weifean)
(%) wowre sft W seamay ox e
FTE L

(&) g weF T g1 |

My M@ A Igaa ¢ &
W & TAT WS AL T8S AT
TS WA off 7 fedw wuedfex
A F = A 99 fom F I
7g WA far ot fe & ol & oy
wIR gETE W 3 FifE e swrfee
TR F sgrer 0 A4 O | @ T oA
s femmeEn A gaE e ?

WA wofeaT T ¥ AT F ar
# o wg wwar § 5 q@EC ¥ O
A aga & i AN @ ¥ AT
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Ordnance Factories

*436. Pandit D. N. Tiwary : Wil
the Minister of Defence be pleased to
state :

(a) whether it is a fact that the pro-
duction of s for civil consumptios in
ordnance ies has considerably de-
creased since January, 1955 ; and

(b) if so, the reasons therefor ?
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The Minister of Defence Organisa
tion (Shri Tyagl) : (a) No, Sir.

{b) Does not arise.

Pandit D, N. Tiwary : What is the
value of production of the ordnance fac-
tories for civil consumption during the last
six months of 1955 and the corresponding
period in 1954 ?

Shrl Tyagi : Production for civil
trade in the odnance factories has ranged
from Rs. 2115 lakhs in the month of April,
Rs. 30-47 lakhsin May Rs, 36-86 lakhs
in July—the average being Rs. 28-32 lakhs
?or month from April to December 1954.
n the month of January it went up to

34'46 lakhs; in February, Rs. 41-28

khs, in March and April—they

are lean months—producton has slackened

the value being Rs. 36-95 lakhs in March
and Rs. 28-59 lakhs in April.

Pandit D. N. Tiwary : For how many
working hours are these factories engaged
In manufacturing goods for civili.n con-
sumption ?

Shri Tyagi : They are not completely
engaged but wherever some spare capacity
is available and it can be diverted towards
production of civilian goods it is always
taken into account and civilian goods are
produced.

Pandit D. N. Tiwary : What was
the total hour in 1954 ?

Shri Tyagl : In the year 1954 also
some goods were produced. I  have
quoted just now he figures.

Pandit D. N. Tiwary : I want the
working hour: during which they were
enga "ed in manufacturing goods for civilian
supply.

Shri Tyagi : The normal working
hours are there. But the whole factory
is not to produce civilian goods. The part
of the factory, the machines of which can
be spared, is diverted towards production
of civilian goods during the same period
as the factory working hours.

Mr. Speaker 1 He does not want
the working hours from day to day.
He wants the total number of worki
hours during which the factory was
in manufacturing such goods,

Shri Tyvagl + No such ficures are
maintuined, Sir.

Shri U.C. Patnaik: May I know
if this income is based upon calculati -ns
of pricing which are highly exaggerated ?
For instance, we were discussing here last
year about the cost of ammunition being
three times the cost of imported ammuni-
tion
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Shri Tyagi : In the case of civilian
?:ds we are generally, required to tender.

erefore, it cannot be based on that cost
and it is generally approximate to the market
price of the articles manufactured.

Nawab of Bhopal

*437. Shri Eswara Reddy : Wil
the Minister of Home Affairs be pleased
to state whether the Nawab of Bhopal
has disclosed his foreign assets to Go-
vernments ? !

The Dep Minister of Home
Affairs (Shrl“%nlr) + His Highness the

Nawab of Bhopal has made declaration of
his foreign assets.

st TgaTy fag : #=1 & 9 awar
i a R g?

Mr. Speaker : He has made declara-
ration of his foreign assets.

Shri Eswara Reddl : May I now
what is the amount of the assets ?

Shri Datar : It would not be in the
public interest to disclose that amount,

Shri Nanadas : May I know whe-
ther the Government has got any control
::d ae?e that these foreign assets are not wase

Shri Datar : [ believe the Govmn-
ment has sufficient control over all foreign
assets.

Indian Navy

*440. Shri Raghunath Singh :
Will the Minister of Defence be pleased
to state the steps that the Government pro-
pose to take for the expansion of the In-
dian Navy ?

The Dm;ty Minister of Defence
(Sardar jithia ): Government always
has in mind the re-eguip-pim of each arm in-
the context of the d fence of our country.
In regard to the Indian Navy, steps have
been taken to—

1. acquire modern ships and to re-
place existing ships by new and better
ones ;

2. provide better dockyard facilities
for the growing Fleet ; and

3. improve training facilities for Naval
personnel 1n India. .

Shri Raghunath Singh Is it a fact
that the proportion of the Indian Navy
isonly o-5 of the world Navy ?

Sardar  Majithia : Probably, the
hon. Member knows more about it.

Shri Raghunath Singh : Then, what
is your figure ?
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Mr, Speaker : Order, or «

Shri U. C., Patnaik: May I know
if the Government has made any efforts
to build up a National Volunteer Reserve
and Naval Auxiliarics as has been con-
templated for the last 8 or 10 years ?

_The Minister of Defence (Dr. Katju) 1
Sir, the Navy is just in the beginning stages
and we are taking most active steps to build
itup., But, it can only be done by a gradual
process.

Shri Joachim Alva: Is the Govern-
ment aware thatour Navyis incomplete
without the possession of a single sub-
marine ? If our naval officer have re-
ceived anti-submarine warfare training may
I know whether the Government propose
to buy one submarine or many in the near
future ?

Dr. Katju : That matter is under
consideratin for some time whether you
buy many or you buy nothing.

Central Drug Research Institute,
Lucknow

*“443. Shri Ram Shankar Lal :
Will the Minister of Natural Resources
and Scientific Research be pleased to
state,

(a) the amount sanctioned for the
Central Drug Research Institute, Luck-
now for the current year; and

(b) the amount sanctioned during the
years 1953-54 and 1954-55 ?

The Minister of Natural Resources
(Shri K. D. Malaviya):

Non-
Recurring recurring
Rs. s.
(a) 12,63,800  4,30,000
‘() 1953-54 10,12,566  2,07,000
1954-55 11,44,162 76,000

st yer i ;w7 § o gwar
§ fr @ fod v @ oft aw
ATy whafegt & a § §19 W
¥ wre A wAww ¥ v f5R 7

ot %o o wrenlly : T foad
terege } wegy @ W fear €
A oW wefee ad) ¢ v 9w wiwfeal
F A 7 fes &€ 1

Dr. Rama Rao : May I know the

main lines of the research that is being
conducted ?
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_ Shri K. D. Malaviya : As ] said
Sir, this is a very big question. If the
hon. Member is interested in knowing the -
main lines of research I may say that the
work of the institute is divided into seven
dmsgons and the seven important divisions
of science are included in it,

Shri R.S. Diwan : May I know the
number of foreign cxperts "‘Goverrment
propose to recruit in this respect ?

. Shri K. D. Malaviya : I have no
idea,

Expert Team of Educationists

*445. Shri Ram Dass : Will the
Minister of Education be pleased to
refer to the reply given to starred question
No. 376 on the 25th November, 1954 and
state the nature of improvements sugges-
ted by the team of 18 Indian Educatio-
nists in the system of Education and its

curricula after their study tour in Den-
mark ?

The Parliamentary Secreta to
the Minister of Education (Dr. l'Ilfl"' M.
Das): A statement 1s laid on the Table
of the Lok Sabha, (See Appendix I11, An-
nexure No. 46).

&t TR W ;@ Ry [Ew
gt & fr Tade s g www A
OF T T KT AT @ &, Ay w
# o wwar § & ore gt e A
gt =ew ¥ fow arft & qeafas.
gt ?

Dr. M. M. Das : Sir, I could not fol-
low the question.

Mr, Speaker : Now [ have been able
to follow it completely.

Shri Ram Dass : From the statement
it appears that the Government is going to
adopt a scheme of Folk High Schools.
May I know how the Folk High Schools
are different from the present high schools ?-

Dr. M. M. Das 1 The recommenda-
tions of the team are given in the statement
to which reference has been made by the
hon. Member. The report contaning the
recommendations of this team which went
to Denmark was referred to the Committee
of Higher Rural Education. That Com-
mittee has considered the report and has
formulated its own reco mmendations.

Shri Ram Dass : May I know
what are those proposals which this Team
has made which were not alrcady known
to the educational experts in India ?
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Dr. M. M. Das : [ have said that the
Government has not considered the re-
.ommendations. We referred the recom-

endations to the Commuttee of Higher
‘Rugal FEducation. That Committee has
considerd fully the recommendations of this
eam and has formulated its own recommen-
_Latiom.

Pandit D.N. Tiwary: ng I know

In what respects the proposed Folk High

Schools will be different from the existing
“high schools ?

Dr. M. M. Das: I havesaidthat the
recommendations have not been accepted by
Government. As itis, those recommenda-
tions were referred to another Committce
and that Committee has made its own re-
commendations which are under the con-
sideration of the Governmnt.

Western Command Headquarters

*447. Sri D, C, Sharma : Wil
the ninis:er of Defence be pleased to
state :

(a) whether the Headquarters of the
Western Command have been shifted to
Bimla ;

(b) whether accommodation and
other necessary facilities are available
there according to the requirements ;
and

(c) the decision taken by Govern-
ment regarding the accommodation vaca-
ted by the Western Command in Delhi ?

The u Minister of Defence
{Sardurmﬁnﬁthh) + (a) Yes.

(b) Yes, except certain residential and
technical accommodation.

" {c) All the accommodation vacated by
H.Q. Western Command in Delhi with
the exception of 61  rooms in Kichner
1Road Hostel and 18,844 sq. ft. of office ac-
commodation has been used for wvarious
purposes of the Defence Services. Rooms
in the Kichner Road Hostel have been
kept vacant as the hostelis to be demolished
shortly and the vacant office accommodation
is pr ed to be used by the occupants of
K~ Block which has been declared unsafe
for continucd occupation and 15 to be de-
molished.

Shri D. C. Sharma : The hon. the
Depury Ministér said that more accommoda-
tion will be required so far as residences are
concerned and technical requirements are
concerned. May I know whether the re-
sidential accommodation that is required
and the accommodation for technical pur-
poses that is required Will be supplied by
the existing houses and the existing ac-
commodaton facilities 8vailable in Simla,

- or new buildings will be put up?
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Sardar Majithia : So far as technical
accommodation is concerned, naturally
that will have to be built up. For instance
take a power house. You can rot expect
the old power house to continue. So also
for certain  aerial projects, or receiving
and transmiting stations, wiring signal
office and others new buildings will have
to be provided as they cannot be located
in the old buildings.

So far as residential accommodaticn is
concerned, efforis will be made to have
self sufficiency, but in view of the number
required, if we cannot get accommodation
from the local people, naturally, new houses
will have also to be built.

. ShriD.C. Sharma: May 1 know
if any inventory has been taken of the ac-
commodation available at Simla at present
and if an effort has been made to make the
maximum use of the available buildings
there ? If so, what are the other require-
_merl:fgs? that will be met with by the Ministry
1tse

Sardar Majithia: As havc alread
said, we have considered the matter. {
])crsonnlly went there ard thoroughly
ooked into the question before wo de-
cided 10 move the head-quarters to, Simla
and, as I have said, residential accommo-
dation will be built because theexisting ec-
commodation is not suitable.

Shri Matthen : May I know whether
the hon. Minister is aware that there is
hardly 25 per cent residential accommoda-
tion for the married officers today as it
used to te in British days ? Today, when
we have more than 90 per cent married
officers there is a regular grievance from
every one of them that even when the
return after three ycars® scrvice in
Kashmir, they cennot get residential
accommeodetion. May I know what the
Government is doing about this matter ?

Sardar Majithis : Firstly, I should
like to controvert the figures given by the
hon. Member; they arc not correct. But
the Government does not know that there is
acuteshortage of married officers’ accommo-
detion and we have got a regular plan which
is going before the Planning Commission
for implementation.

Shr1 Matthen : What he said is not
correct. Mine is correct.

Union Public Service Commission

*4;;;. Shri Dabhi : Will the Minis-
ter of Home Affairs be pleased to state :

\a) whether it is a fact that the mem-
bers of the Union Public Service Commis-
lisu are either officials or retired officials ;
a
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(b) if so, whether Government pro-
pose to appoint any non-officials as Mem-
bers of the Commission ?

The Deputy Minister of Home
Affairs (Shri D-tlnrd ) ncl (a) S,tgtenwmtf
showing the background and experience o
the members of the Union Public Service
«Commission is placed on the Table of the
‘House [See Appendix III, annexure No.

-47).

(b) Government have recently ap-
-pointed Shri ]. Sivashanmugan Pillai,
.Speaker, Madras Legislative  Assembly,
.23 2 Member of the Union Public Service
«Commission. He is expected to assume
.charge of the duties of this office shortly.

Shri Dabhi : From the statement it
:appears that one member has resigned and
three of them are cither officials or retired
<officiale. May 1 know whether any non-
vofficial ‘is likely to be appointed in that
wacancy ?

#ShriDatar : The post of onc memberis
tiikely to be filled immediately.

Dr. Suresh Chandra May [ know
ithe reason why officials, whose records
and antecedents were bad before India
[become independent, were appointed ?

Shri Datar : I should like hon.
Members not to make any such insinu ations.
“The Government have taken into considera-
tion the antecedents of all these members
.and they are satisfied with their records.

Shri B, S. Murthy : May I know
whether Government is considering to per-
suade the State Governments to have on their
.Public Service Commissions a Harijan
member as far as possible ?

. Shri Datar : Our example of appoin-
ting Shri Sivashanmugan Pillai, ssche-
-duled caste member, s far more elogquent
.than any advice.

Nutritine Diet

.*451. Shri Gidwani :"Will the
Minister of Education be pleased 10
state :

_(a) whether it is a act that a * mea} for
millions”, a balanced and nutritive food
has been evolved by the Indisn Institute
.of Science, Bangalare ;

mdfb.l the main ingredients of the meal ;

(c) what i
ldl.llt)? at will be itsc ost per day for an

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) : (a) The Indian Institute of Science,
Bansa'lott, has evolved 2 “Supplementary
Food’ for balancing the mo rmaldiet and
supplying sufficient amounts of proteins,
wvitamins and minerals.
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¢ (b) The Su;!ﬁid]ﬂc‘rltnry Food consists
of processed groundnd,; sesame and soya-
bean cake flours with lm vitamins and
minerals.

(¢) Itis estimated that the ot of the
food will be 3 to 4 annas per pound when
produced on a commerciel scale. An adult

uires only 2 oz. of the food per dsy
and the cost will be about half anna.

Shri Gidwani : May I know whether
all the ingredients are available in Indis in
sufficient quantities ?

Dr. M. M. Das : So far as the main
ingredients are concerned, namely, ground-
nut, scsame and soyabesn cakes, they are
available in plenty in this country. Mii erals
are also wnfnblc. But so far as vitamins are
concerned, I think--I am speaking from me-
mory—some  vitamins will have to be
imported.

Sardar A. S. Saigal : May I know
whether any feeding ¢xperiments have been
made with this new food ?

Dr. M. M. Das ! The Meal for Mil-
lions Foundation of America has financed
the production of about one ton of this Food
and they have carried out some feeding ex-

riments about the accepability and pa-
atability of this particular food and their
report is that the food is well tolerated and it
is acceptable,

Ex. I. N. A. Officers

*453. Dr. Ram Subhag Singh :
Will the Minister of Defence be pleased
to state the date from which effect is being
given to the orders regarding the removal
of the disqualificetion imposed on the
officers of the former Stste Forces who
served with the Indien Army and who
were retired or  discherged becausc they
had joined the I. N. A. ?

The Deputy Minister of Defence
(Sardar Majithia): Orders regarding the
mt of de novo commissions in the Regular

y to ex-States Forces officers who had
joined the I. N. A. were issued on the 29th
January 1955 and are effective from that

ate.

Dr. Ram Subhag Singh : May I
know the approximate period which will be
required to give effect to the order which
has been pessed and whether all the State
officers who had joined the I. N. A. will
be covered by that order ' ?

Sardar Majithia : No approximate
period can be given because the officers
concemed will have to Ilp,)ly and cach cage
will be considered individually,

Shri Nanadas : May I know the
number of officers who are thus disqualified
and the number re-appointed since 29th .
January ?
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Sardar Majithia : I require notice.

Shri Gopala Rao: May I know
whether their previous service will be taken
into account when they are commissioned ?

Sardar Majithia : It will be taken into
account.

Hindustan Aircrafts Ltd.

_*453. Shri Ibrahim : Will the
Minister of Defence be pleased to stats the
number of  jet-propelled vampires built
at the Hindustan Aircraft Factory at
Bangalore during the year 1954-55 *

The Deputy Minister of Defence
(Sardar Majithia): It would not be in
public interest o disclose the figure.

Shrl Ibrahim : May I know the
number of forcign experis working there ?

Sardar Majithia : I require notice.

Shri Kamath : Arc these aircraft
built or merely assembled ?

Sardar Majithla : So far as the air-
framc is concerned, it is built there but the
engine is got from outside.

Shri V. P. Nayar : If it is not against
the public interest, may I know what per.
centage of the components of the jet aircraft
is manufactured from its raw material
stage and what will be the cost of imported
raw materials which go into the production
of cvery jel-propelled vampire ?

Sardar Majithia : As I said, the
engine is imported. The question that
the hon. Mecmber has put is connected with
the project for the manufacture of aerv-engi-

nes in [ndia.
gfemfew aree
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[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): Yes, These
have also been .considered].

ot W TE < AT 7 W Y
¢ & ag 7 fadgs oo wfide §
o fear @r |¥Am ?

Dr. M. M. Das : Yes, Sir.
State Bank of India Act

*455. Shri Radha Raman : Will
the Minister of Finance be pleased to
state whether Government propose to
amend the Statc Bank of India Act so as
to remove the disqualification of immo=
vable property as an approved security ?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
Immovable property is alrcady eligible as
collateral security in certain circumstances.
It is not proposed to amend the Statc Bank
of India Act to widen such eligibility.

Shri Radha Raman: May I know
if the Government src thinking of enlarging
the scope of the Bank's activities by the
removel of this dieguelification of immove=-
ble prop:rty at an approved security?

Shei A, C. Guha: As I have alread
said in the reply, it is not proposed to amen
the State Bark of Indiz Act to widen such
eligibility.

Shri Radha Raman: May I know if
the Government hrve received any memo-
randum to the effect that the present
conditions and such other disqualifications,
as there are at present, should be removed ?

Shri A. C. Guha: This matter was
theroughly _ discussed during the debate
on the StateBank of ndia Billand tha matt-
er has been examined. We have come to the
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decision that it would not be quite good for
the State Rank to keep irs money locked in
immovable property. This is not the pro-
cedure followed by thz banks in India and
80 we are not going to widen such eligi-
bility. It will also be romembered that
the State Bank of Inaia would not give loans
to the primary tenants as such direct. but
will give loans only through the ch-opera-
tive societies and co-operative banks and
wther sorts of organisations. ;

Travel C&ncmlonc

*456. Pandit D. N. Tiwary: Willthe
Minister of Education be pleased to
refer to the reply given to Starred Question
"No, 2337 on the 18th April, 1955 and statc:

(a) whether the 75 par c2nt. concessions
in Railways and Bus travel fares granted
‘by Government to University students 18
-over and above the conc=ssions allowed by
the Ministry of Railways;

(b) the number of students who have
-availed of this concassion upto Junc, 1955;
-and

(c) the total amount spent so far in
‘this regard ?

The Parliamentary Secretary to
‘the Minister of Education (Dr. M. M.
‘Das): (a) Yes, Sir,

(b) 771 in 15 different barches. \
(c) Rs. 18.300/-

Pandit D. N. Tiwary: May I know
‘which of th- universities in India availed of
this concession ?

Dr. M. M. Das: The Universities of
Bombay, Calcurtta, D:lhi, Nagpur. Punjab.
ga]i)ninnna and the State Government of

Pandit D. N. Tiwary: May I know
‘what was the expenditure incurrcd last
¥ear in this connection ¥

. Dr. M. M. Das: Last ycar no expen-
-diture was incurred on this account,

Private Industrial Sector

*459. D>. Ram Subhag Singh:
“Wr;:ll the Minister of Finance be pleased to
state:

(1) whether Government propose to
appoint a Commission to inquire into the
sefficiency of the private sector of the Indian
Industry: and

. (B)if so, when this commission is
likely to be appointed ?

_ The Minister of Finance (Shri C. D.
‘Peshmukh): (a) and (b) . I presume
the hon. Member has in mind a remark
made by me on May 22, 1955 at a Press
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Conference at Bangalore, If so, the remark
was made as a suggestion thrown out and
to be borne in mind by the appropriate
authorities of the Government in the event
of any acute controversy arising regarding
the relative efficiency of the public and
vate sectors. At present there is no
intention to appoint such a Commission.

Dr. Ram Subhag Singh: May [
know whether it has come to the notice of the
Government thar there is though not very
acute, some inefficiency both in the private
and public sectors in India?

Shri C. D. Deshmukh: It is quite
possible that *o a cartain cxtent there is

incfficiency in both the sectors.

Dr. Ram Subhag Singh: May I
know the percentage of diffzrence between
the acute inefficicncy and inefficiency to
certain extent ?

Shri C. D. Deshmukh: This matter
is not capable of statistical m-asurement.

Shri K. P. Tripathl: In view of the
report of the Productivity Enquiry
Committee that the manag: ment of indus-
tries in India is very backward and ineffi-
cient, I think some enquiry should be held
into this matter. Will the hon, Minister
hold such an enguiry or take steps whicl
may lead to such an enquiry ? )

Shri C. D. Deshmukh: This sugges-
tion should be addresed t» the Commerce
ani Industry Ministry.

Shri L. N. Mishra: May [ know
whether it is a fact that the private sector
has failed to fulfil its obligation in the first |
Five Ycar Plan and if so, whether banks have
tried to ascertain the reasons and if so,
what are the reasors thercof?

Shri C. D. Deshmukh: As far as [
am aware there is no significant failure on
the part of ths p-ivate sector to attain the
targets that were indicated for them in the
First Five Year Plan.

Shri R. S. Diwan: May I know, apart
from the, idea of appointing a Commission
to ga into the g neral working of the private
sector there were some  complelnts about
a particular company in Bombay, an en-
gulry was set up by Registrar of Companics,

ombay and the Enquiry Committee’s
report was totally against the working of
that company? May I know what the
Government have done in that respect ?

. Shri C. D. Deshmukh: Somc inves-
rgﬂion took place under the Industries
(Development and Regulation) Act.

Shri R. S. Diwan: If you permit Sir,
I can give the name of the company ?
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Shri C. D. Deshmukh: [ know the
company which the hon. Member has in
mind. Later on there was an extensive
change in the position and the management
of the company and proposals have been
received in the Finance Ministry for
approving this change. In view of these
circumstances, it has not been considered
necessary to proceced with the original
suggestion to file a gasc ugainst the company
I.:{tdcr a particular section of the Companies

ct,

Basic and Social Education

'?ﬁo. ShriTbrahim: Willthe Minis-
ter of Education be pleased to state:

(a) the expemditure incurred by the
Centre for the development of Basic
and Social Education during the - years
1953-54 and 1954-55; and

(b) whether it is a fact that the amounts
budgeted in these years on this account were
later cur down due to financial stringency ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(8) Rs. 1.65 crores and Rs. 4.76 crores were

sanctioned during 1953-54 and 1954-55
respectively.

(b) No, Sir.

. Shri Ibrahim: May I know whether
this expenditure includes the amount
allotted under the First Five Year Plan or
whether it is irrespective of that ?

Dr. M. M. Das: All these arc under
the Five Year Plan.

Shri S. C, Samanta: May I know
whether the budget amount has been spent ?

Dr. M M. Das: So far as the year
1954-55 18 concerned the total allotted
amount ¢ould not be spent.

... ShriN. B. Chowdhury: May I know
if it is a fact that according to the targets
of the Five Year Plan, there is a shortage
In the number of Basic Schools that had
to be opencd during the First Five Year Plan
and if so, what steps have Gov ‘rament taken
lo see that the targets are attained ?

Dr. M. M.Das: The Guvernment has
taken every step that is possible.

Shri Veeraswamy: May.I know the

number of centres of Basic and Social
Education in Madras State ?

Dr. M. M. Das: [ want notice,

ShriB.S. Murthy: Thc Parliamentary
Secrctary said that every step has been
taken ; may [ know some of the steps taken ?

Dr. M. M. Das: Many steps have
been taken.
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Civilian Officers

*461, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to-
state the number of Indian Civilian Officers-
of the Government of India who have migra-
ted to Pakistan during the last three years:
separately after retirement from service ?

The Deputy Minister of Home
Affairs (Shri Datar): A retired officer
1s not required to intimate his address or
take permission before leaving India.
The information asked for is not therefore
available.

~ Shri D, C. Sharma: May I know,.
if any representations have been reccived
from the public with regard to the fact that
some of the Indian Civilian Officers of the
Government of India and also the State
Governments have migrated to Pakistan ?
Is it a fact that the Government does not
keep any statistical details regarding pen-—
sions etc. paid to them?

Shri Datar: So far as the first part
of the question is concemed, the answer
is ‘yes’. So far as the second part of the
question is concerned, in respect of pensions
that any retired officer desires to draw in
a foreign oountry, a claim has to be made
through what is known as the Central
Claims Organisation. There is such a
body in Pakistan. So far as Pakistan is:
concerned, the total number of claims
received for the four years up to 31st July,.
1955 is 69.

Shri D. C. Sharma: What is the:
number of such claims in the year 1953,.
1954 and 19557

Sh.rl_Dutsr: I have said, the total
number is é9.
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Shri Datar: [ cannot give any infor--
mation on that point.

Shri Kamath: Will the hon, Deputy
Minister be in a position to give, in the
ublic interest, the names of thosc officers
in respect of whom claims have been re-
ceived from Pakistan?

Shri Datar: 1 do not think it is
necessary in the interests of the public to
mention the names of those officers.

Shri M. L. Dwivedi: Question No.
430 can be taken up. It is an important
qucltmr:.

Mr. Speaker: Shri Krishnacharys’
Joshi.
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The hon. Member is absent.

Shri Naval Prabhakar: Question
No. 423.
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Shri N. B. Chowdhury: Arc we to
suppose that all the I.C.S. officers know
Hindi ?

Dr. M. M. Das: We cannot suppose
that all the I.C.S. officers know Hindi;
but so far as these particular classes arc
concerned, no 1.C.S. officer attends these
classes.

WRITTEN ANSWERS TO QUESTIONS
Rifles

*421. Shri M. R. Krishna: Will "the
Minister of Defence be pleased to state:

(a) the percentage of the Rifles wused
by the Defence Forces which is manufac-
tured in India;

(b} whether the Defence Forces are
still using Rifles manufactured in foreign
countries;

(c) when the last purchase of Rifles
from foreign countries was made; and

(d) what was the total value paid for
that lot ?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Approximately
94% of the main types of Rifle s in use with
the Army are of indigenous manufacture.

(b) Yes, because of the existence of old
stocks of these rifles, which will not be re-
placed by fresh purchases.

(c) Last purchase of Rifles from foreign
countries was made during the year 1948.

(d) The value paid was Rs. §7,92,293/5/4.
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Exhibition of Hindi Books, Maps-
and Charts :

*430. Shri Krishnacharya Joshi:’
Will the Minister of Education be
leased to refer to the reply given to Starred
estion No. 1903 on the 5th Aprﬂ, 1958
and state when the proposed Exhibition
of Hindi Books, Maps, Charts etc. will be
held and for how long it will last?

The Minister of Education and
Natural Resources and Scilentific’
Research (Maulana Azad): The Exhi-
bition is going to be inaugurated on the 12th-
August, 1955 and will last till the 21st
August, 195s.

Underground Water in West Bengal'

“433. Shri Subodh Hasda: Will the'
Minister of Natural Resources and
Scientific Research be pleased to
state:

) (11) whether it is a fact that the Geolo-
gical Survey of India have discovered a
belt of Permanent Water Source int he West
Bengal below the earth surface; and

(b) if so, when Government propose to-
lift the water?

.The Minister of Natural Resources"
(Shri K. D. Malaviya): (a) and (b). A
statement giving the required information
is laid on the Table of the House. [See
Appendix III, annexure No. 48],

Appointment Board, Manipur

*438. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleased
to state:

(a) whethe- it is a fact that an Appoint-
ment Board was constituted in 1954 by the"
Government of Manipur for the appoint=
ment of clerks and Grade 1V Officers in the-
Government services of Manipur;

(b) whether the Appointment Board:
still exists; and

(c) if not, the reasons therefor ?

The uty Minister of Home
Affairs (m Datar): (a) Yes.

(b) No. It was discontinued with effect
from the 25th May, 195s.

(c) It was considered that the respon-
sibility for the selection of suitable candi-
dates should rest squarely’ on the Appoin-
ting Authoritics. The association of
superior officers with the Committees would
hamper the exercise or enforcement of such
responsibility. Employment of high level
officers for appointment of Class IV per-
sonnel was not considered warranted in view'
of the existing heavy load of work.
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Team of Reserve Bank Officlals

*439. Chaudhri Muhammed Shaffee:
Will the Minister of Home Affairs be
pleased to stae:

(a) whether it is a fact that team of
Reserve Bank Officials toured Jammu and
Kashmir State in May, 1955;

(b) if so, the personnel of the team and
the names of the places which they visited;

(¢) whether any report has since been
submitted by the team; and

(d) if so, its main recommendations ?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) Shri V. Sivaraman, Deputy Chief
Officer of the Agricultural Credit Depart-
ment of the Reserve Bank of India, assisted
by their Research Superintendent, visited
Jammu Tawi, Srinagar, Banihal, Mulgam,
Ma -am Sumbal, Bandipore, Sopore,Pampore,
Anantnag, Baramulla  etc. and saw the
:;orkmg of the various co-operative societies

ere,

(c) Tunderstand that a copy of the team's
report and t"eir tentative observations have
been sent to the Jammu and Kashmir
Government.

(d) I understand that the recommen-
dations will be finalised only after the Bank
has received the comments of the Jammu
and Kashmir authorities but in any case
this is a matter which is outside the purview
of the Central Government.

Standing Committee on Basic
Education

*441. Shri P. Ramaswamy: Will the
Minister of Education be pleased to
state:

(a) whether the joint meeting of the
Standing Committee on Basic Education
with that of the Planning Commissioner’s
‘Committee on the development of small
scale and village industries has taken place;

(b) if so, the decisions arrived at;
‘and

(c) the possibilities of introducing
Basic Education in all the Elementary
Schools in the country?

The Minister of Education and
Natural Resources and Scientific
Resecarch (Maulana Azad): (a) No.

(b) and (c). Do not arise.
N.C.C.

*443. Sardar Igbal Singh: Will the
Mini:ter of Defence be pleased to state:

(@) the number of units attached to the
National Cadet Corps (Air Force Wing)
AL pre:ent;
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(b) the names of the places where they
are stationed; and

(c) the total number of cadets in them ?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Senior Division---
9 Squadrons, Junior Division—74 Troops.

(b) Senior Division:—

Bombay, Calcutta, Madras, Patna,
Delhi, Kanpur, Jullundur, agpur
and ’Blngllgre. . il
Junior Division:—
Calcutta, Madras, Kanpur, Delhi
Patna, 'Guntur, ’Vijawng:,’ Na u:-:
Jullundur, Bangalore, Hyderfgld,
Lovedale (Ooty), Indore, Gwalior,
Ajmer, Patiala.
(€) Senior Division- -960.

Junior Division—2421,

Gazetteers

_*444. Shri Hem Raj: Will the
Minister of Education be pleased to state:

@) whether Government have recently
held an Inter- rtmental  Meeting for
the pr prration of Indian, State and District

tteers; and :

t?(‘b) if s0; the main conclusions, arrived
a

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) Yes, Sir.

(b) A statement is laid up-n the Table

of the House. [See Appendix III,
annexure No. 49).
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Prisoners in Manipur

*4¢7. Shri Rishang Keishing: Will
the Minist:r of Home Affairs be pleased
to state:

(a) the number of persons sentenced
to imprisonment for six months or more in
sonnection with the political agitation in
Manipur State;

(b) the number of tribal and non-tribal
priscners among them;

(c) whether it is a fact that the Manipur
Government has refused to issue the ju g-
ment copies of the cases against the tribals;
and

(d) if so, the reasons therefor ?

The Deputy Minister of Home
Affairs (Shri Datar): (a) 12 persons
were senteaced to 6 months’ imprisonment.

(b) 4 Tribals and 8 non-tribals.
(c) No. '
(d) Does not arise.

Loss of Vouchers

Shri Dabhi:
“"{Shrl S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the vouchers
sent to the Ministry of Education are not
being returned after proper classification
and acceptance to enable audit to incorporate
them in the accounts;

(b) whether it is a fact that two vouchers
for Rs. 1925 relating to 1943-50, nine for
Rs. 1989 reclating to 1950-51 -and twenty
one .aluing a sum of Rs. 26,406 have been
lost; and

(c) if so, who is responsible for the
same ?

The Minister of Education and
Natural Resources Scientific
Rescarch (Maulana Azad): (a) No.
The return of vouchers after classificauon
and acceptance is being properly attended
to.

(L) The losses relate to the yecars 1951
and 1952 when the old procedure of dealing
with the voucheis failed owing to the ex-
pansion in the size of the Ministry. The
procedure was revised as soon as the losses
came to notice.

(c) Under the old procedure it was not
feasibl: to fix responsibility for the

4 AUGUST 1955

Written AnSwers 3366 .

Audlo-Visual Libraries

100. Dr. Ram Subhag Singh: Will
ue Minister of Education be pleased to
state :

(a) whether Government propose to
set up a library in each State ?mm where
audio-visual aids could be obtained by the
State Educational Institutions; and

(b) if so, when a beginning will be made
in this direction?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): %\) and
(b). A statement is laid on the Table of
hhe Hoi.ue . [See Appendix III, annexure

0. 50].

Tobacco Excise Duty
201. Shri Ibrahim : Will the Minis-
ter of Finance be pleased to state:

(a) the amount of excise duty realised
from tobacco used for the manufacture of
Més during the years 1953-54 and 1954-55;
an

(b) the amount realised as licence fee
in those years?

The Minister of Revenue and
Defence Expenditure (Shri A.C, Guha):
(a) The amount of excise duty .cais:d on
tobacco used for the manufacture of bidis

during 15&5{45 and 1954-55 was Rs. 10.30
crores and Rs, 9.25 crores respectively.

(b) Manufacturers of bidis are not li-
censed as such, but all wholesale dealers
in tobacco, wherther they manufacture
bidis or not, are licensed and the amount
realised as licence fees from such dealers
during the calender years 1953 and 1954
was Rs. 14.10 lakhs and Rs. 13.47 1

respectively.
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* Thi figu.e was later correcied by the Deputy Mimsiec of Home Affaiis (S ri
Datar) vide a1 11 Depaies dated 22. 12. 55 as ~“127".
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Stainless Stoel

203. Shri S. C. Samanta: Will the
Minister of Natural Resources and
Sclentific Research be pleased to state:

(a) whether it is a fact that India
ossesses large manganese deposits but

ks nickel and other material necessary
in the manufacture of stainless steel;

(b) whether any National Laboratory
in India has made a research to discover
a substitute for nickel;

(c) if so, with what result; and
can be a

The Minister of Natural Resources
(Shri K. D, Malaviya): (a) Yes, Sir.

(b) and (¢). The National Metallurgical
Laboratory, Jamshedpur, has in hand the
determination of the most suitable composi-
tion of chromium-manganese-nickel
nitrogen steel for use to resist atomospheric
corrosion in India. The work is, however
in the early stage. .

(d) whether manganese
sub titute ?

(d) From experiments carried out in
foreign countries, it is understood that
manganese can be a substitute for nickel
in the manufacture of stainless steel for
some uses to a certain extent only.

Rubber Industry

204. Pandit D. N. Tiwary: Will the
Minister of Finance be pleascd to state:

(a) the amount of eapital invested upto
the 318t Dzcember, 1953 by foreigners in
the rubber plantations and rubber goods
manufacturing concerns; and

(b) the percentage of profits remitted
out of India, and percentage ploughed back
in the same Industry ?

The Minister of Finance ( Shri
C. D. Deshmukh): (a) Figures upto the
joth June 1948 arc available in the Reserve

ank of India’s Report on the Census of
India’s Forcign Assets and Liabilit'es pub-
lished in 1950, a copy of which is available
in the Library of the House. Figures in
respect of the later period will be available
in the Reserve Bank’s next Report on the
same subject which is likely to be published
in a few months and a copy of which will be
placed on the Table of the House.

(b) Government have no information.
Oil Prospecting

208. Shri Hem Raj: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) the progress made by the Geological
Survey in locating mineral oil in  the
Western Himalayan regions; and
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_(b) the progress made for prospecting
mincral oil and petroleum in the Kangra
District ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) and (b). A
statement giving the information required
?I lttsc]hed. [See Appendix III, annexure

0. s1].

Ex-Employees of the Civil Supplies
Department

206. Shri I. Eacharan: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of ex-employees af the
Rationing and Civil Supplies D2partment
of the Madras State re-employed in the
Central Government offices from August
1954 tothe 1st July, 1955;and

(b) the number of persons who have
been registered for employment during the
above period ?

The Deputy Minister of Home
Affairs (Shri Datar): (a) The figures
are not available separately from August
1954, but from January 1954 to 3oth June
1955, the numbers absorbed in employment
were as follows i—

Central Government

Establishment, - 35
State Government
Establishments - 373
Private Employment 11
Total .. 419
(b) Ffom Japuary 1954 _
t June 1955. 1106

The number on the live register
at the end of June 1955 was .. 272

Training of Armed Forces Personnel
Abroad

Sardar Igbal Singh:
307. { ShriD. C, Sharma:

Will the Minister of Defence bhe
pleased to state:

(a) the number of officers of the Armed
Forces sent abroad for training during
1953-54 and 1954-55 Yycar-wisc;

(b) the duration of their training;

(c) the expenditure incurred on them so
far; and

(d) the nature of training received ?

The Minister of Defence (Dr.
Katju): (a) to (d). The information is
being collected and will be laid on the Table
of the House in duve course.

3368
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Ganja

208. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state:

(a) the guaatity of Gawja producsd
and consumzd during 1954-55; and

(b) the cases of smuggling of Ganja
detected in Inlia during the same period ?

The Minilster of Revenue and De-
fence Expenditure (Shri A, C. Guha):
(a) Tne gaaatity of G nja produced in the
calendar year 1954 was 1411 Maunds
(excluding production in the States of
Orissa and Mysore for which figures are
not yet availaole),

The fizures of consumption during the
year 1954-55 arc not ycot available.

(b) 8251 cases of smuggling of ganja
were detected in India during the caleadar

year 1954.

Surplus Military Camps

209. Sardar Igbal Singh: Will the
Minister of Defence be pleased to state:

(a) the nurber of suplus military
camps, lands, buildings hired or requisi-
tioaed aad Air-fizlds held on charge by the
Defence Ministry as on the 3oth June,

1955

A
(b) the total amount of loss incurred
by Government in respect of above surplus
camps etc., on account of rentals and other
recurring expenses ; and

(¢) the total a:reage of land held on
charge in eacn State separately by the
Defeace Ministry as on the 3oth  June
1955, wnich was hired, requisitioned
or acquired during the last War and was
declared surplus to Defence Department
requirements ¢

The Deputy Minister of Defence
(Sardar Majithia.) (@) 115. Out of
these 43 are 1 vdrioas stages of disposal,
the reamaining 75 being ia tne temporary
occapation of other Munistries or State
Goverauneats or the Servicss concerned.

(b) The total annual rent paid is
Rs. 10,01,054/-, Out of this Rs. 9,01,899/-
18 Daag recovered from other Mumstries
and State Governments who are in occu-
pation of so.n: of the properties. Proper-
ties under disposal account for an annual
reatal liability of Rs. 73, 210/ . The rest
of the total annual rental (i.e. Rs. 25,955/~
constitutes the annual rental in respect o
properties which are in occupation of the
Services,

(c) A statement is laid on the Table of
the Lox Sabha. [See Appendix III,
annexure No. 52].
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National Volunteer Force

_310. Shri R. N. S. Deo: Will the
Minister of Defence be pleased to s ate:

(a) whether a camp for the National
Volunteer Force was recently held at
Kalaikunda;

(b) if so, the Furpose of the camp and
the programme of training; and

(c) whether any ﬁhysiul examination
of the volunteers was cond ue:ed before and
after the camp, and, if so, \he result thereof ?

The Minister of Defence (Dr.
Katju): (a) Yes, during May 1955.

(b) The object of the National Volunteer
Force is to get people interested in national
service and to inculcate in them a sense of
discipline and self-reliance. A copy of the
training syllabus is plac d on the Table of
gm Hoilsc [See Appendix III, annexure

o. 53).

(c) Trainees were medically examined
before the commencement of the camp
and out of 50z applicants 446 were found
medically fit to undertake the training.
No medical examination is carried out on
termination of the camps.

Electoral Roll

Shri R. N. S. Deo:
’"'{Shrl Ram Dass:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that there has
been an increase of registered voters on the
electoral roll during the past three years;

(b) if so, by how much;

(c) whether it is also a fact that there
has been an increase in some State and
decrease in others;

(d) if so, the names of such States

*showing figures of increase ana decrease
against each?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Ycs; the

increase relates to the period 1952 to 1954.
Electoral rolls for 1955 are under revision.

(b) by 88,69,216.
(c) Yes.

(d) A statement is laid on the Table of
the Houl.lse. [See Appendix III, annexure
No. 54).

Smuggled Gold

312. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state:

(a) the number of cases of smugglin
of gold detected during 1955 so far; and
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(b) the action taken generally in such
cases ?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guba): (a) The number of cases of
sn vggling of gold detected during the year
1955 upto the 3oth June, 1955 was 269.

(b) In such cases,if the offence of smug-
yling is established, the gold is confiscated
under the provisions of the Sea Customs Act
and a personal penalty is also often imposed
on the person concerned, In cases where
the offence is deliberate and the values are
high prosecutions are also launched under
Section 23 of the Foreign Exchange Regu-
lation Act,_1947.

State Bank Branches

313. Sbri N. Rachiah: Will the
Minister ot Finance be pleased to state:

(a) whether any branches of the State
Ban' have ben opened in the country under
the State Bank Act, 1955;

(b) if so, the number o branches
work-ng at pr.sent; and

(c) the n m s ol the places where they
have been eponedt g ., ..
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The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): (a) to (c). By virtue of Section
6 (b) of the State Bank of India Act, 1955,

.all the 231 branches and 1 sub-branch of (he

Imperial Bank in the country as on the 1st
July, 1955, vested in the State Bank. After
the coming into being of the Stute Bank,
three branches have been opened at
Gandhidham  (Kutch), Hoshangabad
(Madhya Pradesh) and Nowgong (Assam).

Lignite Deposits

214. Shri M. Islamuddin: Will the
Minister of Natural Resources and
Scientific Research be plcascd to state:

(a) the names of the places where
lignite deposits have been found;

(b) the names of places which are sup-
posed to contain lignite deposits but not
yet .explored; and

(c) the steps taken to explore them ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) to (c). A’
statement giving the required information
is attached. [See Appendix III, annexure
No. 55].
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LOK SABHA
Thursday, 4th August, 1955

The Lok .Sabha met at Eleven of
the Clock

[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)-

12 Noown ‘
INCIDENTS ON GOA BORDER
The Minister of Home Affairs

(Pandit G. B. Pant): The Prime Minis-

ter being unavoidably absent, I am

making this statement on Goa,

The Government of India have
received a report on some incidents
which took place on the Goa border
on the 3rd morning.

According to this report, three
batches of peaceful satyagrahis led by
Shri Mahitosh Nandi, Shri Ramesh-
war Prasad and Shri Pandharinath
Bhadkamkar respectively, entered Goa
territory near Banda, at 10.15 aaa.
yesterday, The three batches ‘consist-
ed of 28, 30 and 42 satyagrahis res-
pectively.

At about 10.45 A.M., the satvagrahis
were accosted by three Portuguese
white soldiers who immediately open-
ed fire on them with sten guns.
One of the satyagrahis, Shri B, K.
Thorat, was hit on the face and he died
immediately. Four other satyagrahis,
piz, Shri Nityanand Saha, Shri
Namdoe Kothalekar, Shri Mahitosh
Nandi and Shri P. A. Mohammad
received bullet injuries.

Shri Saha's right lung was ruptured

and Shri Kothalekar was injured on
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the right shoulder. Shri Saha was
removed to Vengurla hospital about
18 miles from Sawantwadi where he
died at 15.40 yesterday, Shri Nandi
had bullet injuries on the right knee,
The bullet was removed at Banda
Shri Thorat was hit on the face and
he died on the spot in Goa territory.
Hjs body was brought to Sawantwadi
by the other satyagrahis. All- the
remaining 99 satyagrahis returned to
India,

The Government of India are
deeply concerned at this new evidence
of the brutal °"methods which the
Portuguese authorities are employing
against peaceful satyagrahis. They
offer their sympathies to the relatives .

-of the two men who have lost their

lives and also to the other men who
have suffered injuries.

The Government of India are in
constant touch with their Consul-
General in Goa and are considering
as to what further steps they should
take.

Shri Gadgll (Poona Central): May
I ask a question whether the Govern-
ment are aware about another man
who is already in Goa custody, whe-
ther he is alive or something wrong...

Mr. Speaker: No questions ordina-
rily on a statement,

INDUSTRIAL DISPUTES (APPLL-
LATE TRIBUNAL) AMENDMENT
BILL .

The Deputy Minister of Labour
(Shri Abid All): I beg to move for
leave to introduce g Bill to amend the
Industrial Disputes (Appellate Tribu.
nal) Aect, 1950.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Indust-
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rial Disputes (Appellate Tribu-
nal) Act, 1850

The mciicn was adopted,

Shri Abid All: I introduce the Bill

e ——

PAPER LAID ON THE TABLE

STATEMENT GIVING REASONS FOR PRO-
MULGATION OF INDUSTRIAL DISPUTES
(APPELLATE TRIBUNAL) ORDINANCE

Shri Abid Ali: I beg to lay on the
Table a copy of the Explanatory state-
‘ment giving reasons for immediate
legislatiori by Ordinance under 89 (1)
of the Rules of Procedure. [See Appen-
dix ITI, Annexure No. 56]

CODE OF CIVIL ° PROCEDURE
(AMENDMENT) BILL

Mr. Speaker: The House will now
proceed with the further consideration
of the motion moved by Shri Pataskar
on the 2nd August, relating to the
Code of Civil Procedure (Amendment)
Bill along with the amendment moved.
Shri Pataskar to continue his un-
finished speech.

The Minister in the Ministry of
Law (Shri Pataskar): Yesterday, 1
tried to show the implications of the
present measure which has been

. brought and why it has been thought
necessary not to delay this reform til
such a time as the proposed Law
Commissicn submits its report With-
in the framework of this present Bill,
I would like to show how these provi-
sions which are proposed in this mea-
sure will try to effect wholesome
changes with a view to reducing both
delay and expenses in the matter of
the administration of clvil law. 1
referred to the provisions contained
in clauses 2 and 3 which lay down
that in the case of future interest, It
shall not exceed 6 per cent. in any
case and that no interest should be
allowed on the amount of costs award-
ed to a party. I think T need not

ilate on th . point a.y Zurther.
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Coming to the amendment proposed
in clause 4,.... :

Shri A. M., Thomas (Ernakulam):
As regards the provision denying in-
terest on costs, there has not been
any support from any section of the
House, What is the reaction of the
Government?

Shri Pataskar: I do not take that
view at al'.of the discussions which
I have also followed with great inte-
rest. Of course, there is a section In
the House which thinks that we may
allow interest on costs. As a matter
of fact, so far as my experience goes,
courts have been already very reluc-
tant to grant interest on costs. As I
explained " yesterday, interest is some-
thing in the nature of what one gets
when money is invested or given as
a loan to somebody. Award of inte-
rest on costs might show as if litiga-
tion is something in which a man-
might invest money so that he might
not only get his costs, but also inte-
rest on the costs awarded. Of course,
what should be done by way of com-
pensation for false claimg or for false
evidence, is an entirely different
matter. But, I do not think there is
any justification for that. That is my
personal reaction. I do not know
what the Select Committee will do.
I think it i{s right and proper that we
should not allow interest to be award-
ed on the amount of costs awarded to
a party. Otherwise,  will mean that
we are trying to sllow interest on
money, invested in litigation. The
very idea of interest is something en-
tirely different altogether. One can
understand the propriety of a man,
who is compelled to go to a court of
law in vindication of his claim, get-
ting his costs, if he succeeds My
hon. friend Shri S. V. Ramaswamy
suggested that if he had invested the
money in a bank, he would have got
interest I think it is not the same
thing as investing money in a bank
for interest. This is spending money
for bona fide litigation. However,
the matter may be conaidered in the
Joint Committee. I do not think
there was a large amount of support
in favour of saying that this clause



9323 Code of

should be deleted. However, that is
a matter of opinion We will see
what can be dcne In the Joint Com-
mittee.

[MR. DEPUTY-SPEAKER in the Chair]

The next clause of importance re-
lates to compensation being granted.
As I had already pointed out, there
was no such provision for false and
vexatious c'aims In the Act of 1908,
Subsequently, this was introduced
with .a view to prevent false and
vexatious claims being filled in courts
of law or false and vexatious defences
being raised in the course of the
proceedings. It was a wholesome
provision intended for checking false
and vexatious claims. They not only
take the time of the court unneces-
sarily, but the other proceedings are
protracted. It is not desirable that
such things should be encouraged.
But, there was one lacuna in the pro-
vision as it was, namely, that that
defence must have been taken at the
earliest opportunity, What is pro-
posed to be done by the present
clause 4 is that the power is given to
the court, and irrespective of the fact
whether that claim for compensation
is made at the earliest opportunity,
or in cases where the court jtself
might think that the claim or defence
is vexatious, the court can awuard
compensation.

This will ‘be a further check be-
cause in many cases it happened that
after a certain stage the Judges came
to the conclusion that it was a false
and vexatious claim, but they were
faced with the difficulty that the other
gside had not claimed compensation
under section 35A. It is to remove
that difficulty and further tighten up
the present procedure that the pre-
sent amendment is proposed, and I
think that it will help to produce at
least some effect on the minds of
those who want to institute suits or
other proceedings unnecessarily.

We have extended #£ not only to
suits, but to execution proceedings as
well, because there can be an execu-
tion proceeding which is false and
vexatious. For instance, a man has
obtained a decree and is satisfled. He
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still goes and again makes a case
for execution. Certainly it is false and
vexatious. Therefore, in that proceed-
ing also compensation will be award-
ed,

Now, a point was made by some hon.
Members opposite that if you want
to extend it to execution proceedjngs,
why don't you extend it t0 appeals
also, and here I would to have the
attention of Shri Kamath, because
Shri More is not here, because he
wag one of those wWho said that this
should be extended to appeals also
and therefore charged that thiz was a
half-hearted and hllﬁn‘ measure,
But the point is that looking to the..

Shrl Kamath (Hoshangabad): I did
not say anything about costs.

Shri Pataskar: I think Shri More
said. The point is, how can you re-
gard an appeal as being false and
vexatious. It is not as i the right
to flle a suit is taken away, but what
is sought to be provided is that in
case a suit is filed and it is found that
the claim is -vexatious, then compen-
sation should be awarded In the case
of an appeal there is no claim. Sup-
posing there is a false claim which
is made in a suit and that claim is
not only dismissed but compensation
is awarded and the man goes in
appeal, he does not make any
false claim, but he only ex s
the right of filing an appeal which is
given to every person. So, there is
this distinction that you can extend
it to execution proceedings and not
to appeals because it is not the inten-
tion to prevent a right of suit In
the case of the right to appeal also
it is a right to every one to filg an
appeal against the decision in any
case whatsoever. Therefore, you can
provide for compensation for vexa-
tious claimg or defences in guits and
execution proceedings, but from the
very nature of “appeals I think it
would not be proper to extend # to
them. And, as a matter of fact I
looked into what is happening in
other countries where similar juris-
prudence prevails and I find there is
no such provision because it would
take away the right to flle an appeal
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It is from that point of view that I
say that this is not a halting provi-
sion, but a provision which has
to go to the utmost length to which
it can go in the circumstances.

I very carefully examined the posi-
tion of law in the United Kingdom in
this connection. In the United King-
dom generally all these appeals etc.,
are flled through the solicitors. That
is a different system, The only pro-
vision I found there was that if a so-
licitor flles an appeal merely for gain.
ing money for himself and with no
other motive, then he is penalised and
some costs are awarded. But looking
to our own system, I think the pre-
sent provision is very effective, and
I think it will prevent many false and
vexatious claims from being filed in
courts, because there will always be
the danger of compensation being
awarded if the court comes to the
conclusion at whatever stage that the
claim wag false or that the defence
was vexatious.

I think a lot of confusion has arisen
with respect to clause 14, and if you
will permit me to say so, political
considerations and arguments have
been advanced with respect to this
provision. 1 would like to explain
what the present provision in section
138 of the Civil Procedure Code is.
This was before the passing of the
Constitution, and the provision is
that a State Government may by noti-
fication in the official Gazette exempt
from personal appearance in courts
any person whose rank in the opinion
of such Government entitles him to
the privilege of exemption. Regarding
the -question as to how far there
should be a classification with respect
to different provisions, taking into
consideration the provision regarding
equality in article 14, this has been
considered by several courts in India,
and the Supreme Court in the famous
case of Charanjitlal Vs. the Union of
India first laid down as to what the
scope of these articles 13 and 14 is.
There it is laid down:

“The principle does not take
away from the State the power
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of classifying persons for the
legitimate purpose.

Every classification is in some
degree likely to produce some
inequality and mere production
of inequality is not enough. If a
law deals equally with members
of a well-defined class, it is not
obnoxious and it is not open to
the charge of denial of:equal pro-
tection on the ground that it has
no application to the other persons.
While reasonable classification s
permissible, such classification
must be based upon some real
and substantial distinction bearing
a reasonable and just relation to
the object sought to be ' attained
and the classification cannot be
made arbitrarily and without any
substantial basis.”

The judgment of the Rajasthan
High Court is based on these princi-
ples laid down by the Supreme Court
in the above case regarding this ques-
tion as to what does amount or does
not amount to inequality before the
law which is prohibited under article
14 of the Constitution. In the words
of Justice Fazl All, who was one of
the judges there-*

“] think a distinction should be
drawn between ‘distinction with-
out reason’ and ‘distirrtion with
reason.’ The whole doctrine of
classification is based on this dis-
tinction and on the well-known
fact that the circumstances which
govern one set ol persons and
objects may not necessarily be the
same as those governing another
set of persons or objects, so that
the question of equai protection
does not really arise as between
persong governed by different
conditions and different sets of
circumstances.”

In view of the enunciation of these
principles regarding the applicability
of articles 13 and 14 of the Constitu-
tion by the Supreme Court, the ques-
tion was considered by the Rajasthan
High Court and they came to the con-
clusion that particularly these words
in section 133...



9327 Code of

Mr, Deputy-Speaker: What is the
object of making this distinction?

Shri Pataskar: I will come to that
point. I wanted to point this out
yesterday itself, but I thought I might
take a little longer time and explain
it today because this is a matter
which might arise occasionally. While
applying these principles laid down
by the Supreme Court, the objectio
raised by the Rajasthan High Court
was to the words “in the opinion of
such Government” in section 133, and
they held that it means leaving it to
the arbitrary decision of the Govern-
ment as to whether exemption from
personal appearance in courts should
or should not be granted, and it is on
that ground, therefore, that they held
that in that particular case the pro-
visions of section 133 were ultra vires:

“It is urged that section 133
clearly infringes the provisions
relating to equality before the law,
inasmuch as it arms the State
Government with power to exempt
trom personal appearance in Court
any person, and there is no basis
for a reasonable classification......".

On this, the Supreme Court has
held that if there is some basis for
classification, that can be done. But

if there is no basis, and they say that

there is no basis because the section
is worded ‘in the opinion of such
Government'. ...

Shri 8. S. More (Sholapur): May
" 1 seek one clarification?
Mr. Deputy-Speaker: The hon
Minister will answer the point once
and for all

Shri 8. 8, More: 1 only want one
clarification. If the basis of classifi-
cation which is adopted by the House
is not consistent with the relevant
article of the Constitution, will that
be permissible?

Mr. Deputy-Speaker: The hon.
Member knows too well that nothing
can be done here which militates
against the . Constitution. So, why
should he ask for any explanation?

Shri Kamath: The hon Minister
does not rule out the possibility of this
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classification too being held ultra
vires by the Supreme Court.

Shri Pataskar: May I request hon.
Members with all their anxiety to hear

- me first and then put me any ques-

tions that they want? I am only trying
to explain what I feel in this matter,
so far as the Constitution is concern-
ed. Ultimately, it may be settled In
a court whether the provisions we
enact are intra vires or ultrg vires.
So far as I am concerned, I only
wanted to explain as to why section
133 was, in the first instance, regarded
as being beyond the scope of article
14; for, clearly enough, I also think
that to leave it merely to the ‘opinion
of such Government’ to decide whether
a person should or should mnot be
granted exemption, was an arbitrary
power, and that is why the Rajasthan
High Court was right,

Shri Eamath: Has the Rajasthan
High Court held that Parliament has
got the right to exempt?

Shri Pataskar; On that case, the
Supreme Court has held that there
could be a classification mads on some
rational basis, because it will always
be open to the Supreme Court subse-
quently to’find out whether we had
any ration§§ basis in what we have
laid down or not.

Shri Kamath: Not reasonable.

Shri Pataskar: That is a different
matter, over which I would not like
to dwell at this stage, nor express an
opinion, Now, based on these rulings,
we have had to do something in this
matter.

I know that there are feelings in the
House regarding this matter, which
are widely different in their nature.
Apart from the constitutionality of the
question, since it Is not individuals
who are exempted now. but persons
who are holding certain offices, We
have tried to base th® whole thing. on
some sourt of a classiflcation: and of
course, that classification can be exa-
mined by the Supreme Court. There-
fore, it cannot be sald In regard to
this classification that #t offends artl-
cle 14*of the Constitution,
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Then, an objection was raised as to
why we exempt also the persons to
whom section 87B applies, Section
878 refers to suits against Rulers of
former Indian States, and it reads:

*“(1) The provisions of section 83
and of sub-sections (1) and (3)
of section 88 shall apply in rela-
tion to the Rulers of any former
Indian State as they apply in rela-
tion to the Ruler of a foreign
State™

I know that with respect to this
matter, there is probably difference of
opinion amongst ‘the different sections
of this House. But I would like to
point out to hon. Members that so far
as these Rulers are concerned, we have
entered into various agreements with
them, and those agreements contain
a particular clause which I shall men.
tion presently. Hon, Members would
recall that a White Paper on Indian
States was circulated to them—I do
not know whether it was in the pre-
sent House or its predecessor—by the
Ministry . of States, - Government of
India. On page 219 of that White
Paper the form of these agreements
has been given. I shall ggad out only
the relevant article from™those agree-
ments, Article 4 in these agreements
reads:

“The Raja, Rani....shall be
entitled to all personal privileges
enjoyed by them whether within
or outside the territories of the
State immediately before the 15th
day of August 1947.”

Then, there was a Memorandum on
the Personal Privileges of the Rulers
of the Merged and Integrated States,
fssued by the Government of India
as far back .as August 1948, which
made it clear that the exemption from
appearance in court granted under
section 133 of the Code of Civil Pro-
cedure was regarded as a substantial
privilege coming under the guarantee
of article 4 of the Instrument of Acces-
sion. " So, so far as Government are
concerned, while they entered Into
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these agreements, there was the gua-
rantee given that they shall continue
to get the privileges which they en-
joyed under section 133 of the Code
of Civil Procedure.

I would also like to point out to
hon, Members that not only are these
agreements there, but there is also
a provision in the Constitution, nam-ly
article 362 of the Constitution which
says:

* “In the exercise of the power
of Parliament or of the Legisla-
ture of a State to make laws or
in the exercise of the executive
puwer of the Union or of a State,
duz regard shall be had to the
guarantee or assurance given
under any such convenant or
agreement as is referred to in
clause (1) of article 201 with res-
pect to the personal rights, privi-
leges and dignities of the Ruler
of an Indian State.”

. So, the position as it stands at pre-
sent i3 as follows. First, there are
these agreements which were entered
into with these Rulers at the time of
the merger or integration, and which
entitled them to this privilege under
section 133. Further, as far back as

* 1949, Government had_ also indicated

their intention to abide, very natural-
ly, with whatever had been agreed
to between them and the Rulers,
Besides all this, our Constitution it- .
self enjoins upon us to pay due regard
to the guarantee or assurance given
to them, So, it is from this point of
view that we have made this provi-
sion in clause 14, regarding the appli-
cability of the exemption rule in res-
pect of persons to whom section 87TB
applies. 1 hope, therefore, that hon.
Members will be satisfled that we
have gone to the farthest length that
we can go, consistently with our Con
stitution and our commitments to
these Rulers,

My hon, friend Shri Kamath asked
us yesterday, what does this exemp-

_tion amount to. Section 133 (1) reads:

“The State Government may,
by notification in the Official
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Gazette, exempt from personal
appearance in Court any person
whose rank, in the opinion of such
Government, entitles him to the
privilege of exemption.”

Let us leave aside the case of the
Ruler now, and take the case of a
Minister who wantg to flle a suit for
malicious prosecution....

Shri Kamath: Any of ’r.hem, and
not a Minister only.

Shri Pataskar: ....or for damages
for defamation. What is the privilege
that he is entitled to? That is the
main question that arises here. Fur-
ther, can any inference be drawn
from the fact that he does not offer
himself for giving evidence? On this
matter, I find that two sets of opinions
have been expressed on behalf of
both the sides. If any Minister chooses
to go to a court for the purpose of
filing a suit for damages for defama-
tion, naturally, he would be the
person primarily defamed, and I do
not think that he will ever be able
to succeed in his case without his
evidence being there on record in one
form or another., But there is the
provision here which entitles him to
claim this right of exemption and
to have his evidence recorded on com-
mission. In the latter case, he will
himself be the loser on that account.
If evidence is recorded before the

* court itself, then naturally the court
has the advantage of marking his
demeanour and being impressed by
the way in which the evidence is
tendered and so on. That advantage
will not be available to the Minister
if he wants to have his evidence re-
corded on commisgion. That is the
only difference between evidence
given before a judge in person and
evidence recorded on commission,

Therefore, I think, normally, it
would be in the interest of such a
person.!!hechosetogotolcourtof
law, to go to the court and give his
evidence in support of the claim that
he hag made. So I do not think that

this provision is going in any way,
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to discriminate in favour of the per.
sons exempted in regpect of this mat.
ter. But, of course, one advantage
that he could have iz that in the case
of all sundry things etc. he may
choose not to go to court.

Shri Kamath: My point was that ag
plaintiff, he should not be entitled to
claim exemption under sub-section
(3) of section 133,

Shri Pataskar: 1 think the matter
may be further examined in the Joint
Committee. I do not know what they
will do. For the present, I think that
the normal rules will be sufficient to
guard against any such contingencies
as are contemplated by my Ifriend
opposite. Section 14, as it has now
been framed, does not refer to indivi-
duals, but refers to certain persons
who hold some office, ¢.g. the Presi-
dent of the India and the Vice-Presi-
dent of India, and I think there has
been no discussion or .suggestion that
we are doing something which should
not be justified ‘Therefore, the pre-
sent section 133 of the Civil Procedure
Code does require an Iimmediate
amendment and I think we have tried -
to do it in the way in which we find
it after taking into consideration the
decisions of the Supreme Court and
the Rajasthan High Court; and there
have also been decisions of other
courts like the Bombay High Court
with respect to the scope of article:
13 and 14. Therefore, an attempt has
been made to put this matter, as much
as we can, constitutionally correct.
That is the position with regard to
this clause, and I hope that the infor.
mation and explanation I have given
will satisfy hon, Members.

Then I come to clause 11. Clause
1I tries to amend section 102 of the
principal Act:

“No second appeal shall Ue in
any suit of the nature cognizable
by Courts of Small Causes, when
the amount or wvalue of the
subject-matter of the original suit
does not exceed flve hundred

rupeés”.
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The amendment is:

“In section 102 of the principal
Act, for the words ‘five hundred
rupees’, th words ‘one thousand
rupees’ ghall be substituted.”

Now, this only applies to the taking
away of the right of second appeal
and that too, in respect of matters
which are of the nature of small cause:
cases. In the case of all such small
causes which are in their very nature
small, there does not arise the need
for any decision about the rights to
immovable property etc. So I do
not think there is any reason to sup-
pose that by taking away this right
of having a second appeal, we are
really going to take away anything,
because in view, probably, of the in-
creased evaluation of the rupee, what
was covered originally by Rs, 500 may
only be covered by Rs. 1000 now,
When we are trying to reduce litiga-
tion at all stages, I for one would
think that when there iz one right
of appeal in this matter and when the
right of second appeal is taken away,
it will affect very few cases, and I do
not think that there should be any
difficulty in accepting a proposition
like this. However, it is a matter
which I would like to be left to the
Joint Committee.

So far as clause 8 is concerned, I
think there has not been much of
criticism against the provision which is
there for the purpose of trying to
resolve the distinction which at times
arises as to whether the purchaser of
an execution sale is or is not a party
to the suit within the meaning of sec-
tion 47. 1 will, therefore, not take the
time of the House in going into that
matter.

Then we have got clause 7, and that
also, I believe, is not much comment-

ed upon.

Then there is clause 8 which relates
to delegation to Collector of power
to execute decrees against immovable
property. As is well known, this is
not prevalent throughout India, but
under the provisions as they stood:
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under the Civil Procedure Code,
power was given to the State Govern-
ments in certain cases to have these
decrees transferred to the Collector for
execution. On enquiry, I find that
this applies only to Punjab, Uttar
Pradesh, Bombay and Madhya Pra-
desh. I believe it has been our com-
mon experience, and there have been
so many resolutions and representa-
tions, that by the decrees being trans-
ferred for execution to the Collector,
they are not attended to properly;
the Collector has either no time or
no machinery, the rules are compli-
cated and ultimately, the work suffers.
Even from the point of view of the
judgment debtor, I find that it in
these days a decree agauinst him is
left unexecuted, say for ten years,
the result is not to his advantage,
because in the meantime, probably
the intergst which is awarded on the
amount of decree goes on increasing
and the valuation of the property at
times goes on decreasing, and ultima-
tely things intervene not to his advan-
tage but rather to the detriment of his
interest. As I said, there are now
different provisions which have been
made by different State Governments
for the purpose of giving protection
to illiterate debtors or the unfortu-
nate class of debtors who will suffer.
It 'is, therefore, found that this provi-
sion which we are making will avoid
delay and expense and also multi.
plicity of proceedings, because as is
well known, when a decree is trans-
ferred to the Collector, all manner of
objections are again raised there and
it goes on from year to year, There
is nobody to attend to it. I know of
cases in which they are not dcult with
after three or four months, and there
have been cases when the proceedings
transferred to the Collector have been
altogether lost and they could not be
traced, and fresh copies have had to
be flled in order that they may be at-
tended to. I think therefore it is a
very necessary and crying reform, and
from that point of view i Is neces-
sary.

Then there is clause 9. It is very
simple. Nobody has anything to say
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against it and so I will not take more
time,

So far as clause 10 is concerned, I
think it has been welcomed by almost
all sections of the House, because it
also prevents multiplicity of proceed-
ings. At the time when a trustee is
being removed and a new trustee is
appointed, the old trustee can be
ordered to put the new trustee in
possession of the property. I am
pointing it out for this reason, that
everytime those hon. Members who
vaguely criticised the measure, as I
said, out of fear or anxiety that a
larger measure was not attempted,
have failed to take note of the fact
that these small bits taken together
will amount to something which will
be substantial so far as prevention of
unnecessary litigation is concerned;
that will mean less delay and natu-
rally also less expenditure. This is
one of those provisions which have
been welcomed and I am glad that it
will be approved.

Shri Kasliwal (Kotah-Jhalawar):
What about clause 57

Shri Pataskar: I am glad my atten-
tion has been drawn to clause 5 by
my friend, Shri Kasliwal, who, 1 was
a little surprised, called this measure
a ‘childish’ one. I do not know what
is childish about it. But I will try to
explain as to how there has been a
misunderstanding with respect to this
clause 5, because the implications of
it are not realised.

Shri Kasliwal: I never used the
word ‘childish’,

Shri Pataskar: I heard it so.

Shri Sadbhan Gupta (Calcutta South-
Eas:): Perhaps he meant ‘child-like’

Shri Pataskar: It may be childish
or child-like. I am not one of those
who ure likely to be provoked by any
of these words, as they go on, and I
do not mind also if people use them.
Let us get to something more serious.

Now, clause 5 is a very important

change. Many people have not rea-
lised it. Not only the hon, Member
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Shri Kasliwal but another gentleman
here—I do not remember his name—
they have thought that I was trying
to distinguish between a former Bri-
tish Indian court and a former State
court. Therefore, they thought: what
is the fun; how is it that stil] it is in
the mind of this Minister and he still

‘thinks in terms of British Indian courts

and courts .in Native Indian States.
There is nothing of that kind. ‘The
fundamental jdea is that there were
certain States which had not entered
into an agreement with the neighbour-
ing States. I know that some of the
States nearabout Bombay had not
entered into such an agreement with -
the neighbouring British part of India
for the execution of processes etc.
But there were some big States and
therefore I took the State of Hydera-
bad. I do not know what there is in
Jaipur, What bhappened ‘wag this
They were foreign courts and it is a
well-known principle that whenever
a decree is passed ex parte and when
the defendant had not submitted him-
self to the jurisdiction of that foreign
court, ‘naturally, that decreg ' could
oot automatically be executed by snv
other court, because, for all practical
purposes, they were foreign |courts.
Suppoging my friend Shri Xasliwal
was there and Jaipur was one of those
States which had nn such agreement
with the Bombay State and a person
in Bombay filed a false claim against
him for a lakh of rupees—Shri Kasli-
wal or anybody else might say, ‘I need
not go there and submit myself to
the jurisdiction of that court,’ if he had
no property in that State. Naturally,
he would treat it with contempt for he
knows that if the plaintiff obtains a
decree exr parte he will have to come
to Jaipur and flle a suit on the
foreign judgment. I am not talking
only of hypothetical cases. There was
one ex-High Court Judge—! do not
want to give his name—and somebody
filed a suit against him and gsome
others and ultimately decree was
passed ex parte. He himself thought
what is th® good of a decree of a
foreign court to whose jurisdiction

submitted. Therefore,
question of courts in

b -

he has not
there is no
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Native Indian States and courts in
British India. The question is simply
this: there were certain courts which
bad not entered into mutual agree-
ments with courts in India and which
were treated as foreign courts. Now,

on account of the merger and other

constitutional developments the whole
of India has become one. It is repre-
sented that we want o make a dis-
tinction between these courts and
those courts. But what happens to
these ex .parte decrees of State courts
to which these persons had not sub-
mitted themselves? It is only from
that point of view that this provision
is made. It may be that it may cause
some hardship in some cases because
in some cases of ex parte decrees they
might have become time-barred.
What are we to prefer? Are we to
allow all those decrees of those so-
called foreign courts to be executed
in the then British India because we
are now all one? Therefore, it is
right and proper that we should not
think in those terms. Probably some
people have got some sort of complex.
There is no distinction of that kind.
It would apply to....

Shri S. S. More: Can we not state
that during a period allowed by this
legislation, all those persong who
have got those foreign decrees should
file suits so that those persons who
remained ex parte shall agitate?

Shri Pataskar: We shall examine
this in the Joint Committee, whether
anything could be done by way of
giving relief in such cases. Primarily
the object is that those which were
then foreign decrees should not be
allowed to be executed, wunless the
parties had submitted themselves to
the jurisdiction of those courts. From
that point of view clause 5 is really
an important clause,

So far as clause 12 is concerned,
I do not think there has been much
of criticisrn berause it is only a for-
mal change which has been made,

Clause 13 was the subject-matter
of a good deal of criticism and some
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hon. Members were under the impres-
sion that by having this provision
we are trying to curtail very largely
—and without any justification—the
rights of the High Court. What is
the present section 1157 It is:

“The High Court may call for
the record of any case which has
been decided by any Court sub-
ordinate to such High Court and
in which no appeal lies thereto,
and if such subordinate Court

”

appears.... .

These are what are called the
powers of revision of the High Court.
The present position is that if it was
a decision of a court of the Civil
Judge of the Senior Division as we
call it in Bombay or the corresponding
civil courts in other States, naturally
there was an appeal to the High
Court and then in those cases no revi-
sion is allowed under 115. For ins-
tance, if there was a suit for say, an
amount exceeding Rs, 10,000 in the
court of the Civil Judge of Poona,
there cannot be, even now, a revision
under 115 because an appeal from the
decision of that court just lies to the
High Court. What is tried to be done

- ig that by omitting the word ‘thereto’

we say that in the case of those
courts which are, probably, of a lower
jurisdiction and where the appeal lies
to somebody, say to the District Court
or to some other court, then in these
cases there will be no revision. There-
fore cases of this nature will be very
small. Even now, the position is, as
explained by my friend Mr, Ray—or
probably my colleague Shri Biswas
who was a Judge of the High Court
—ther» are very few revision appli-
cations entertained under 115, But,
consistently with the principle that
we have already accepted about
revision, in respect of matters before
those courts from whom the appeal
lies to the High Court, what we do is
that when there is a chance of a man
going in appeal to the District Court,
it has been thought desirable that he
should not also go to the High Court
itself. Because, at one stage, if that
matter is decided against him he has
got a right of appeal to the higher
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appellate court which is not the High
Court. When the case goes once in
appeal to that court, then from the
decision of that court there is an
appeal to the High Court. From that
he can also go in revision. Not only
that; it is felt that it is a very good
and desirable principle that in cases
where there is a right of appeal, we
should not ‘normally give the right
of revision also which is also the pre-
sent position under 116. But because
the word ‘thereto’ happens to be
there there could not be revision
applications from the decisions of cer-
tatn higher courts but there can be
a revision in the case of decisions of
certain lower courts. Therefore, this
ts not done with the intention of re-
ducing in any way the powers of the
High Court which are already there,
Now, under the Constitution, we have
given certain powers of writ ete, The
only question is that we should follow
the same principle consistently. When-
ever a party has a right of appealing
to some other authority he should not
be allowed to agitate it in the High
Court also in the form of - revision.
It is well known that this leads to
incrdinate delays. Once the papers
are called by the High Court, the
process of translation etc. begins and
the matter is kept pending there for
a good deal of time,

That aspect of the matter will be
taken into consideration by the Select
Committee as to whether jt is desira-
ble that we should curtail as far as
possible the time which is spent in
protracting litigation, because in many
of these cases probably the applica-
tions are filed not with a bona fide
view, but to see if somehow or other
matters will be drag on.

1 have already explained with res-
pect to clause 14, and clause 15 also
is quite simple,

A good deal of criticism was made
against the provision in clause 186.
What is the effect of it? It is not as
if we are going to substitute postal
service for service by bailiff. What
is sought to be done here is this:

“Where, for any reason whatso-
ever, the summons is returned un-
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served in the first instance, the
Court may, either in lieu of, or in
addition to, the manner provided
for service of summong in the fore-
going rules, direct the summons
to be served by registered post
addressed to the defendant or his
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It was tried to be pointed out as if
service by post would lead in many
cases to ignorant people having
decrees or orders passed against them
ex parte. Even now, is the state of
affairs very satisfactory with service
by bailiff? As many hon. Members
may know, avoiding the service of
notice or summons is the usual tacties
employed by anybody who is interest-
ed merely in protracting the proceed-
ings. My friend, Shri Datar, knows
these things very well, particularly
in criminal cases. ] came across a
case where there was a bailable war-
rant issued in a criming] case in
Bombay which could not be executed
in the Punjab from 1948 to 1955. A
verjod of seven years has been taken
for not effecting the service of a war-
rant in the same State in India in
these days! Therefore, I do not think
sympathy for
those who are only interested in
avoiding summons and in protracting
proceedings, This evil has really be-
come very severe not only in civi
matters but in criminal matters, and
it is very easy for any bailif to go
znd get out of it. We know that with
the best of courts and with the best
of intentions we are not able to do
much in this matter, and, therefore,
a provision is made—not in every case
they will try postal summons but only
in a few cases where jt is justified.

Clause 16 (2) is a very simple and
salutary provision in the Bill. There
is the complaint that civil proceedings
drag on from time to time both in
respect of evidence and for producing
documents, ard at every stage. The
hon. Member, the ex-Chief Jus‘icr
of Orissa, yesterday pointed out to us
tow thing. stand at present For ins-
tance, In the civil court which he had
visited on inspection, he was told that
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the matter would take 2} nr:nths. He
called for the papers and he analysed
the whole thing, and ultimately found
that there were only four witnesses
necessary and only a few documents
to be proved. If that is desirable
what is it that we should do? It is
exactly for this purpose that this
clause is intended. What happens is
this. There is a provision,—Order > lI,
rule 7—which if properly used by
pleaders on both sides, will meet the
point. They can certainly take advan-
tage of it and do it, but they are
not interested in doing it.  Perhaps
they are not paid well enough and
therefore that never happens. We
say here that it shall be the duty of
the court to do it, and I am sure that
after the passing of this clause, It
will be the duty of the courts to con-
centrate their attention on this matter,
which will minimise delay and ex-
penditure, and improve matters.
There iz another aspect of this ques-
tion, for which I asked a question
when Shri Ray was speaking. There
is a system in the Bombay High Court,
called the “dual system” and it is
also there in Calcutta. There are the
solicitors and there are the counsels.
What is pleaded for the retention of
that system s this. Under the sys-
tem the solicitors issue notices and
get documents admitted and the whole
procedure is very meticulously fol-
lowed. But at what cost is the ques-
tion. Because this system is observed
there, those in favour of the retention
of the system say: “Look at our pro-
cedure. We have got all these proce-
dures followed under the Civil Pro-
cedure Code. Why should not the
‘other vivil courts also do the same?”
But we have also to consider the
question of the cost involved. There-
fore, instead of leaving it to the
lawyers or trying to add some more
machinery in addition to what already
exists in the form of solicitors, law-
yers, etc., it is much better that we
now give a direction that in all these
cases the courts themgslves will see to
it that the documents are admitted
and those admitted are wanted—all
that is now done by the solicitors
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There is no reason why a judge should
not do this work. I am sure that if
we have such a provision as this, the
judges in future will always try to
take advantage of it so that it wil
result in a decrease in the cost of lt-
gation and also avoid unnecessary
delays.

I think there was not much of com-
ment on the summons.

With respect to clause 16 (4) abowun
the delivery of judgments immedia-
tely, no doubt theer is a provision
which says:

“The Court, after the case nas
been heard, shall pronounce juag-
ment in open Court, either at once
or on some future day, of whien
due notice shall be given to the
parties or their pleaders.”

But we want to make it more spe-
cific—*“as soon thereafter ag may be
practicable” and “shall fix a day for
These are the only
things which are tried to be avoidea
I think this provision will have a
very good effect, because we will
impress upon them that judgments
must be delivered as early as it is
possible to do. It is very difficult at
times for the judgment to be delivered
on the same day by the courts in the
mofussil. At the same time they should
fix a day for that purpose so as not
to leave the position as vague as it
13 now, and notice shall be given v
the parties or their pleaders. What
was used to be done at times was that
the pleaders were asked to sign after
the judgment was delivered that they
had seen it and then it was thought
by some courts that it was enough
notice to all concerned. It produced
so many complications which are
well known to our lawyer friends.
There are only two things which are
proposed to be changed here. ‘The
court shall ix a day for the purpose:
it the judgment is not delivered to-
day, it will have to be mated that the
judgment will be delivered on such and
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such a day, say, after 15 days or three
weeks, so that the parties will know
on what date the judgment will be
delivered, and the present state of
confusion will not be caused.

1 p,

There was some criticism with res-
pect to the trial by summary prpce-
dure. I think many of the hon Mem-
bers may not be knowing that there
is summary procedure provided in
order 37 which provides for the trial
of suits summarily. They apply only
to suits under the Negotiable Instru-
ments Act So far as I know in the
cities of Bombay and Calcutta this
procedure s followed and results in
the early decision on suits under the
Negotiable Instrumentg Act. Besides
Bombay and Calcutta, there are many
other cities like Ahmedabad, etc.
where probably commercial litigation
has cropped up and it will be desira-
ble if there also such suits are tried
summarily so that it may save some
costs, and time, Therefore, power is
being taken by the State Government
to empower the District Courts or
other Courts to try such suits sum-
marily. Considering all these matters,
though some hon. Members think that
these are small changes as compared
to overhauling the whole system of
judicial administration, I am sure that
hon Members will find that this Bill,
as I said, is non-controversial unless
‘of course controversy is imported
into it on some other ground. Though
it is not a controversial legislation, I
am sure within the scope of the pre-
sent framework of judicial administra-
tion, # will succeed in reducing
delays and costs and in creating a
better atmosphere in courts, Of
course, the larger question is diffe-
rent and the evils are many. For ins-
tance, reference was made to the diffi-
culty in getting copies. Complaints
in plenty were there about corruption,
about the increase in court fee and
what not. All those questions, are
beyond the scope of the Civil Proce-
dure Code (Amendment) Bill and they
will be dealt with in their proper

sphere,
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I would therefore appeal to the
House to adopt the motion that I
have made and I am sure that the
Joint Committee will take into consi-
deration these and other related mat-
ters which the hon, @Member, Shri
B. K Ray, referred to. So far as
any question arising out of the amend-
ment that had been proposed natu-
rally I think that it would be within
the scope of the Bill, But unfortuna-
tely I cannot accept the amendment
of my hon. friend, Shri M. L. ‘Agrawal,
who wants to say that the whole
Civil Procedure Code may be left open
to be reconsidered. It is not that
there is any desire that any other
matter which can suitably be amend-
ed should not be amended. That can
be done by making a specific sugges-
tion, I think this is not a matter on
which there could be any difference
of opinion among the different sides
of the House. Such suggestions will
be considered by the Government and
they will bring forward a Bil

Some people eriticised that my
Uinistry was not functioning properly
und that people there were not doing
any work. I can assure the hon
Members that it is not so. We have
taken into accqunt the report of the
Civil Justice Committee; we have
taken into account the report of the
Committee appointed by Ulttar Pradesh;
and also the memorandum referred
to by Shri Kasliwal. Then there was
the memorandum that was circulated
to the High Courts. We obtained their
opinions. All these were examined
in my Ministry and we ultimately
found that for the time being these
are the things which should be placed
before the House for their considera-
tion and acceptance. This piece of
reform though not far-reaching, will
according to me be of substantial
use to the civil litigants. This will
otherwise be delayed. Otherwise, 1
agree with the hon. Member Wwho
questioned the necessity of referring
this Bill to the Joint Committee. We
thought that in all such matters it is
much better to thrash out the matter
in the Joint Committee where it could
be tully enquired into, Matters which
are connected and which are arising



9345 Code of

[Shri Pataskar.]

out of this amendment will be taken
into ageount by the Joint Committee
and for that purpose no amendment is
necessary. But 1 do not think it is
desirable that #n a simple matter like
this we should try to rake up all
other important issues not connected
with it and try to give it a form in
which we shall defeat the very purpose
for which it has been brought before
this House. I hope the hon. Member
. will ponder over the suggestion made
by me and will not press his amend-
ment before the House. I would thank
the hon Members who have even cri-
ticised the Bill because after all every-
thing that is brought forward deserves
to be criticised and it is by criticism
and mutua] exchange of thought that
we can make progress. As I said
yesterday, I do not blame them.
Naturally they are very anxious that
this question should be solved not in
this simple way but at a higher and
different basis. I hope that will pro-
bably be done when the Law Com-

mission comes into being, but for the

time being it was probably that
anxiety on their part which led them
to criticise some of the innocent pro-
visions of this Bill. I hope that the
motion which I have*made will be
found acceptable and will be passed
unanimously by this House.

M. L. Agrawal (Pilibhit Distt cum
Bareilly Distt.—East): What objection
has the Law Minister got to limit the
scope of my amendment to the sug-
gestiong already made before this
House?

Shri Pataskar: They are as vague
as the amendment itself.  Anything
which arises out of this amendment
and whatever had been suggested
here and is related to it will be con-
sldered. For that no amendment is
necessary if the suggestions arise out

of it

Shri Kamath: On a point of clarifi-
cation, may I ask the Minister just
one question: he sald that the Ministry
had considered the opinion of various
bodtes and institutions. Could he tell
us the names of those bodies and ins-
titutions, and whether all the High
Courts were consulted?
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Shri Pataskar: I have got a very

hig file. The High Courts were con-
sulted.

Mr. Deputy-Speaker: If the hon.
Member has got anything in his mind,
he may ask about it but to ask him
to read out all the names is not neces-
sary.

Shri Pataskar: Al] the High Courts
were consulted; the State Governments
and even several District Courts were
also> ecnsulted and their opinions also
are here,

Mr. Deputy-Speaker: Bar associa-
tions also were consulted.

Shri Sadhan Gupta: May I know if
those opinions will be made available
to the Select Committee?

Shri S. 8. More: They are already
available to the Members.

Shri Kamath: Not yet,

Mr. Deputy-Speaker: It is for the
Joint Committee to decide, They can
rall for any evidence or any docu-
ment. Why should the hon Members
under-rate the powers of the Joint
Committee? Shall I put the amendment
of Shri M. L. Agrawal to the vote of
the House?

Shri M. L, Agrawal: Since the Law
Minister is not inclined to accept it.

"T do not see any use in pressing it

! beg to withdraw it.

The amendment was, by leave, with-
drawn. ’

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Code nf Civil P-~rcedure, 1908,
be referred to a Joint Committee
of the Houses consisting of 45
Members, 30 from this House,
namely, Shri Upendranath Bar-
man, Shri Debeswar Sarmah,
Shri Chimanlal Chakubhai Shah,
Shri U. R., Bogawat, Shri T. R.
Neswi, Shri C. D. Gautam, Shri
Hanamantrao Ganeshrao Vaishnav.
Shri Radhelal Vyas, Chaudhri
Hydar Husein, Dr. Kailas Nath
Katju, Shri Sobha Ram, Shri
Kailash Pati Sinha, Shri Tek
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Chand, Shri K. Periaswami Goun-
der, Shri Paidi Lakshmayya,
Shri Digambar Singh, Shri George
Thomas Kottukapally, Shri
Lokenath Mishra, Shri Garneshi
Lal Chaudhary, Shri Ram  Sahai
Tiwari, Shri N. Rachiah, Dr. A,
Krishnaswamt, Shri Bhawani
Singh, Shri Sadhan Chandra
Gupta, Shri S. V. L. Narasimham,
Shri K. M, Vallatharas, Shri K, S.
Raghavachari, Shri Bijoy Chandra
Das, Shri N, R. Muniswamy and
the Mover. and 15 Members from
Rajya Sabha:

that in - order t{o constitute a
sitting of the Joint Committee
the quorum shall be one-third of
the total number of Members of
the Joint Committee:

that the Committee shall make a
report to this House by the 15th
November, 1955: |

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees will
apoply with such variations and
modificaiions as the Speaker may
make: and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee
and communicate to this House the
names of Members to be appointed
by Rajya Sabha to the Joint Com-
mittee.”

The motion was adopted

——

'DURGAB KHAWAJA SAHEB BILL
The Minister of Home Affairs

(Pandit G. B, Pant): I beg to move:

“That the Bill to make provi-
sion for the proper administra-
tion of the Durgah and the Endow-
ment of the Durgah of Khawaja
Moin-ud-din Chishti, generally
known as Durah Khawaja Saheb,
Ajmer, be taken Into -considera.

ti-n.”

This Bill was introduced in Novem-
ber, 1952, It should gladden the hearts
of the Members of this House, and.
especially of those who are interested
in this shrine, that it is after all
going to take the shape of a statute.
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The Bill, as its name indicates, con-
cerns the Moin-ud-din Khawaja Dur-
gah in Ajmer. Moin-ud-din Chisht{
lived in Sijistan. He was born some-
time, I think about 1142 A.D. and
died at the age of about 94. During
the latter part of his life, for about
50 years, he lived in Ajmer. He be-
longed to the second group
of Sufi silsilag who were known
as Chishtis and as a great saint he
attracted large numbers of people who
had great confidence in his spiritual
powers. The Chishti masoleum was
originally of a humble type but the
Moghuls endowed it very richly.
Akbar gave a number of villages and
mosqueg were built there by Jahangir
and Shahjahan. The Durgah owns
today considerable property. As it
often happens in the case of guch
religious endowments, the very fact
of its having at its disposal a fairly
substantial income has been the source
of constant trouble and the beneficia-
ries have been continuously wrangl-
ing, struggling and fighting with each
other. So, since the very first there
has been a lot of trouble,

As hon. Members are aware, the
Religious Endowments Act was passed .
in 1863 and soon after, in 1866, a com-
mittee was appointed under that Aet
to look after the affairs of the Durgah.
But the Khadims—Sajjadanashin and
others—who derived their sustenance
from the Durgah did not allow this
committee to function smoothly, Later
on, a number of measures were taken
in order to improve its administration,
but they too failed Then, several
Acts were passed, one after another,
with a view to setting matters right
But, they too did not fulfil the pur.
pose for which they were designed,

Ultimately, in January, 1948, a
Durgah awaja Saheb Committee
of Enquiry was appointed with Sir
Ghulam Hassan of the Allahabad High
Court as Chairman of the Committee
and two other eminent Muslims as
its members. That committee held
very elaborate enquiry and, in spiteot
the resistance that it had to face from
the Khadims and others, it succeeded
in producing a very wvaluable report
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After considering this report, this Bill
was framed.

It is designed to place the affairs of
the Durgah on a sound and stable
footing; to put an end to—eo far as it
can be humanly possible—the bicker-
ings, rivalries and wranglings that
have been continuously going on
.among the beneficiaries of the Durgah,
and to place its administration wvir-
tually under the control of the com-
munity which is mainly interested in
it. The Chishti himself was a -Sufl,
As I said, Sufis were really saints of
a broad outlook. Inspired by a

genuine spirit of humanness they were |

ever anxious to relieve distress and
to treat all In an even manner re
gardless of their caste or creed. So,
this institution is respected and vene-
rated not only by Muslims but also
by people of other creeds and classes.
It commands a considerable number
of followers even among other com-
munities and everyone has nothing
but reverence for it

Now, an institution like that deser-
ves to be preserved and to be saved
against those who have already done
considerable damage to its reputation
and hampered its proper working.
With this object in view, as 1 just
submitted, this Durgah Khawaja
Saheb Bill has been placed before
this House. It is intended that a
High Power Committee should be
appointed. This Committee will be
in overall charge of the affairs of
the Durgah. The Committee will
have a Member-Secretary who will
be a paid onc and he will be assisted
by an Advisory Committee. The
High Power Committee will consist
of respected leaders of the Muslims,
The Advisory Committee waill consist
mainly of people Iliving in and in
the neighbourhood of Ajmer itself.
The High Power Committee will not
be able to look after the day to day
administration of the Durgah, but
the Advisory Committee is expected
to do so. The differences, whenever
they arise, are to be settled by
arbitration and the Committee has
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also been given powers to frams
tye-laws. There is nothing contro-
versial about it and I hope the House *
will accept the measure unan.imously.

Mr. Deputy-Speaker: Motion
moved:

“That the Bill to make provi-
sion for the proper administra-
tion of the Durgah and the En-
dowment of the Durgah of
Khawaja Moin-ud-din Chishti,
generally known as Durgah
Khawaja Saheb, Ajmer, be taken
into consideration.”

Shri Sadhan Gupta (Calcutta
South-East): This Bill seeks to re-
gulate the affairs of a religious

shrine which possesses considerable
properties. Now, as it happens with
most of the religious  institutions
which are possessed of properties, it
must have happened with the affairs
of this Durgah that the interests of
the religion and all the religious
matters for which it was originally ,
established have suffered and there
must have been conflicts for the
properties it possessed,

Now, so far as we can understand,
there is justification for the regula-
tion of affairs of shrines such as this,
but more than that, we have not
been enabled to understand the mat-
ter, because the report on which this
Bill is based has not been placed at
our disposal. I have looked for it in .
the Parliament library in vain and so
it seems we are expected to ditto the
Bill without knowing the facts and cir-
cumstances about the Bill. For exam-
ple, I find in the Act of 1938 which
was passed for the regulation of the
affairs of this particular shrine that .
the committee which was constituted
was based on the elective system.
Various modes of elections were,
adopted to give representation to the.
devotees, to the Muslim Membours of
Parliament and so forth and the com-
mittee was on the whole elected with
a few nominated exceptions. Now,
what is being sought to be done is to
replace it entirely by the committee
nominated by the Central Government,
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From the point of view of sheer princi-
ple it cannot be doubted that an
elective system is better than a system
of nomination and if you want to
replace it by a system of nomination,
you have to make out the strongest
case for it. We have not been given
any facts to understand whether this
replacement, in is entirety, of the’
elective system by a system of nomi-
nated committee with nominated offi-
cials is really justified or whether
some modification of the elective sys-
tem might have been made. We are
told that a report was given by a com-
mittee presided over by an eminent
judge of the Allahabad High Court
who later on became a judge of the
Supreme Court. We are also told in
the Statement of Objects and Reasons
that this Bill represents the decisions
of the Central Government on that
report. Now, neither the decision of
the Central Government nor the re-
port itself is binding upon us. But
the report at least has a strong per-
suagive value, coming ag it does from
such an eminent authority, and the
decisions of the Central Government
have not even such a value. We
should have expected that the report
. should have been placed before us. In
the absence of that report we cannot
judge whether what has been provid-
ed ig for the good of the Durgah and
for the devotees who are interested
in the Durgah. There is an apprehen-
sion- in a section of the Muslim com-
munity that the affairs of the Durgah
might be indiscriminately interfered
with. 1 would, therefore, ask the
Government to define, in the course
of this debate, the policy which it
will follow in nominating the various
members of the committee and the
principles which it will follow in nomi-
nating the members of the committee.
This kind of a deflnite policy would go
a long way in assuring the Muslim
community that there will be no
governmental interference as distin-
guished from regulation of the affairs
of the Durgah in the interests of the
devotees.

Lastly, I ‘'would request the Govern-
ment to take up not only the case of
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this Durgah but the case of all reli-
gious institutions which possess pro-
perty or which have the power to
amass wealth. There are numerous
centres. of Hindu pilgrimage where
we learn of very shameless exploita-
tion of the religious sentiments of the
people; all kinds of practices are im
vogue to extort money from devotees.
These things in our country should
end and a comprehensive legislation
should be brought forward to stop
these practices in every religious ins-
titution. I understand that thig is the
case not only with Hindu religious in-
stitutions: in South India, there are
Christian churches also which have
vast properties; their affairs too are
not all right Therefore, the affairs of
all these institutions should be looked
into, and a proper administration pro-
vided for them.

I would again say that I am for the
elective system of administration,
unless there is an jrrefutable case
for a nominated administrative com-
mittee and unless the affairs are such
that the electorate could not be ex-
pected to manage the affairs properly
and would create a deadlock or squan-
der away or loot the property of the
particular institution concerned. With
these few words, I'do not know
what to do—whether to suffport the
Bill or to oppose the Bill—becauss we
have not been placed in a position to
understand the import and the impli-
cations of the Bill and to understand
the merits or demerits of the Bill,
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(English translation of the above
speech.)
(Moradabad

[Skri M. H Rahman
Distt.eCentral): Mr. Deputy Speaker,
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Durgah Khawaja Sahib Bill is before
us. While presenting it, the. Home
Minister referred also to the persona-
lity of Khawaja Mueenuddin Chishti.
He is one of the greatest of Sufis in
India and there is perhaps no place
in the world where his followers are
not found, Crores of people, Hindus
and Muslims, pay homage to his
memory and hu shrine in Ajmer, was,
in his liie time, and remains to this day
a place of pilgrimage for Hindus and
Muslims alike. We Indians cannot be
too proud of this great Sufl, Al a
Sufl he rendered yeoman's lervu:. not
only to Muslims but to the whole of
humanity and his life is a model for
the formation of character, .Many
Kings, Mughal Kings, Nawabs angd
Rajas donated huge properties _ as

. wakt for his shrine, erected buildings

and mosques and started langars. It
is necessary that proper arrangements
be made for their administration
There were laws to this effect before
India’s independénce. But at tlut
time the Muslim members of the Cen

tral Assembly felt that this l.dml.n.’ll-
tration was not being dnno properly.
There was friction between . Sajjada
nashines, mutwallis, khadims . and
others concerned. Complications and
defects had appeared in .administra-
tive matters. As the Home Minister
has stated, before India’s independence
also, a Commission was appointed, s0
that after ascertaining the views of

" different institutions and responsible

persons during the course of a tour
of the whole of India, it should make
a report regarding the best method
of their administration Justice
Ghulam Mohd. was the chalrman of
this Commission and Nawib Mahmood
Yar Jung, Sir Mohd. Yamin and
others were its members. These gen-
tlemen toured the whole of India,
took down the statements of responsi-
ble institutions and individuals, both
Hindu and Muslim and made recom-
mendations regarding the administra-
tive machimery. For the interim
period, they proposed the appointment
of an administrator and recommended
that Government should take upon
itself the whole responsibility of look-
ing after it The Durgah has been
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administered very creditably, by the
Administrator, but it is clear that he
cannot go on for long. One of its
disadvantages is that the administra-
tor takes on the role of a dictator. You
may have any amount of supervision,
but you cannot escape it.  All the mat-
ters connected with ceremonies can-
not be administered properly by one
man. Therefore it is necessary to
form a Committee and to entrust all
powers to it. Shri Sadhan has raised
this point in the House and on the
occasion of the Wakf Bill I had also
supported the system of election. The
report also suggests that a Committee
be formed on the election system. But
in the present Bill, the system of
romination has been accepted in prin-
ciple. At the time of the introduc-
tion of the Bill, I was also of the view
that the election system would be more
democratic than the nomination sys-
tem. But at the same time, I feel
that by following the election system
in administrative matters of this kind
many other evils may arise. People
who prefer the election system some-
times adopt election tactics calculated
to defeat the real objectives. This
causes great hardship. Perhaps that
is why Government considered the
nomination system to be better, But
it imposes "a heavy responsibility on
the Government and that responsibi-
lity ig to see that the members it
nominates are able to achieve the par-
ticular objectives for which they are
being nominated. = These members
should do their work honestly. I
would like to draw your attention to
a few important clauses of this Bill. I
congratulate, Shri Pant on the fact
that he has paid attention to this
measure for passing which no steps
have been taken so far, though it has
come on the list many times, and has
presented it in this House. ] believe
this Bill is overdue, because the whole
of the work is now in the hands of
the Administrator and # is necessary
to entrust it to a Committee. It i{s our
duty to sce that this proposed com-
mittee of 5 or 7 members Is faced
with no obstacles or difficulties. I
would like to submit a few points in
this connection,
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The first is that the Administrator
would perform the duties of the Sec-
retary also. He would be concerned
with the Committee and this Com-
mittee would discharge fiis functions
and make all arrangements through
him. So it becomes necessary that
while appointing the Adminftrator,
the Central Government should con-
sult the Committee and he should be
a man whom the Committee choose,
because the Committee has to do its
day-to-day work through him. If you
appoint an Administrator over the
bead of the Committee, he would come
to think that as he has come on behalf
of the Central Government, therefore
he enjoys wide powers and it is upto
him whether he accepts the advice of
the Committee or not. On the other
hand, the Committee would think that
all powers are vested in it and that
the Administrator should carry out
its orders. The Commitiee would
always believe, and believe rightly,
that work should be done in such a
manner as to achieve the objectives
desired. Therefore, though the
appointment of the Administrator
may rest with the Central Govern-
ment, it would be better it the Com-
mittee is consulted in the matter. My
next point is about the Advisory
Committee. The proposal for the
establishment of a Advisory Com-
mittee says that this Committee which
will consist of seven members will be -
appointed by the Central Government
after consultation with the Chief Com-
missioner. There is no mention of
the former Committee in this. I con-
cede that the Chief Commissioner
is a responsible person and it is neces-
sary to consult him, but what is mbre
imprrtant is that in the appointment
of the Advisory Committee, the former
committee under which it will have
to work and which is in reality the
responsible committee, should be con-
sulted.

My third point is regarding clause
16 which is not concerned with any
special ceremonies etc. but with
administration matters. Under this
clause, there iy a provision for the
formation of an Arbitration Board in



9367 Durgah

the event of a dispute or difference,
between the Committee and the Saj-
jadanashin or Khadim or any other
employee. One of the members of
the Board will be from the Committee,
one member will be from the opposite
party and one member who will act
as the chairman will be nominated by
the Central Government. The deci
sion of this Board will be final In
my opinion this is the most importanmt
thing. Administration cannot be car-
ried on like this, because under this
clause, any person including an ordi-
nary employee can make a demand
for the appointment-of a Board for
getting his dispute resolved. Retaining
this clause in its present form would
be highly improper. On the one hand
you give power to the Committee and
on the other you give a right to the
Sajjadanashin or Khadim or other
inferior employees to make a demand
for the appointment of an Arbitration
Board at any time they please and for
any matter they like. I regard this
as very serious. In my view
clause should be deleted and in
place a provision should be made
the effect that in the event of a
pute between the Committee and the
Sajjadanashin or Khadim and Sajjo-
danashin the matter should be refer-

sgE
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Central Government for decision. If
this proposal is not accepted, ~ the
Board will have to be set up every
dsy and it would become difficult to
carry on the administration.
Regarding the powers of the Com-
mittee, it has been stated that if the
Committee deems it necessary, it can
start the practice of issuing licenses
for the Khadims. These ‘Khadims.
have long periods of service to their
credit and they include good men as
well as bad men. Doing service isa
teligious sentiment and it has been
carried on as a convention. I believe
that so far as control is concerned, it
should vest-in the Committee, but
there should be provision in the Act
and the bye-laws under which the
_ Committee should have a right to
award punishment or impose fine on
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apenoncomﬁﬂttin(nh-uch,‘m.
dered by the Committes to be against
the interest of the Durgah
punishment can be of various
It would not be proper to
sentiment for service or the
convention regarding it and
the business practice of g -
ses. 1 would like the provision
garding license to be omitted.
not a business or trade but a
for service handed over from
generation to ‘the other. 1

EaE
f?EE%EEE

ik

income is Rs. 200, Rs. 300 or Rs. 400
you have entrusted the whole of the
property to the Committee.  This is
of course right and the sajjiadanashin
should bave no administrative work,
but I think that the jincomes from
these two villages should continue to
be paid to him. These are days of
dearness.  Therefore this amount
should not be reduced. A hundred or
bundred and forty rupees would not
make any difference in the income of
the Durgah. But the head of the
Durgah, called the Diwan in Islami
technical language, should confinue to
get his old stipend. It might be in-
creased, but in no case should i be
reduced.

With these words I support this
Bill as I consider it very opportune.
I hope it would Jead to better admi-
nistration. I have certain amendmenig
which I would move at the proper
time.]

Shri Mohiuddin: (Hyderabad City):
1 am very glad that the hon. Home
Minister has, after two years of the
introduction of the Bill, now thought
it proper that it should be pushed
through the House. As he himself in-
dicated in his introductory speech,
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there have been continuous disputes
between the various parties in the
Durgah. These disputes have gone on
indefinitely for a very very long time,
and they have not only damaged the
reputation of the people who serve
the Durgah, but also have affected thd
finances of the Durgah itself. Since
the last 4 or 5 years, when the Gov-
ermment decided to appoint an admi-
nistrator under an emergency Act, the
administration of the Durgah has
improved considerably. Cleanliness
and sanitation have also considerably
improved. The pilgrimg are satisfied
that the administration is run on a
sound basis. There is no doubt that
much still remains to be done. The
Bill that has now been introduced
makes the position still more satisfac-
tory and fair.

..My hon, friend from the opposite
side, who spoke immediately after the
Home Minister, said that he does not
understand why the recommendation
of the committee which was presided
over by an eminent judge regarding
the system of election has not been
accepted by the Government, and the
system of nomination has been intro-
duced in the Bill. I think, as the hon.
Member himself had said, he had not
read the report as he could mnot
find it in the library. I am really
surprised that he could not find the
report in the library. It must be
there.

Shri Sadhan Gupta: It was not
there.

Shri Mohiuddin: The committee
1ecommended a peculiar system of
election.

Shri Sadhan Gupta: I did not say
that. I said that a system of election
was there under the 1936 Act. We do
not know what the committee had
recommended. We were not given
materials to understand why the
electlve system was substituted by

1 AL e dlmd wmraad tho
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1936 Act di® not work properly. The
Government had appointed a com-
mittee in 1948 and this committee
had recommended that the Durgah's
affairs should be managed by a high-
powered committee which, in the
first instance, shall be appointed by
the Governor General or the President
of the Indian Republic as the case
may be. In regard to this, their re-
commendation was that of the mem-
bers of the high-powered committee,
one shall retire every year and the
surviving members should elect a
person to'filll the vacancy., Every
year, one will retire and the rest of
the four will elect the 5th., Or, if
two members by chance retire, the
remaining three members will elect
the rest. This system as far as the
election of members is concerned is
extremely unsatisfactory.

Shri Sadhan Gupta: Quite.

Shri Mohiuddin: The Government
have now decided that the committee
should be appointed by the Central
Government. I fully support this
clause which provides for appointment
by the Central Government. Of
course, much depends as to whom the
Central Government will appoint as
members of the committee. If, in
course of time, we find that the com-
mittee so appointed does not work
satisfactorily, we can then think of
amending the Act and if necessary
introducing the principle of election
in the high-powered committee.

The Ghulam Hassan Committee had
recommended that the Nazim should
have the powers of a magistrate for
the specified areas in the Durgah
and round about the Durgah. I think
acceptance of this recommendation is
essential and necessary. I hope the
hon. Minister will inform us whether,
in order to vest him with this magis-
terial power, it is necessary to intro-
duce a clause in the Bill or it will be
quite sufﬂment to invest him with

FEEE N | e
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ments. They are all minor amend-
ments and I hope the Government
will consider accepting many of them.

One important point which Maulana
Hifzur Rahman referred to was re-
garding the Board of Arbitration. At
page 10 of, their report, the Committee
had recommended:

" “All disputes arising out of the
claims made by the Sajjadanashin,

" the Khadims or any other person

- to any rights or privileges or per-
quisites connected with or pertain-
ing to the Durgah or any part
thereof or ceremonies thereat shall
be referred by the manager to the
high-powered Committee whose
decision shall be flnal  and no
‘Court of law shall entertain such
claims and adjudicate upon
them.”

This was the recommendation of
this enquiry committee and their
recommendation was to vest the
powers of final decision in the Durgah
Committee itself. The Bill proposes
that all disputes pertaining not only
to the Sajjadanashin and the Khadims,
but all servants of the committee,
servants who are servants by contract
shall be referred to a Board of Arbi-
®iration if one of the parties desires
that it should be referred to arbitra-
tion. The words here in clause 16 are:
“Sajjadanashin, any Khadim, and any
person claiming to be the servant of
the Durgah under some hereditary
right or under some contract of em-
ployment.” A chaprasi or a sweeper
is a servant by contract. The contract
is implied contract. If the committee
or the Nazim gives him an order and
he disobeys, or the Nazim fines him,
he can immediately apply for appoint-
ment of a Board of Arbitration. Re-
garding the disputes between those
persons who have got hereditary rights
on the one hand and the commiitee
or the Nazim on the other,
they can be settled py some means,
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comes into the picture, because every
person, even a sweeper; is a servant of
the Durgah by implied contract. I hope
that some other way will be found
for settling the disputes between the
owners of hereditary rights and the
committee. But if the Government
insists on passing this clause, I would
suggest that these words “or under
some contract of employment” should
be omitted, so that there can be no
misunderstanding as to who hag the
right to refer the dispute to arbitra-
tion. It may be remembered that
even now in labour disputes, arbitra-
tion is not tompulsory, but it appears
that the Government think that in the
case of the Durgah employees, arbi-
tration must be made compulsory.

I support this Bill and hope that it
will be passed very soon so that the
committee takes over the administra-
tion of the Durgah as soon as possi-
ble,

Shri Vallatharas (Pudukkottai): We
have gof very great regard for the
benignness with which the Govern-
ment has come forward to effect a
disciplinary administration in this
Durgah which has been the subject
matter of great controversy for more
than a century. Looking into the
past history I should now submit that
this s a momentous occasion on which
we will have to feel proud about the
very incomparable and unequalled
sense of religious tfoleration and reli-
gious respect which the Government
in this country during the last three
centuries, whether alien or indigenous,
has been showing, despite the fact
that the past has been shrouded in
animosity, warfare, and massacre
amongst the various religions,

Looking into the history of Ajmer,
one can easily see how Prithvi Raj
and his followers were massacred
there by those who invaded Muslims.

Later on, about a century later, Mus-
Tivvma TITOTOS macearraed i that very
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Durgah is one’ of the most famous

-— shrines and it has attracted devotees

not only from all parts of India, but
from abroad, from the Continent: of
Europe and elsewhere, In a matter of
this nature, I feel proud to say that
whatever might be our political diffe-
rences and communal clashes, the
nation as a whole has got the greatest
respect and regard for religions and
their shrines and saints and their fol-
lowers, and Portuguese Goa must
take a lesson from us that in respect
of the welfare of any religion in that
particular area our traditional honour
will ever be maintained at any cost.

So far as this Durgah is concerned,
[ am yet to know what its annual re-
sources are. A faint-idea is given in
the report of 1949, that the income
will be about Rs, 50,000 per year and
it may be Rs. 1 lakh if suffictently
cared for. During the last five years
the administration of the Durgah was
conducted under the emergericy regu-
lation provisions and the Government
should be in a position to tell us what
the actual or approximate income per
year is, what the annual approxi-
mate or actual expenditure has been,
and how the surplus from the income
that remained after expenditure has
been dealt with and whether any
amount of money has been spent
towards the growth of Islam or the
education of Muslims or in connection

with their religious functions. We

are in the dark; I request the Gcw-
ernment: to make us intelligent about
this factor as to the finance of the
Durgah and the reformative work
that they have been able to carry
on during the last five years, parti-
cularly amongst the Khadims, to
raise their status and their sense of
discipline and welfare, and under the
oresent context, how much of amount
has been spent or incurred in the
establishment, that is, the Central

Committee, the Advisory Committee,
g r— e o T4 the a118S-
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have all these paraphernalia of five
committees or so much of labour on
the part of Government. One of the
worst and most calumnious institu-
tions that are existing in this coun-
try, and inevitably has to exist, is
that of the religious endowments whe-
ther it belongs to Christians, Hindus
or Muslims or any other sect, There,
fraud, misappropriation and so many
things do exist. During the last
thousands of years, there have been
several avatars of God. There have
been great prophets that have come %o
reform society. In spite of them,
defalcation of money dedicated to .
religion and God has been the fore-
most amongst some of the greatest
devotees, And this Government, I can
say without any fear of contradijction,
can never be efficlent to put an end to
these frauds in the religious institu.
tions. The one earnest attempt that
would be desirable on the part of any
Government will be to avail a better
standard of administrative talents and
secure the efficiency of administration
and also to infuse a better spirit into
the people who are associated with
the institutions. I see in this Bill that
that particular objective is pervading
all through its provisions. It wants
to see that a better administration is,
created, and that a sense of under-
standing between the devotees and the
Government is created. The mutual
confidence that must be established
between the beneficiaries and those
who administer the Durgah is patent
in this one respect, namely that
Government want to take some steps
for the conservation of *he shrine in
the interests of the worshippers and
the devotees.

2 p.M.

In 1950, Sardar Vallabhai Patel in
the course of his speech clearly said
that it was not the intention of the
Government to take this over as one
of the administrative wings of Gove-
rnment, but that in consonance with
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help in the get up of the proper
establishment and management of this
jnstitution. That is all the concern
here between Government and the

Durgah,

When the income is to the tune of
Rs. 50,000 to Rs. 1 lakh, it is necessary
to see what portion of this income
can be utilised towards having a suit-
able establishment staff who can take
care of the institution in a proper
manner. If we look at the question
with that basic understanding, we
shall find that it is not at all proper
to have so many committees. The
late Sardar Patel had said then that
the central committee, the advisory
committee, the diwanship, all these
combined together had created an
atmosphere of utter confusion and
despair. When that had been the
sense, why should confusion and chaos
transpire any more by retaining and
multiplying the same  departments?
It had resulted in clashes between the
mutawalli, (that is, the manager) and
the central committee, between the
advisory committee and the mutawalli
and then there were clashes also
between the Khadims and the diwans
who claim hereditary rights, and so
on. Thus, there were circumstances
which established a sort of factious
rivalry amongst the different classes
of people that were involved in the
concern of the Durgah.

Sardar Patel also made this perti-
nent remark then that ¥ this insti-
tution was going to be continued as a
place in the name of religion for pur-
poses of extortion, for practice of
crimes etc. and as a monopoly where
all sorts of atrociti&y can be commit-
ted, then the persons responsible for
all this should be cleared out of that
atmosphere itsell, This is a clear indi-
estion that in 1950 when the Durgah
Khawaja Saheb (Emergency Provi-
sions) Bill was moved, the condition
within the Durgah was very abomin-
sble. I can quote several instances
by reference to the report to show
how confusion had been created with-
in the Durgah. On the side of the
mutawalli, that is the manager or the
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secretary or whoever it might be,
about 5,000 Khadims had joined, and
there was a clash between them and
the diwans, {.e. the hereditary descen-
dants of the great saint, called Saj-
jadanashins. For instance, if in a
house where there are two wives and
one husband, the two wives begin to
clash with each other always, then
what will be the fate of the husband?
We have also got the Tamil proverb,
which says: '

Irandu pendattikkaran patta padu.

Mr. Deputy-Speaker: That i no
longer possible under the Hindu Mar-
riage Bill

Shri Nand Lal Sharma (Sikar): He -
is talking of the old Act

Shri Vallatharas: Our friend will
have a room for all such quarrels in
gpite of the marriage Act

Kamban describes the condition of
Ravana in his Ramayana in the follow-.

ing words:

Kadan pattar nenjam pol kalan-
ginan [langaivendan.

He says that Ravana began to totter
and became nervous just as an indebt-
ed man, But here the situation |is
even more serious. The trouble which
a husband experiences when his two
with each
other or Ravana's mental chaos have
become proverbial troubles. Similar
is the trouble when the central com-
mittee iy involved in a fight between
the Khadims on one side (along with
the mutawallis) and the diwans on
the other, een the diwans on the
one side and advisers on the other,
misappropriation and waste of In-
come intervening—all aggravated by a
strong public opinion all round. The
report itself says that several of these
Khadims toured the whole country
with thelr great financial resources,
with a view to canvassing public opl-
nion, and they submitted their reports
s-metimes falsely, sometimesy wunder
forged names and 30 on.

From all these, it will be clear that
this small institution has grown up
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to be a menace, and it has completely
polluted the so-called Muslim atmos-
phere in Ajmer. In 1940, it was a fact
worthy of note that the Muslim popu-
lation there was nearly 50,000, but
after 1947 it has dwindled down to as
low as 9,000, And the report says
that it is very difficult to find out of
these 9,000 people even a few disin-
terested persons, independent persons,
persons of some status and with a
sense of discipline who cculd be
chosen to form the members of the
constituent body in regard to the
management of the Durgah. So, even
the 9,000 Muslims who are there now
cannot largely be relied upon to con-
tribute even one independent member
to serve on the committees, The
Khadim population's influence, the
influence of the diwans etc. are 3o
intricate there that none of these
9,000 Muslims is free from their in-
fluence. So, the committee had re-
commended that whatever might be
ibe mode of appoiniment of the muta-
walli, or the advisers or' the arbitra-
tion body or the main body, interest-
ed persens in that atmosphere should
never be appointed; otherwise, the
system would not work well

Bearing in mind all these things,
1 would solicit your consideration in
regard to the question whether it is
worthwhile to have such a complicat-
ed machinery as is: contemplated.
What Sardar Patel had ‘said was to
the effect that these four institutions
were existing in the midst of so much
of chaos, and rancourous mentality,
that the Durgah had almest been
brought to a stage of breakdown. We
must take this into our consi-
deration and see whether it is not
possible to simplity the administra-
tive machinery.

We are not concerned with the re-

liglous functlions of the diwans or the
sense of devotion which the devotees
have got, or the degree of . service
which we must expect from the Kha-
dims and others. I confine myself, as
the Bill tries to do, only to the tem-
poral affairs. If an institution of this
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type with an income to the tune of
about Rs, 50,000 to Rs. 1 lakh could
not be managed during the last one
century in a pruper manner, then it
is a thorough shame, If one reads the
history of the management there, for
a period of 70 years, from about 1863
to about 1836, one will ind how when
a pilgrim goes to the Durgah in Ajmer,
some of these Khadims put the pilgrim

" on auction o to say, and hand over

‘the pilgrim to the person who gets
the highest price, and finally the pil-
grim is fleeced almost to his last pie.
Thus, the people who go to the shrine
with the greatest of devotion to ?he
great saint are put to so much of
annoyance by these attendants. One
of the eminent Muslim devotees. who
happend to be a member of the
Legislature in 1936 said, while speak-
ing on the original Bill, that they
wanted that the visitors should be
accommodated with convenience and
be freed from the atrocities of these
attendants, This was the most im-
portant request that he advanced i
the course of his argument on the Bill
introduced in 19386.

The hon. Member who preceded me
said that conditions have improved
after 1950. I am at a loss to see how
they have improved. Yesterday 1
came in contact with two Maraikka-
yvar families of Karaikal, who had
gone to Ajmer recently in connection
with the I1d and had returned from
there. I happened to meet a very in-
telligent and most amiable member of
the Khadim community also following
them. I am not at all encouraged by
the versions that they have given.
Some t'‘ngs might have improved,
but the improvement that is said to
have been effected is no improvement
at all

In view of the chaotic conditions,
the limitations o! resources, and the
way in which the Durgah has been
subjected to these mutual clashes
among its own attendants and devotees,
why should we not straightway go and
draw a straight line by which all these
cnaotic and miserable anecdotes shall
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be cut off, and a new atmosphere will
be begun? Why should you require
five membzrs for a committee? I am not
going to criticise vindictively any in.
tention on the part of Government, But
I do feel that there is oo imagjnation
on the part of the draftsmen of this

Bill; they want to adhere only to the -

previous things. They do nvt want to
think afresh in the light of the new
circumstances and conditions. When
23 people were not able to manage
the institution well for nearly 75 years,
evcn when the body consisted
exclusively of Muslims of wvery
great status in public life, and who
bappened to be Members of the two
Legisiative Chambers in 1926, what
Is the use of putting again a number
of people in the committee to do the
same thipg now? Ordinarily, one
man would be able to manage this
institutfon. Let him be the best
Muslim ‘and let him be a  retired
officer, or let him be a government
officer nominated afresh through
the Public Service Commission or
any other institution; he will be able
to manage the institution very
well. I challenge the Government
whether they could at all re-
pudiate the suggestion that this
Durgah is incapable of being
managed by one devout Muslim who
could be selected on merits. What
iz the use of having five absentee
members to manage the institution?

The report says that one member
must be a district judge either in
service or retired, or an advocate

above 50 years of age and with 25
years of experience, and having a lot
to do with Muslim law and Muslim
propaganda.

I would least prefer an advocate.
His whole life as an advocate hgs
been smeared with so much of sin
everyday. Though it is all going to
be expiated under the provisions of
the Constitution, I do not gloat, be-
cause a lawyer born in this country
is born ‘as the reflection of the sins
he committed In the previous gene-
ratlon. Whatever that may be, a
lawyer, to my mind, is not at all
competent to manage all these, es-
pecially a lawyer who has ingrained
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himself for 25 years in the profes-
sion. A young man of middle age
with some bright outlook, with
enthusiasm "for work and also with
religious devotion, must be put
there.

Shri B. S. Marthy (Fluru): Bright
look or outlook?

An Hon Member: Inlook,

Shri Vzallatharas: In look and out-
look—both, because face iy always
an index of the mind. If we take it
in the higher sense, these two must
go together. Where is the necessity
for an advisory body for the Muta-
walli or manager? Here the same
mistake is committed in this Bill, in
so far ag the connection between the
Mutawalli and the Central Com-
mittee is concerned. The Report has
taken great pains to show how the
Mutawalli’s position wunder the old
Act of 1936 has proved to be a mis-
erable one. Now also, all the admi-
nistration of this should be through
the Mutawalli by the Central Com-
mittee, The Mutawalli is to be
appointed by the Government; he is
not to be appointed by the Central
Committee, and the Mutawalli will
have an advisory body. If any
trouble arises between the advisory
body and the Mutawalli, it must be
referred to the Central Committee,
and whatever the Central Committee
decide will be binding What are
all these? Why these so-called net-
tings in the Arablan sea, in the Bay
of Bengal or the Indian Ocean? Why
should there be an advisory body
for the Mutawalli? Mutawallis are
expected to know their business.
Suppose we appoint a Co'lector for
one or more districts. There is no
advisory body to advise him. We
have in this country one man in
charge of the religious or charitable
endowments In & region consisting of
three Districts and more and we
are happy to see that during the
last two years the tempo of efficiency
and discipline has improved very
much in respect of these sv-called
institutions of old. He is capable
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enough. When a Mutawalll is ap-
pointed, he needs no advisory body
at all. If at all there is an advisory
committee, §t must be an advisory
committee to the Central Board,
whether it consists of a number of
persons or one. So. the advisory
body must not be given to the Muta-
walli. He should be a servant. The
Report has made a specific recom-
mendation that the Mutawalli must
be appointed by the Central Com-
mittee, the Mutawalli must be a paid
full-time sgervant, and the Muta-
walli's salary, leave and other things
must be gettled only by the Com-
mittee. .That goes to show that they
studied in detail the chaotic condi-
tion prevailing by reason of the un-
defined inter-relationship between the
Central Committee and the Muta-
walli, They have come to state that
the appointment of the Mutawalli
must be such that the Central Com-
mittee must exercise full discipline
and power over him It must be in

that sense. So I would like the Gov-.

ernment to consider this, why not the
Mutawalli be placed under the per-
Z2ect control of the Central , Com-
mittee? The Central Committee is
appointed by the Government; even
the vacancies are fllled by the Gov-
ernment. The Ccmmittee can be
superseded at any time and any
member of the Commitiee can be
dismissed if he is not acting in con-
formity with the progress and growth
of the institution. Having all these
powers, it is better to see that the
Central Committee has got disci.
plinary control over the Mutawalli.

As regards the arbitration body, 1
am at a loss to understand what is
the exact position of that body in
this constituent institution. When
a dispute arises between persons
about hereditary rights or about admi-
nistration, one hon. Member wanted
to know who should institute that
reference. But apart from that,
when hereditary rights are involved,
they are civil rights. They must
be subject to civil court jurisdiction
and nobody can usurp its power
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regarding those rights. I will say,
‘this Is your right' or ‘this is not
your right’. Suppose a dispute
arises as to duties or functions to be
performed by the nominees or the _
employees in that institution; 1

can understand the Central Cum-
mittee or the Mutawalli being empow-
ered with powers in rerpect of other
matters; but’in respect of hereditary
rights, T submit .that in the entire hls-
tory of the religinus endcwments in
this country, all such rights are subject
only to the jurisdiction of eivil courts.
Even a village munsif, if he has here-
diia-y rights to establish has t. esta-
blish them in a court of law. So the
restriction of that right to a particu-
lar committee of this type is not at all
desirable. I would submit that it comes
into conflict with the avowed princhk
ples in the Constitution where people
have got the right to establish their
rights through access to a court of
law. If such a committee is to sit in
judgment over that, it will be a rest-
raint on the civil right of the parties.

Then, Sir, I will point out only one
more thing. The Committee had point-
ed out that the Khadims, who number
about 2000 families or individusle—I
do not know—deserved greate: atten-
tion by the administrators of this Dur-
gah. They need social reform; it has
to be introduced on behalf of these
Khadims. That report was published
some four years ago. I should like to
know  whether Government have
attempted anything in the way of con-
templating or formulating any social
reform for the Khadims, or whether
after considering it, they have discarded
it as unnecessary., Without this social
reform, there is no use of hoping that
the Durgah”will be run on the pious
and desirzble lines. So I think the
report is perfectly right In expecting
that perfect social reform must be

strictly introduced or imposed
even by compulsion wupon these
Khadims. Out of the 2000

Khadims, I learn from the report
that more than 500 are almost on the
begging line. One of the things mast
harrowing to read is the nuisance of
the beggars—sz regular begging system
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or something of that type. As the
devotees enter, 50 many people sur-
round them asking for alms. This
nuisance is very great. Then there is
the nuisance of these attendants who
always go and pester these devotees:
that also continues. These two things—
whether we call it bexgarism or pui-
sance, imposition or infliction—must
be ended, and there should be provision
made for these 500 people for some
em loyment within the premises or
within the 17 villages that tre the
property of this Durgah. I understand
othere is ample scope for provicing
employment. at leus. to some extent
instead of allowing any member to get
himself abandoned in the street,

Then education among the Khadims
is a matter of great importance. The
pay of Rs. 200 to the Diwan seems to
be very much low. He was enjoying
two villages, as I understand frocm the
report, All the income from these vil-
lages must be given to this Diwanship.
He is entitled to it It may be Ras. 150
or Rs. 500; and there need be no
stigma created, which is repugnant to
these devotees, that the hereditary
lineage of that great saint has been
subjected to salary or something of
that type in the form of service. So
whatever income remains out of these
two villages, deducting the expendlture,
may be handed over to these Diwans,
and that will be an honourable posi-
tion,

These are my observations on the
present Bill. The Home Minister
should t-y to steer right through to the
end of passing. Whenever a Bill is
brought, whatever may be the argu-
ments, reasonable or unreasonable,
there is always, a tendency to say,
‘things work well and the present state
of things is very good: we do not see
any reason to traverse back and if any
occasion arises, we will look into it.' I
do not want to describe this attitude In
harsh language. Bu: some of the opl-
nions that are expressed by reveral
hon. Members in this House on so
many Bills—so many suggestions—are
very sound, based upon a perfect sludy
and also based upon a proper interpre-
tation. Whether the Government
agree with them or nct, they must
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necessarily pay at:ention to them and
consider them and give in their replies
certain reasons why they are eble to
agree or unable tc agree with them.
Ia this sense, some of the sugges.ior.s
made deserve the attention of the
Government. I want that the machi-
nery of administration must be sim-
plified. We must not linger
on to the traditional com-
mittees of 1929 or 1930,
adviscry bodies, managing bodies and
others. Instead, a modern outlook can
be imposed upon the conception of the
Bill, and in that way I wish the Bill
shouid be passed. These are the things
which should predominanty deserve
the consideration of Government, and
I wish they will deserve due conside-
ration.

Col. Zaldi (Hardol Distt—North-
West cum Farrukhabad Distt—East-
cum Shahjahanpur Distt.—South):
First of all, I would like to congratu-
late and thank the Home Minister for
making himself interested in this very
important Bill and taking it out of
some dusty pigeon-hole where it has
been lying for a long time. I need not
dilate on the importance of the Dur-
gah as the most important Muslim
shrine in this country. But, it ig some-
thing more than just a Muslim shrine,
Ajmer has always stood as an example
for the large-hearted tolerance and the
catholic outlook of the people of this
country. Those who have been to
Ajmer which has got the Durgah and
also the great and well-known temple
of Pushkar have seen how thousands
of Hindu pilgrims who come to Push-
kar also went their way to Khwaja
Saheb Durgah and that has been the
feature of our national life of which
all of us feel very proud and happy.

So, this Durgah Sharif has stood
for something very fine and very dis-
tinguished in our national life and
deserves the attention of our national
government. As the last spesker has
pointed out, the shrines in India have
often been centres of corruption and
malpractices and it is only fair and
proper that the Government should
move in the matter and see that these
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of the national goverrnment, they are
properly run and they are clean places
from every point of view and worthy
* of the position they hold in the reli-
gious life of the country. I warmly
support this Bill; bt{.t. I should like
very briefly to give support to some of
the amendments moved by my friend
Maulana Hifzur Rahman.

Mr. Deputy-Speaker:
moved.

Tabled, not

Col. Zaidi: For instance, regarding
the question of the appointment of the
Razim, if has been provided that he
will be appointed on the recommenda-
tion of the Chief Commissioner. It is
only proper that when there is going
to be a Durgah Committee, the
appointment of the Nazim should be
made in consultation with the Durgah
Committee. I do not think this would
be unacceptable to the Government.

Similarly, there is provision for the
appointment of an advisury committee
composed of people who belong
to Ajmer or the neighbouring
_ districts, Here again. the appoint-

ment of the members of the
advisory committee should be in con-
sultation not only with the Chief Com-
missioner but also in consultation
with the Durgah Committee.

One of the least satisfactory provi-
sions of the Bill is the one regarding
arbitration. As Maulana Hifzur Rah-
man has clearly pointed out, this is
likely to lead to great deal of confusion
and interference with the day-to-day
work and is likely to lead to a break-
down of discipline. For, every
employee of the Durgah has the right
to question any orders passed and
immediately ask Yor arbitration and it
is likely to work to create a great deal
of confusion and undesirable conse-
quences, When Government is being
vested with the power of full control,
every employee will have the right to
seek redress from the authorities and
I share Maulana’s fears that this pro-
vision regarding arbitration, perhaps,
will not be conductive to the satisfac-
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tory development of the administra-
tion of the Durgah, which the Govern-
ment aimg at.

Lsstly, Sir, there can be no differ-
ence of opinion that the
about whom there have been so many
complaints in the past should be under
the proper control of the authorities.
But, I do not think the provisjon
regarding their being licensed is a
very happy one. I think that for the
proper control of the khadims the pro-
vision regarding their being licensed
is undesirable and unnecessary and
without the question of their being
licensed they can also be very proper-
ly and adequately controlled.

Apart from these few modifications
weich I would plead for, I whole-
heartedly support the main structure
of the Bill and welcome it as a step ln

) the right direction.
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The Deputy Minister of Home
Affairg (Shri Datar): Sir, while wel-
euming the provisions of this Bill a
gumber of hon. Members have made
esertain suggestions and in some other
cases have tried to support the
amendments moved by other
hon. Members. Now, I should like to
make a reference to some of the points
raised by hon, Members with a view
to showing that what they have stated
would not be the correct approach fo
the question.

1n the fArst place it was contended
tmat under the former Acts which
were in force for some time there was
an elective element for the purpose of
eunstituting a committee of manage-
ment. That is true to a certain extent
But the experience that the Govern-
ment have got was far from satisfac-
tory. You will find that under the three
Central Acts passed in 1836, 1938 and
1948, a committee of management had
been set up consisting of Muslims, Tta
composition included an ex-officio ele-
ment, namely the Sajjadanashin, muta-
walll and an elecfilve element, the
electoral college being the Khadims
and the Muslim M.UL.As of various
provinces, etc. The total number was
sbout 25, It was found that the
majority of members of this committee
took no part at all in the administra-
don with the result that ultimately
those who were the local members
tried to carry on the administration in
their own way. Naturally factions
developed and the matter was aggra-
vated to such an extent that after
Partition when some members had
gone away and only a few members—
about  seven—had remained, they
carried on the administration—I would
say maladministration—in an extreme-
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ly unsatisfactory manner. Therefore,
Government had to appoint a com-
mittee, the committee to which refer-
ence was made by the Home Minister.

You will be surprised to learn that
hon. Members of this committee them-
selves suggested that if there was to
be an end of the maladministration,
an administrator should be appointed
forthwith. On the recommendation of
this committee an administrator was
appointed. He has been carrying on
the work till now and as my hon.
friend just now pointed out, the whole
administration is being put on a very
satisfactory basis,

Now, so far as the khadims are econ-
rerned, they are not a class of people
who are peculiar to Muslims. We have
got also the Pandas, or the guides, at
the various pilgrim centres. Wherever
we go we find this class of people doing
some good service, but in many cases
not doing good service, perhaps dis-
service to the pilgrims. As my hon.
Iriend Shri Vallatharas pointed out, it
is true that even before pilgrims arrive
at Ajmer, they are sold away or leased
to various khadimg or Pandas. Instead
of helping them the khadims harass
them and take as much out of them
as possible, So, this is a very unfortu-
nate state of affairs not confined to
Muslims; its roots are in the degrada-
tion of human nature itself, where
even in sacred Institutions we bring in
mercenary considerations, thus de
grading the institutions.

So fzar as the Khadims are concern-
ed, it will be found from the provi-
sions of the Act, that they are kept
under control, If any questions con-
cerning them arise, mnaturally they
have to be referred to arbitration.
Coming back to the main question
which my hon, friend Shri Sadhan
Gupta raised, it is very difficult in
such cases to have an elective element,
and if attempts in such direction are
made, then the usual results would
follow and there would not be proper
admjnistration at all. You would see
that so far as this committee of
enquiry was concerned, they also
recommended that there should be =a
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committeé appointed by Government,
in the first instance, and they subse-
quently stated that it should be a self-
appointing committee, so that certain
members should retire and others
should be appointed by the remaining
members. This recommendation of
the committee was not found to be
satisfactory. It was considered, in view
of the peculiar position at
Ajmer, and in view of
fact that there had been’ mis
management for centuries together,
that the ultimate authority should
vest in the Central Government. That
is what the committee recommended
and with certain modifications the
recommendations of the committee
have been fully accepted by Govern-
ment. An hon. Member contended that
there wag a very complicated machi-
nery. We have no complicated machi-
néry at all. Formerly we had the
Sajjadanashin who also was a Diwan
80 far as holding of certain jagirg was
concerned. There was also a mutwali
and between themselves the manage-
ment was not carried on very proper-
ly. Therefore, what the committee has
recommended is this. So far as Sajja-
danashin is concerned, he is a religious
officer. He is the descendant of the
Khwaja Sahib and therefore his posi-
tion should be kept as it is and that
position is not affected at all. Because
he deals with the rituals he deals with
the spiritual side of the management
and so far as that is concerned, it is
entirely left to him, So far as the tem-
poral management is concerned, for-
merly there was a mutawalli; but that
mutawalli will no longer be there. In
his place there would be an officer
who would be known as Nazim. He
‘would be a purely executive officer
who would carry on the orders and
act under the directions of a committee
that would be appointed by the Cen-
tral Government and the committee
would work for five years.

So far as the composition of this
committee is concerned, we have got
two conflicting views. Certain mem-
bers suggested that there ought to be
more members on this committee, It
i very difficult to find out very good
people for the constitution of the

the ~
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committee and’ if the number §s raised
to twenty or twenty-five, then besides
being highly expensive, it would not
work at all, Therefore, it was found
that the number ought to be as small
as possible, so that they could meet
more often and transact business pro-
perly.

Then it was found that persons
directly dealing with Durgah Khawaja
are not Hanafi Muslims, The Khadims
are Hanafi Muslims. Therefore, the
original proposal was that they should
belong to Sunni Muslims. But it was
considered that it would be better to
confine the membership of the com-
mittee as also the advisory committee
only to Hanafl Muslims, so that no
particular difficulty, or deadlock or
bitterness muy arise so far as mem-
bership is concerned, Now all that has
been done is that there will be &
principal officer known ag Nazim. The
committee would consist of five per-
sons appointed by the Government of
India. Now there are certain matters
which it may not be necessary for
this committee, thig larger commlitiee
with its overall management to deal
with. It is only for this purpose that
something like a local committee but
of an advisory nature has been
appointed and that is known as the
advisory committee. In all laws deal-
ing with devasthanams, as you may be
aware 50 far as Tirupatl Devasthanam
is concerned, under the Religious
Endowments Act, there are two com=-
mittees, one a general committee of
management corresponding to the
advisory committeer and the other
dealing with the ritual or spiritual
matters. Therefore, it will be extreme-
ly wrong to say that either the com-
mittee should be very large and that
the committee should be an elective
one or on the other hand that there
should be one officer all along. Some-
times, if you appoint a good officer, he
might carry on well, bul that would
not be prrper because we should have
a committee where the deliberations
have to be carried on and the advice
Has to be tendered properly. It is for
this reason that we have introduced a

committee and tnat commitiee will
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cerry on the work so i{ar as the over-
all arrangements are concerned, The
advisory committee will' advise and
will help the Nazim in particular and
the committee in general so far a3
the day to day administration is con-
cerned. For example, we have eminent
Muslims on these two committees and
naturally the work is likely to be
carried on fully in accordance with
the tenets of the Muslim religion
There is a special provision which has
been made that in all these cases the
administration will have to be carried
on in consonance with the Muslim
tenets and also with the teachings of
the great saint whose shrine {t {s.
Therefore, I submit to the House that
s0 far as this point is concerned, there
is no substance; the committee is a
very small one and it will carry on
the work absoluiely efficiently. You
will also understand that there will be
no Mutawalli and the Sajjadanashin
will get what remaing after meeting
all the charges. I would point out
that so far as this report is concerned,
they have also stated that the . Sajja-
danashin shall be entitled to receive
the income from the villages of Hok-
ran and Kishanpur, after deducting
the cost of management as perquisites
of his office, The average Iincome
was taken into account and the
average expenditure was aso
taken into account and after taking all
these things, Rs. 200 has been fix-
ed as the salary of the Sajjadana-
shin in return for the perguisitey of
the office and also out of considera-
tion for his having given up the two
villages which had been originally
attached to him as Sajjadanashin.
There were a number of villages for-
merly. All the villages now vest
entirely in the Durgah, Fourteen
villages have belonged to the Durgah
all along and two villages which origi-
nally belonged to the Sajjadanashin as
part of the grant to him as Diwan—
Diwan and Sajjadanashin are practl-
cally the descriptions of the two
capacities of the same person—are
coming to the Durgah, The Mutawalll's
post has been abolished and the land
also is now vested In the Durgoh.
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Therefore, it will be found that so far
as this question is concerned, what
has been done is quite reasonable and
to a certain extent, it errs on the side
of generosity so far as the remunera-
tion of the Sajjadanashin is concern-
ed. If, for example some savings are
there, then according to this, that
amount will be used, after meeting all
the expenses, in the interest of the
family of the Khawaja Saheb and also
in the interest of the indigent in gene-
ral. You will also note one very
important provision included here,
namely, that no beggary will be allow-
ed within the premises of the Durgah.
Everything has to go on according to
the rules laid down there and all the
offerings have to be received only by
the Secretary and by nobody else, so
that it will be found that whatever is
received by way of offerings goes to
the diety, goes to the shrine, and will
be used for the proper upkeep and
maintenance of the Durgah.

Something was stated about thke
arbitration. So far as clause 16 is con-
cerned, two contentions have been
offered. One is contained in an amend-
ment by my bon. friend who says that
there should be no arbitration at all,
but that whenever there is any dispute
between the Sajjadanashin, Khadims
or other employees regarding certain
rights, then the matter should be
referred to the Central Government,
and the Central Government's decision
in this respect shall be entirely follow-
ed. You will find that in this connec-
tion after appointing these two com-
mittees, the Central Government does
not desire to come into the picture to
the fullest extc—t possible because all
these are matters which are more or
less of a local nature and susceptible
to a solution provided there is an
arbitraflon. In regard to this there
were certain words which were refer-
red to and were considered as objec-
tionable, namely, “under some contract
of employment”. If, for example, a
dispute arises regarding the terms of
a contract of employment, then what
ought to be the remedy? Should the
parties go to a clvil court? So far as
going to a civll court, or incertain
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cases criminal courts, is concerned, we
find that all these religious Institutions
have been hot beds of litigation. In
fact, even now, there is one litigation
pending, and some provision has been
made regarding the Sajjadanashin and
his appointment as Sajjadanashin s
subject to the final orders of the civil
court. Therefore, the question that
arises is whether we should allow the
litigation to follow a long and protrac-
ted course or whether the remedy by
way of arbitration, which can be used
even under the Code of Civil Proce-
cdure, can be used here and can be
avalled of for the purpose of deciding
all the matters at issue., I am told
that some such expressions as “‘under
some contract of employment” in the
provision for arbitration have been
introduced in a number of university
Acis, We know to our great shame
that often timeg even in the universi-
ties there are disputes going on
between the teachers and the univer-
sitles or the teachers and the taught.
So far as the teachers or employees of
the universities are concerned, it was
considered advisable that in all such
cases there ought to be a provision for
arbitration, according to which, instead
of the matter being taken up to the
civil courts, it should be open to the
persons concerned—the parties ag-
grieved—to have an arbitration. In
such cases you will find that if there
is an arbitration and if the matter is
finalised as it has been, and if after-
wards the committee passes a resolu-
tion in terms of this, then that can be
executed as a decree. You will see
from clause 18 of the Bill that when-
ever any orders have been passed by
the committee and they are not obey-
ed or are not enforced, naturally those
orders have the force of a decree or
order of a civil court, A civil court
can execute those orders as if they
were the orders or decrees of a civil
court. That also gives a very easy
and summary remedy, and, therefore,
you will find that in all these cases
even whers there are certain rights
which arise out of a contract of
employment, it would be very conven-
fent to the parties to have an arbitra-
tion clause and to have the whole
matter settled. Now, tlie whole scheme
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is that if possible, all these things
should be settled on the spot so that
no matters needs come to Government.
As 1 stated, Government would
appoint a principal commitiee; they
would appoint an advisory committee;
they would appoint ihe principal offi-
cer, the Nazim. So far as this principal
ofiicer is concerned, it was contended
that the committee’s views alsc should
be taken, As a matter of fact, the

- views of the committee would be con-

sidered, but the name of the Chief
Commlissioner has been mentioned
because he is an independent officer.
As a matter of course, Zenerally, you
will find that whenever a secretary
has to be appointed to the committee,
either the chairman or the committee
as a whole is usually consulted, and,
therefore, it is not necessary to bind
this particular appointment by anpy
particular limitation. Therefore, you
will see even so far as this question
is concerned, the matter has been
settled not in any haphazard ur absent
minded manner but after considering

all the provisions and especial-
ly after taking into account
the background of the clreum-

stances as they unfortunately existed
at Ajmer. It is in the interest of India
—it is in the interest of nnt only Mus-
lims but of Hindus also that such
great religious institutions ought to be
carried on very properly. There ought
to be a proper management and
nothing should be done tc harm the
great cause for which this great saint
lived 800 years ago. I would like the
hon. Members to read this report and
especially that portion of the report
where the sufi doctrine has been ex-
plained in an extremely elogquent
manner. I almost thought I was read-
ing some book on vedantic doctrine;
the two are so common. He was a
great saint who lived a very simple
life and who was, as the Home Minis-
ter said, actuated by the greatest
humanitarian principles. Therefore, in
the light of all these circumstances, I
would submit to this House that wtat-
ever has been done has been done
after full consideration.

Only one point remains, It was
contended that the Nazim should be
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given some magisterial powers. That
Is a very controversial point. It is true
that the Committee made such a
recommendation but as far as possible
we now follow the principle that there
ought to be separation of the execu-
tive from the judiclary. Here this
Nazim would be an executive officer
and if he were invested ex-officio with
the powers of a magistrate, perhaps
unpleasant results are likely to follow.
After all there is the machinery for
maintaining law and order and there
is the machinery for enforcing the
decisions. In those circumstances in
the latter cases he can go to the civil
courts and so far as the former cases
are concerned he can approach the
District Magistrate or other authori-
ties. Therefore, I would advise not to
Invest the executive officer with any
judicial powers. I, therefore. submit to
the House that thiz Bill has been con-
sidered properly and all the provisions
and terms that have been introduced
are for the purpose of seeing that the
management is carried on in the best
way possible, especially so far as the
pllgrims are concerned.

Shri Chattopadhyaya (Vijayavada):
1 did not wish to disturb the eloquent

speech which the hon. Minister was
making but he was making it once
again as others had made it for the
past three days to empty benches;
again there has been lack of quorum
and this is going from bad to worse.
I am afraid if business is going to be
carried on this way, it does not seem
very hopeful. I think we should be
able to get quorum. It is not even
lunch time now; there is no excuse at
all.

Shri Datar: Lunch time is past now:
it is 8 P,

Mr. Deputy-Speaker: J will count.
With me there are 46.

There is quorum now; the hon. Mem-
ber has attracted Membess from: the
Iubpy.

Shri Raghavachari (Penukonda):
Can a rule be made that i{ is the
responsibllity of the Government
or anybody who s I charge
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of the Bill to see that there s
also quorum?

Shri Rane (Bhusaval): Is it not the
duty of the Opposition also to be
present? We find that there are
empty benches on the other side.

Pandit G. B. Pant: There are fewer
Members there than here.

Mr. Deputy-Speaker: Ther» is quo-
rum now. I will put the motion to the
vote of the House,

The question is:

“That the Bill to make provition
for the proper administration
of the Durgah and the Endowrnent
of the Durgah of Khawaja Moin-
ud-din Chishti, generally known
as Durgah Khawaja Saheb, Ajmer,
be taken into consideratiun.”

The motion was adopted.
Clause 2 to 4 were added to the Bill

Clause 5.— (Composition of
Committee)

Shri Mohipddin: I beg to move:
Page 2, line 8.

for “less than five and not more
than seven” substitute “less
than seven and not more than

nine-.

Ajmer is far away. It is rathex difi-
cult for the meetings to be held once
in six months. The Bill provides that
if a member is absent for more than
a year, the Central Government may
consider removing him from the mem-
bership of the commiitee. That of
course is a very discouraging {factor.
The committee should meet at least
once in a quarter; there should be at
least 4-3 meetings of the committee
every year. I have therefrce given an-
other amendment to the appropriate
clause that instead of one year, six
months should be substituted, If a
member is absent for six months, Gov-
ernment may consider hix rrmoval
from the committee. I, therefore,
think that if membership is increased
from 5 toc 7—the minimuma number—
and the maximum increased from 7 to
9, there will be chances nf more meet-
ings being held every quarter or every
six months. There will also be effl-
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cency In the administratirn of the
affairs of the Durgah.

Shri 8§, C. Samanta (Tamluk): I sup-
port the amendment because there
were 25 members under the original
Act belonging to different parts of the
country. Government will have to look
to the interests of the Muslims spread
throughout the country and therefore
the number should be increased

IrM

Pandit G. B. Pant: I do not know if
anything will be done by raising the
figureg from 5 to 7 and 7 to 9. Five
to 7 is as arbitrary as 7 to 9; there is
nothing sacrosanct
But in order to conduct the business
expeditiously and methodically, the
smaller the number the better. So, I
personally think that 5 to 7 wil
perhaps work better than 7 to 9. It
will be difficult to find in large num-
bers suitable persons who may be pre-
pared to devote their time and energy
to this somewhat thankless sort of
task. So, it will be to the advantage
of all concerned if the number of mem-
bers {5 not raised. But, if it satisfles
the Mover I would be prepared to
leave “less than 5" as it is and to say
“not more than 9"; that is, “not less
than 5 and not more than 9" so that if
he could find good men we may even
appoint 9, but the Government may
have the discretion of having 5, or 7
or even 9 as may be found expecient.

Mr. Deputy-Speaker: Is the hon.
Member satisfled or does he want to

press his amendment?

Shri M:h'uddin: Sir, I do not press
my amendment.

Amendment made: Page 2, line 9,
for “seven" substitute “nine”.

—[Shri Daiar]

Mr. Dei:utr—Speﬁer: The question

is:

“That clause 5, as amended,

stand part of the~Bill"

The motion was adopted.

Clause 5, as amended, was added to
the Bill.
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Clause 6.—(Term of office ete.)
Shrli Mohiuddin: I beg to move:
Page 2, line 25,

for “twelve™ substitute “six™.

It is only a formal amendmens
because it does not loock proper W
provide in an Act that a member if
he absents himself for 11 months and
29 days during the 12 consecutive
months, he should not be asked as to
why he should not be removed. If a
Member accepfs the responsibility on
being nominated by the Government
as @ member of the Committee, we
expect that he should attend the meet-
ings at least once in six months, 1
hope the Government wil]l accept my
amendment.

Pandit G. B. Pant: ] think fhe hon.
Member had advanced arguments
while he was speaking on his previous
motion which will go against what he
wants to be done now, He said that
there may be no meetings for siz
months and these people being scatter
ed all over the country the number of
meetings may be very small. In the
circumstances if no meetings are held
in six months then the question of
removing anybody would not arise.
Even if one meeting is held, simply
because a man has not been there for
one meeting, it would not be I think
an adequate ground for removing him.
I would have no objection to hlv[,nl
“six™ but I think it is not fair and on
the whole it is better tp let “twelve”
remain as it is.

Shri Mohiuddin: Sir, I do not press
my amendment.

1 Mr. Deputy-Speaker: The ' question
s:

“That clause 6 stand part of the
BilL.”

The motion was edopted.

Clause 6 was added to the Bill.

Clauses 7 and 8 were added to the
Bill

Khawaja Saheb Bill 9400
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Clause 9.—(Power of Central Gov-
ernment to egppoint Nazimq

Shri M. H. Rahman: | beg to move:

Page 3, line 2,
after “appoint” insert:
“with the consultation of the
Committee”.
Mr. Deputy-Speaker: Amendment
moved:

Page 3, line 2,
after “appoint” insert:

“with the comsultation of the
Committee”. 8

He wants that the power of the Cen-
tral] Government to appoint Nazim
should be in consultation with the
Committee, That is what he wants.

Pardit G. B. Pant: The difficulty here
is this, that the Nazim is to be the
Secretary of the Committee and also a
Member of the Committee. A member
of the Committee cannot be appointed
by the Comunittee itself.

P YL ST R
W WS (&F de 4 e lean
e & S ple BU O o
U o ] Wl oS RaaS o5
W Y hie = & Lol
beyS ppmme ¢ 8L Oy Dy
G W P e S e &S
s A
[Skri M. H, Rahman: As I have stat-
ed already when you are appointing a
Nazim, the Committee should at least
have the right to be consulted about
it, for otherwise the Nazim would feel

that he has nothing to do with the
Committee.]

ey Mo fo g : 77 whaw 7 ¥
A wr e sft g, It Is sald here:

“The Central Government may
appoint a person to be the Nazim
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of the Durgah and the Nazim shall
by virtue of his office be the
Secretary of the Committee as
well as a member thereot.”

Mﬂoﬁom:ma‘ﬂﬁfl
g Toar gan § To g wich w1 e
it gl :

rhU:dL.a,-GgI’rgfug-‘-
Shri M. H. Rahman: How will the
Nazim be a Member?]

GfE-a Wio Wto Te:XT FIETE 4

“The Central Government may
appoint a person to be the Nazim
of the Durgah and the Nazim shall
by virtue of his office be the

Secretary of the Committee as well

as a member thereofl”

Mr. Deputy-Speaker: Is this in addi-
tion to the seven memnbers? If not, is
it not better to say: “The Central Gov-
ernment may appoint one of the
members of the Committee 83 Secre-
tary thereof” jinstead of saying
“appoint” a person, who shall also be
a member of the Committee” leaving
a doubt as to whether he is In add:tion
to the members of the Comm...ce?

Pandit Thakur Das Bhargava (Gur-
gaon): I suggest that the Nazim should
not be a member of fhe Committ:e.
He should act as “ex-officio secretary.
Just like the executive officer of a
municipal committee. He should mnot
be a member of the Committee, -

Shri Datar: Nazim is a very impor
tant officer here.

Pandit Thakur Das Bhargava: You
are perfectly right.

Shri Datar: That is the reason why
he should be a member,

Pandit Thakur Das Bhargava: Why
should he be a member?

Mr. Deputy-Speaker; The Commis-
sioners of municipal corporations are
not members, but they are important
officers.
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Shri B. 8. Murthy: I wanted to make
a suggestion but I had no chance. If
the Secretary happens to be a member
of the Committee there will be a lot
of confusion. Therefore, it is better
‘that the Secretary may be’ there to
guide and to be guided by the Com-
mittee. The Committee must be inde-
pendent of the Secretary and the
Secretary or the executive officer must
be appointed by the Government
directly, -

Pandit Thakur Das Bhargava: In
fact the Advisory Committee will be
the Advisory Committee of the Nazim
according to this Act. I think that the
Nazim should be an executive officer
and he should not be a member of the
central committee,

Shri Datar: Please see sub-clause
(3) which says:

“The Committee shall exercise
its powers of administration, con-
trol and management of the Dur-
gah Endowment through the
Nazim", .

Mr. Deputy-Speaker: Then he might
create a party with himself as the
Secretary with the members of the
committes sitting by his side.

Shri B. 5. Murthy: Please see also
sub-clause (k) of clause 11.

Mr. Deputy-Speaker: It says:

“to delegate to the Nazim such
powers and functions as the Com-
mittee may think fit;"

What is the pecuniary advantage in
having him as a member of the Com-
mittee? i

'Shri Datar: He can be given certain

" powers of the committee only when he
is a member. If he is really an officer,
be cannot be given powers .

shri D. C. Sharms (Hoshiarpur): I
think the Deputy-Speaker just now
said that so far as the inclusion of the
arbitration principle in this Bill 1is
concerned, It had Dbeen taken
from the principle which is followed
in the universities.

Shri Datar: We are not dealing with
that clause.
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Shri D. C. Sbarma: You said that
there was something like that in the
Universities Act.

Shri Datar; Yes,

Shri D. C. Sharma: What I mean to
to say is this. The Nazim can be
appointed in consultation with the
commiftee as the Vice-Chancellor of a
university can be appointed in con-
sultation with fhe members of the
syndicate. The syndicate suggests a
panel of names and the Chancellor
selects a person from the panel of
names. Therelore, I think that when
it is said that the Nazim should be
appointed in consultation with the
committee, there is mothing revolution-
ary in that suggestion. I think on the
parallel of the universities, something
can be done to this effect. The com-
mittee can suggest a panel and out of
that panel the Chief Minister can
select a person. Therefore, I think it is
a very salutary provision to appoint
the Nazim "with the consultation of
the Committee”™.

Shri B. S. Marthy: The hon. Depuyy
Minister way good enbligh to suggest
that in the south we are having exe-
cutive officers for fhe temples,
Nowhere are the executive officers
members of any committee.

.They are executive officers, pure

and simple, to carry out the
instructions and the directions of the
temple commiitees. Again, the consti-
tution of this Durgah Committee is
something like 8 municipality and the
Nazim is something like a commis-
sioner and nowhere is the commis-
sioner a member of the municipal
council or commitfee. Therefore, there
would again bBe trouble if the Nazim
happens to be a member. If he i3 in
direct control of the committee, and
thus being an equal member of the
committee, he will have his owmn over-
riding powers. In the Bill, as it is, he
will not only be a member along with
other members but also the Nazim,
having many powers of ‘an executive
nature to control the whole Durgah.
Therefore, in all fairness to the cam-
mittee, and to the accepted practice of
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[Shri B. S. Murthy.]

Tuaning the endowments and temples,
I suggest the secretary may not be
made a member.

L 3@'-'-':“@1"'{!'4::

ARy J s eyl gl &S
vt P S Sere e
P 2L - S ol Sl
Gy € gt S sl Prace—td
ot oy B JeS 3y -2
b e g B TSy kel
wale e opa - B e o

B e T T I
- ey
(Shri M. H. Rabman: I think this will

be very dangerous., A Nazim has the
position of an executive officer. If he
becomes a member of the Committee
the latter will not be able to work
properly. The Home Minister must
consider that fact.]

(Osmanabad):
Nazim
com-

Shri R 8. Diwapn
“The appointment of the
in consultation with the
mittee will create difficulties. While
the committee will be elected
after every flve years, the Nazim
may not be elected. He will be
& permanent person. After the election
©of the new commlittee, is he to be
changed? If he is not to be changed,

are you going to consult the
new committee again and keep
the Nazim In his post or not?

So, that kind of difficulty wil
arise. Therefore, the Nazim should be
independent of the committee and
there may be no necessity of consult-
ing the committee in the appointment
of the Nazim.

Mr. Deputy-Speaker: Is the Narim
a permanent appointee or is he only
for a term of years?

Pandit G. B. Pant: No term has been
fixed here in the Bill.
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Pandit Thakur Das Bharzgava: May [
say a few words? According to clause
5, the composition of the committee is
like this:

“The Committee shall consist of
not less than five and not more
than seven members all of whom
shall be Hanafi Muslims and shall
be appointed by the Central Gov-
ernment”,

But in clause 9, we find this:

“The Central Government may
appoint a person to be the Nazim
of the Durgah and the Nazim shall
by virtue of his office be the Secre-
tary of the Committee as well as
a member thereof™,

This means that there will be five
persons on the committee with the
Nazim, if he ig appointed a member,
as a sixth member. The Nazim is also
appointed by the Government. There
are two points before the House. One
is that the Nazim should be appointed
in consultation with the committee and
the other iz whether the Nazim should
be an executive officer only or he
should be the secrefary as well as a
member, I beg to submit that nothing
will be lost if we agree that the Nazim
should be appointed in consultation
with the committee. After all, the
appointment will be made by the
Government, and the Government will
consult those people. If there is to be
a homogeneous unit, it wbuld be better
that their consultation is taken so far
as the appointment is concerned So
far as the office is concerned, I am nt
the view that his position
would be just like that of an
executive officer of a corporation or
a municipality. He is then not a mem-
ber of the committee, If he becomes a
member, may apprehension is that
there will be some dissensionsg in the
committee. He will be equal to the
other members and therefore he wil)
be influenced by party factiong and out
of the five or six members, he will
constitute the majority. If there are
more than six members, that is, seven
members, then also there will be
dissensions. I think that in the inte-
rests of the better management of the
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institution, B 'may be like an executive
officer and not a member of the
committee and as a person who would
carry out the orders of the council aad
who will be in direct management of
that work. Otherwise, if you mix both
the functions, then the likelihood is
that what we find in the municipal
committees will be repeated here also,
There are factions in the municipal
committees, and similar factions in this
committee wil be fanned by the
secretary. He will not be their servant
but would be a member himself. and
the work will not be carried out in the
same efficlent way as it could other-
wise be done.

Secondly, when we come to clause
10, we find that an Advisory Cum-
mittee may be formed to advise the
Nazim in the actual discharge of his
duties, He will, that js, the Nazim
will have to go by the advice tendered
to him Now, it {3 customary
to have an advisory body or
committee when there are Boards, ete.
It there {s really a Central Committee,
the Central Committee will see that its
decisions are carried out by the Fxe-
cutive officer. Then, what has the
Advisory Committee to do? If there
are Advisory Committees, they should
be for the entire Board or organization,
just as we Have got in many other
Institutions and In the Governmenat of
India also. There are many Boards,
such as the Rehabilitation Finance
Board and then there ig an advisory
committee for the Board. So far as this
Bill is concerned. the Durgah Is ad-
ministered by the power of the Central
Committee, but you have suggested
three things: the Board, the Secretary
and the Advisory Body.

Unless and until we deflne their
powers and functions, it will be diffi-
cult to administer,

Mr, Deputy-Speaker: One is a local
advisory body and Tthe other is « body
in which the administration wvests.

Pandit Thakur Das Bharzava: Wil
the Advisory Committee carry out the
instructions of the Central Committee?
The Central Committee will really
administer the Institution. Thus, the
Nazim, if he has got an Advisory
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Body or an Advisory. Committee, will
work much betier if he Is just like an
executive officer rather than a member
of the committee,

Shri R. 8. Diwan: Suppose the new
appointment of the Nazim is only for
five years.

Mr. Deputy-Speaker: All that has
been discussed. Now, there are three
points to be cleared. One is, whether
the Nazim may be appulnted perma-
nently and not for a period; secondly,
whether he should also be a member
of the committee, and thirdly, if he is
not to be a member of the committee,
whether he should be appointed In
consultation with the committee,

Pandit G. B. Pant: I think he ueed
not be a member of the committee. We
can remove the words “as well as &
member thereof”. But he will be the
secretary of the committee. 1 hope
there is no objection to it. The first
Nazim will be appointed by the Central
Government and the successorg will be
appointed in consultation with the
committee, Because the first Nazimr
will be appointed even before the
committee is Zformed, he may be
appointed by the Central Government.
But when any vacancy arises later,
then the Central Committee will be
consulted before the appointment is
made. I think I have met all the
points that have been raised

Mr. Deputy-Speaker: The only point
Is that once he is appointed, he is @
permanent man and by the efilux of
time when a vacancy arises, it will be
filled up in consultation with the com-
mittee,

Shri Datar: So, the Central Govern-
ment may appoint a person to be first
Nazim of the Durgah,

Dr. Krishnaswami (Kencheepuram):
For what period?

Shri Datar: It is immaterial what the
period ls:

Mr, Deputy-Speaker: But by virtue
of his office, he shall be the secretary
cf the committee.

Pandit G. B. Pant: At the end .the
following sentence may be added:
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[Pandit G, B. Pant]

“The successors of the first
Nazim will be appointed by the
Government in consultation with
the committee.”

Shrl B. 8. Murthy: I do not think it
is fair either to fix the time or to say
that he will be appointed in consulta-
tion with the committee, because......

Mr. Deputy Speaker: I am not going-
to allow any further discussion on
this point; enough hag been said about
.this and the House has accepted the
hon. Minister's amendment. The only
point is how to put it. The suggestion
of the hon. Minister is to add at the
end a sentence like this: “The suc-
cessors of the first Nazim shall be
appointed by the Government in con-
sultation with the Committee.” ‘The
vonsideration of this clause is post-
poned for the present so that the

- necessary drafting changes may be
made.

Shri K P, Gounder (Erode): There is
no Qualification fixed for the Nazim.

Mr. Deputy-Speaker: That is left to
the Government.

Pandit G. B. Pant: There is no quall-
fication for the members either!

Clause 10.— (Advisory Committee to
advise Nazim).

Shri Moltluddm:- I beg to move:
Page 3, line 12,

after “Chief Commissioner” - insert:
“and the Committee.”

Pandit G. B. Pant: This will make
1he whole thing too cumbersome. The
whole Committee is to be consulied
about this Advisory Committee. The
Advisory Commit‘ee is meant for local
purposes and it will be entirely under
the control of the Comrmittee and their
functioning is subject to the control of
the whole committce. If the hon,
‘Member presses hiz amendment, 1
have no objection to considering it.

Shri Mohjuddin: I do not press my
amendment.

Pandit Thakur Das Bhargava: If
Fyou appoint an Advisory Committee.
it must consist of independent persons
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and the Central Committee need nnt
be consulted,

Mr. Deputy-Speaker: The question
is:

“That clause 10 stand part of
the BilL”

The motion was adopted.
Clause 10 was added to the Bill,

Clause 11— (Powers and duties of
the Commitiee).

Shri Datar: I beg tc; move:
Page 3, line 39,

after “indigent” insert:

“‘descendants of Khawaja Moin-
ud-din Chishti and their families
and the indigent.”

Mr. Deputy-Speaker: The hon. Min-
ister wants to include not only

indigent Khadims but also indigent
descendants of Khawaja Moin-ud-din

Chishti and their families.

The question Is:

Page 3, line 39,

after “indigent” insert:
“descendants of Khawaja Molin-

ud-din Chisti and their families

and the indigent”

The motion was alopted.
Shri Mohiuddin: I beg to move:
Page 3. lines 31 and 32,

omit “by the grant to them of
licences in that behalf, if the

Committee thinks it necessary so
to do.”

Mr. Deputy-Speaker: 1Is the hon.

Minister accepting ii?

Pandit G. B. Pan!: I do not see why
these words shouv!d ke omitted. These
words are there to avoid confusion

Mr. Deputy-Speaker: They may get
passes or something like that.
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Shri Mohijuddin: May I explain the
amendment? The word licence is
rather causing confusion. It seems
that the people are feeling that it is
rather offensive as well, because, they
are performing certain religious func-
tions according to their own notions
and they are performing certain
duties hereditarily for hundreds of
years and now to ask them to take
out licences is unnecessary and un-
desirable, I had therefore suggested
that, instead of this clause sayi.g that
If necessary the Committee may grant
them lcences, I propose to add to the
byelaws another clause saying
that the Committee may make
regulations for the conduct of or
prescribe rules of conduct for the
Khadims in the Durgah. The coatrol
that the Government want to have on
the Khadims by issuing the licences
can now, by accepting my ameadment,
be had by providing in the bye-laws
Tules of conduct. If they act against
the rules of conduct, it will be for the
Committee to take disciplinary action
against them. The clause as it s
proposed in Bill may lead to
wnothing. It is left to the Committee
1o issue licences or not to [lssue
licences. Tw.e Committee may think
-that it is not necessary or may be
tnfluenced by the Khadims not to
provide for licences to the Khadims.
Instead of this, ] am making it obli-
- gatory on the Committee to make
rules of conduct and if anybody goes
against them, disciplinary action can
be taken and punishment awarded. I
tope, with this explanation, the hon.
Minister will accept this amendment.

Mr. Deputy-Speaker: Amendment
wmoved:

Page C, lines 31 and 32,

omit “by the grant to them of
licences in that behalf, df the
Committee thinks It necessary so
o do.”

Pandit Thakur Das Bharpava: 1
support the amendment. It is a very
good one. The first thing is that the
word licence may be repugnant to
the Khadims and others. They will
feel, we have been here for hundreds

‘serving them, they
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of years, now the Government are
controlling by the grant of licences.
That would not be liked by them. The
real point i that their conduct should
be regulated. This suggestion i3
perfectly rightt For instance, in
other places also, when W go to

Hindu shrines, the pandas become a

nuisance. They pounce upon the

pilgrims, The Khadims do the same

thing. I do not know what functions

they discharge., They are supposed to

serve the pilgrims. But. insiead nf

annoy them by

their presence, etc. Many of them

come and say, you are our hereditary

customers and we must serve you. The

real point is that their conduct has to

be regulated. It may be regul~ted even

by licences if the Committiee »v tkes.

It the Committee puts a licence, they.
won't mind. If our Act says that, they

will say our hereditary occupation ia

being interfered with by the Govern-

ment, and Government say that they

will issue licences after all these hund-

reds of years. I am of the view that

whatever you may do, you have to do
in a manner which may not hurt their
feelings. Let what we want to do be

done in such a fashion that we do not

hurt them. I think it would be better
it the amendment is accepted and Iif
the Committee is entrusted with the
right and duty of regulating their con-
duct, for example, by saying that they
should not come in such large numbers
in particular days or months and only
serve when their turn comes. Some-
thing like this may be done. The word

licence may be taken away from here.

If necessary, the Committee may itself

say in a bye-law that if they like, the)

may even provide for licences. We

should not provide for licences in this

Bill. This would hurt them.

Shri Datar: We are not providing for
licences.

Pandit Thakur Das Bhargava: 1
kaow that.
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(English translation of the above
speech.)

[Shri M. H. Rahman: I have also tabl-
ed the same amendment. I would again
submit that the idea of licensing 1is
entirely against the custom and rell-
gious sentiment attaching to the office
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of Khadim in the Durgah. The Sajjada
Nashin and the Khadims have their
separate duties and responsibilities,
the service performed by the Khadim
is regarded as a rel'gious service. If
the condition of licence is imposed or ,
the Committee is allowed to give
Ucence, if it considers necessary, the
position would become analogous to
some business or trade. I support the
view expressed by Ahmad Mohiuddin
that a pravigion for control be made
in the bye-laws so that they may not
be able to do anything which may be
in contravention of the rules or
against the prestige of the Durgah
The provision for licensing would in no
case be proper.}

Shri B. S. Murthy: While supporting
this amendment, I have got one more
amendment, if that is acceptable o the
Government. In the clause here, the
wording is “......to regulate their pre-
sence in the Durgah.....”. The word
‘presence’ may be omitted and the
word ‘conduct’ may be inserted in its
place so that another clause in the bye-
laws may not be necessary.

y |

Pandit G. B. Pant: I am really un.
able to appreciate the nmendments or
their significance. The arguments that
have been advanced by the speakers all
go to support the clause- as it stands.
They, in & way, in fact indicate andg
anticipate that some of the Khadims
are sometimes apt to prove a nuisance
and instead of attracting worshippers
or visitors to the Durgah, they are
likely to scare them away. If there is
no regulation, there may be confusion
on more occasions than one. They all
appreciate the need of regulating. They
also appreciate the need of some sort
of a control being exercised over the
Khadimd. Those who have read the
report of the Durgah Enquiry Com-
mittee must have geen how the Kha-
dims have been behaving. They have
been really a source of trouble during
the last 100 years so far as this parti-
cular Durgah Is concerned. Some sort
of regulation is necessary. That is
admitted by all,
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What do you mean by regulation?
There must be some sanction behind it.
If a person is asked to do a thing and
ir ne talls to do that, he must undergo
some penalty for such failure. All that
is sald here is that the Commmittee
will regulate the presence of the Kha-
dims in the Durgah It is accepted by
all that it should do so. If it feels, In
so regulating their presence, it may
introduce a system of licence. That is
it may lay down the conditions and
give permission to the Khadims sub-
Ject to their undergoing a penalty it
they fail to observe the conditions. If
there is nothing like that, how are they
to be regulated whether it is regulation
of conduct or anything? It is the Com-
mittee which has to do that, We do not

. say that licences should be given. What
is stated here is, “by the grant to them
cf licences in that behalf, if the Com-

mittee thinks it necessary sotodo”. I
do not know how Pandit Thakur Das
Bhargava overlooked these words. He
said—and some of the other speakers
said: “You can authorise the Com-

mittee”. We are doing no more than

that, If the Committee thinks fit it
. may do so. We are only interested in

the regulation of traffic and in the
maintenance of the proper dignity and
standards befitting this great shrine.
That is all. I do not see why there
should be any objection.

Shri B. 8. Murthy: After having
heard the Minister, may I ask that if
the committee is given the permission
to regulate, why should it not be given
the option of the method of imposing
certain rules of conduct?

Mr. Deputy-Speaker: It Is there: "If
the committee thinks it necessary so to
do.” They may adopt anv other
method if they lke,

Shri B. 8. Murthy: Therefore, in
order to avoid the word “licence” I
suggest that “to determine the privi-
leges of the khadims and to regulate
their presence......

Mr. Deputy-Speaker: I cannot go on
allowing arguments. No, no. This is
very wrong. I first of all allowed hon
Members to move their amendments.
Then on those I allowed any hon.
Member to speak. Then flnally the hon.

198 L.S.D.—4.
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Minister has to wind up. Then once
again the hon. Member gets up and
goes on giving a suggestion, How long
am I to continue? I will not allow this.

Shri B. S. Murthy: The hon. Minis-
ter has been kind,.....

Mr. Deputy-Speaker: He may be
kind. I will not be kind.

The question is:
Page 3, lines 31 and 32, .

omit “by the grant to them of
licences in that behalf, if the Com-
mittee thinksg it necessary so to
do”.
The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That clause 11, as amended,
stand part of the Bill”,

The motion was adopted.

Clause 11, ag amended, was added to
the Bill, iy

Clause 5.—(Power of Central Gov-
ernment to appoint Nazim).

Mr. Deputy-Speaker: If you permit
me to come back to clause 9 held over
to enable the office to modity the
wording if necessary, I would like the
House to consider if this is suitable. I
am not putting it straightway. I am
only placing it before the House for
such comment as may be necessary,
and it it is agreeable, I shall put it to
the vote of the House. The amendment
reads:

Page 3,

for lines 1 to 4, substitute:

“9. Power of Central Govern-
ment to appoint Nazim.—(1)
The Central Government may,
in consultation with the committee,
appoint a person tuv be the Nazim
of the Durgah and the Nazim shall
in virtue of his office be the Secre-
tary of the Committee:

Provided that no such consulta-

tion shall be necessary in the case
of the appointment of the first

Nazim."”

It is only putting the other way. It
the hon. Minister accepts, this may
stand. There is no sanctity elther in
the one or in the other.
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Pandit G. B. Pant: No, no. There is
sanctity in what comes from you.

Amcendment made:
Page 3,
for lines 1 to 4, substitute:

“9. Power of Central Govern-
ment to appoint Nazim.— (1)
The Central Government may,
in consultation with the Com-
mittee, appoint a person to be the
Nazim of the Durgah and the
Nazim shall in virtue of his office
be the Secretary of the Com-
mittee:

Provided that no such consulta-
tion shall be necessary in the case
of the appointment of the first
Nazim.”

—[Pandit G. B. Pant.}

Shri 8. 8. More (Sholapur): Will
this be an amendment from the Chair?

Mr. Deputy-Speaker: 1 shall tell
him as to what has happened. What
was done was that the amendments
wera all moved by the hon Home
Minister. They were suggested. Then
I took the liberty of suggesting to the
House this course. When I put it to
the House I said the language merely
requires some amendment. I said so.

Shri 8. 8. More: I accept what you
say, that the amendment which you
have suggested is a happier amend-
ment,

Mr. Deputy-Speaker: Let it stand
in the name of the hon. Minister, as
moved by the Hon. Minister,

Psadit Thakur Das Bhargava:
There is no harm in having it from
the Chair. Wherz is the harm?

Shri K. 8. More: He should not be
a party.

Paniit G. B. Pant: If Shri More has
no objection, let it be adopted in his
name.

Shri 8. B. More: I do not mind
though I have not studied the Bill.

Mr. Deputy-Speaker: So, Shri
Rohman's amendment has been cover-
ed and need not be put,
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The question is:

“That clause 9 as amended stand
part of the Bill”.

The motion was adopted.

Clause 9, as amended was added
to the Bill.

Clause 12 — (Remuneration of the
Sajjadanashin)

Shri Mohinddin: I have got an
amendment to this clause.

Page 3,

line 46 and wherever it occurs in the
Bill,

for “Sajjadanashin”
“Dewan"”,

The reason is there has never been
any Sajjadanashin in the Durgah. Of
course, the enquiry committee has .
used the word “Sajjadanashin™
throughout its report. There has been
a long dispute whether the daughter
and the son of the Hazrat Moin-ud-
din Chishti had any issue. There has
been long historical research in that
respect and I am not in a position tc
say what are the facts. The word
“Sajjadanashin™ is usually used where
there is a hereditary successor to the
Pir, Otherwise, it 13 not generally
used. That is why for hundreds of
years the person who performed the
religious functions was called
“Dewan”. What is the origin of the
word ‘Dewan” 1 do not know. But
the word was used and is still ecom-
monly used by the people who wisit
the Durgah. Of course, Sajjadanashin
has come into use for the last ten or
15 years. I suggest that this word
“Dewan” may be continued instead of
the word “Sajjadanashin" because it
causes misunderstanding.

Pandit G. B. Pant: There i3 no
question of continuing. It is rather
replacing the present term “Sajjada-
nashin” by “Dewan”. We are conti-
nuing the present title of “Sajjada-
nashin”. I read in the report about
the appointment of a Sajjadanashin
by Akbar 400 years ago and Sajjada-
nashins have been regularly appointed
since. The termm “Dewan” may create
confusion. It is very closely allied to
the word “Dewan”. It is better to

substitute
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use the word “Sajjadanashin”. It has
a long history. I do not see why we
should drop it. It is a fine expression
and it. suits a shrine like the Durgah
much better than the word “Dewan”.

Mr. Deputy-Speaker: I need not put
the amendment. .
The question is:

“That clause 12 stand prat of the
Bill".
The motion was adopted.
Clause 12 was added to the Bill..

Clause 13.—(Succession to the office
of Sajjadanashin).

Shri Datar: I beg to move:
Page 4,
for clause 13 substitute:

“13. Succession to the office of
Sajjadanashin.—(1) As soon as
the office of the Sajjadanashin
falls vacant, the Committee shall,
with the previous approval of th=
Chief Commissioner. make such In-
terim arrangements for the prr-
formance of the functions of the
Sajjadanashin as it may think fit
and immediately thereafter pub-
lish a notice in such form and
manner as may be determined by
the Committee, inviting applica-
tions within one month of such
publication. from persons claim-
ing to succeed to that office.

(2) Where only one person claims
to succeed to the office of the
Sajjadanashin and the Commiitee
is satisfled as to his right to sue-
ceed, it shall with the previous ap-
proval of the Chief Commissioner
pasg an order in writing accord-
ing recognition as Sajjadanashin
to such person.

(3) Where more persons than
one claim to succeed to the office
of the Sajjadanashin, the Commit.
tee shall, after consultation with
the Chief Commissioner, refer the
dispute to the Judicial Commlis-
sloner of Ajmer for a decision re-
garding the claim to succeed to
that office, and the Judicial Com-
missioner, after taking such evi-
dence as he conslders necessary

, and after glving an opportunity to
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the claimants to be heard in res-
pect of their claims, shall com.-
municate his decision to the Com-
mittee.

(4) The Commitiee, on the re-
ceipt of the decision, shall, with
the previous approval of the Chief
Commissioner, pass an order in
writing in .accordance with such
decision declaring the person found
entitled to succeed to the office
of the Sajjadanashin and accord-
ing recognition as Sajjadanashin
0 such person.

(5) An order passed by the
Committee under sub-section (2)
or sub-section (4) shall be final
and shall not be questioned in
any court.”

It appears long, but it is practically
re-stating the position correctly. It
only states very clearly what the
position in this respect is. There were
certain words of a doubtful character
and therefore it has been very clearly
stated, and whenever the post falls
vacant, the committee, it is provided,
shall, with the previous approval of
the Chief Commissioner, make such
interim arrangements for the perfor-
mance of the functions of the Saj-
jadanashin as it may think fit And
then it will be found in sub-clause
(2) that if there is only one person
and the Committee is satisfled, then
there is no difficulty at all, but. it
there 18 more than one person laying
claim to it, then the dispute will be
referred to the Judicial Commissioner,
and in sub-clause (4) it is stated:
“The Committee, on the receipt of the
decision, 8hall, with the previous
approval of the Chief Commissioner,
pass an order in writing in accor-
dance with such decision”. It is a
judicial decision. Sub-clause (5)
states that an order by the Committee
under sub-section (2) or sub-section
(4) shall be final and shall not be
questioned in any Court.

Mr. Deputy-Speaker: The question
{s:

Page 4,
for clause 13 asubstitute:

“13. Succession to the office of

Saj{adawhiu—(n As soon as
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[Mr. Deputy-Speaker.] Mr, D:puty-Spzaker: I think there
the previous approval of the ere no more amendments to this
Commissioner, make such interim clause.
arrangements for the perfor- Surl Datar: There {is one more
mance of the functions of the amandment, namely amendment
Sajjadanashin as it may think No. 16 in the name of Shri Raghunath
fit, and immediately therecfter Singh.
publish a notice in such form and
manner as may be determined by M:. D->puty-Speaker: The hon.

the Committee, inviting applica-
tions within one month of such
publication from persons claiming
to succeed to that office.

Durgah

only

Member Shri Raghunath Singh is not
bere. I give hon. Members
opportunity to get up and move their

ample

amendmerrts. If they do mnot move,
that means they do not want to press

perscn their amendments.

claims to succeed to the office of

the Sajjadanashin and the Com-
mittee is satisied as to his right
to succeed, it shall with the pre-
vious approval of the Chief Com-

missioner pass an order in writing chance.

according recognition as Sajjada-
nashin to such person.

~ (3) Where more persons than now.
one claim to succeed to the office

of the Sajjadanashin, the Com-

mittee shall, after

consultation
with the Chief CommisSioner,
refer the dispute to the Judicial

Shri D. C. Sharmi: Shri Raghunath
Singh got up so many times to catch
your eye 80 that he may make his
speech, but you did not give him a

Mr. Deputy-Spzaker: 1 am willing

to give him any number of chances

man has gone now.
Mr. Deputy-Speaker: [t

Commissioner of Ajmer for a now, is he not going

decision regarding the ‘claim to
succeed to that office, and the
Judicial Commissioner, after tak-
iIng such evidence as he considers

necessary and after

" opportunity to the

claims,

The question ix:

The motion was adopted.

to the Bill

the previous approval of the Chiet

Commissioner, pass an
writing In accordance with such
decision declaring the person found
en.itled to succeed to the office of
the Sajjadanashin and
recognition as Sajjadanashin
such perscn.

(5) An order passed by the

order in

curtous. 1f he misses one

Parliament at all hereafter?

Shri D. C. Sharma: But tne poor

1s rather
chance
attend

“That clause 13, as amended,
glving an stand part of the Bill”.
claimants to
be heared in respect of their
shall communicate his
decision to the Committee,

(4) The Committee, on there-
ceipt of the decision, shall, with Bill
Clause 16— (Board of Arbitration).

Shri Mohiuddin: I have got two
amendments to this clause. One of

Clause 13, as amended, was added

Clause 14 apnd 13 were added to the

them seeks to delete clause 16 altoge-
according ther. .
to Mr. Deputy-Sp=aker: That amend-

ment Is out, cof order. The hon.

Committee under sub-section (2) or 16.

sub-section (4) shall be final end
shall not questioned in any

rourt.”

fv3as; cl..n-,-@f -ﬂ'h-":'

Member can very well oppose clause

P Y TRC PR Y PO e e

The motion was adopted. [Shry M. H. Rahman: I.....])
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TN WEXT | IW 9T 7 BT .
HTHAT |
Shri Mokiuddin: Then, I shall move
my other amendment which reads:

Page 4, line 40,

omit “or under some contract of
employment”,

Mr. Depuly-Speaker: What is the
number of the amendment?

Shri Mokiuddin: This has no num-
ber. I gave notice of thit amendment
just an hour ago, " and if the hon.
Mmsd. ter accepts it, it caa be consider-
e

Mr. D:puty-Speaker‘ Any amend-
ment which has not been circulated
earller will not %e allowed to be
moved unless Government or the per-
son in charge of the Bill accepts it.
It the hon. Minister accepts this
amendment, It can te moved Is the
hon. Minister agreea‘blu to accepting
this nmdmentr " i

mﬂt G: B..l'lnt: I /have nn objec-
tion_ to its belng moved.

Shri Datﬁr: It might be moved.

Mr. Depﬁir-S;ieaker: Is 'tbe hon
Minister accepting it?

Pandit G. B. Pant: I kave no objec-
tion to its being moved.

Mr. Deputy-Speaker: Only to mov-
ing it? Very well, the hcn, Minister

waives notice. .

Shri §. S. Mors: It is the privilege
of the Chair and the Housz to waive
notice, and not of the hon. Minister.

_Mr. Deputy-Speaker: I would just
like to remind the House that normal-
ly amendments which are tabled at a
late hour are not accepted. It is not
only ' Government, but others also,
who are interested in it, and they
have also to apply their minds. But
we have also been adopting this prac-
tice, that if the Mover or the sponsor
of the Bill, whether Government or a
private Member, is willing to accept
the amendment. then ra*urally they
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must have a body to support them-
:2'ves, and under those circumstances,
the House shows a little indulgence
and {s willing to waive notice and allow
the amendment to be moved. But if
it is only for the purpose of debatlng
that it is tv be moved, but ultimately.

Khawaja Saheb Bill

it is gzing 1o be objected to, then let .

us save the time of the House by not
allowing It to be moved. o

Pandit G. B. Pant: I have no objec-

tion to its being moved.

Mr. Dsputy-Speaker: Is
question of its being moved? Are Gov-
ernment going
‘mately?

to oppose {t u]ti-'

it only ]

Pandit C. B, Pant: 1 do not want to

waste the time of the House.
Mr, Deputy-Speaker: I take it that

tiis amendment is going to be accept- L

ed by the hon. Minister.

Pandit G. B. Pant: I have to see the
reaction of the other Members nlso.

Mr. Deputy-Speaker: 'I‘he hon. Mgm-

bor may move his nmendmen[ nuw.,‘._ .

Shri Mollluddln. I beg to mo'ce- c
Page 4, ling 40,

omit “or under some con‘.nctot .
employment”.

The reason is that arbitration ~ is.

P -

.....‘.n\.---

e oA A

necessary and should be resorted to .

only when there is some dispute
between the committee and the Saj-
jadanashins , and the Khadims - on’
account of their hereditary nght:.
But there could be no question of an *

arbitration between the committee and
its employees. It may be a servant, ~
a sweeper, or a chaprasi; they are .
all employees with  whom the com-

mittee has an implied contract, just

a3 any driver or any servant hai an’

implied contract with - bis - empioyer.
I do not quite understand the mean-

ing of the phrase ‘or under some con
It wimply

tract of employment',
means, according to me, that any
sarvant employed by the committee,
who is not a hereditary Servant of
the Durgah can also resort to thi~
provision and can apply to the Gov-
ernment of India for arbitration even

»
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4 .

[Shri Mohiuddin)

on a small matter. That is why I
say that these words should be delet-
ed. Disputes arising between the
committee and the Sajjadanashins or
the Khadimg in respect of their here-
ditary rights may, of course, be the
subject of arbitration, in order that
the disputes may not drag on and go
to a court of law. But ]I do not want
that there should be provision for
arbitration in respect of trivial
matters.

1 hope, therefore, that the hon.
Minjster will accept my amendment.

Shri S. S, More: I believe he has
already accepted it, and that is why
it has been moved

Pandit G, B. Pant: I have not
already accepted it, but I do accept
1t now,

Mr. Deputy-Speaker: Amenament
moved: ...~
- Page 4, line 40,
omit “or under some coniract of
employment”,

. Pandit Thakur Das Bbargava: The
entire idea underlying this clause 16
is that no dispute relating to the Dur-
gah or to this committee may go to
a court. That is the basic idea. "If
there is any dispute in regard to any
hereditary right etc., the matter may
be decided by the arbitrators. My
kon. friend also accepts that position.
He only objects to the words ‘or
under some contract of employment'.
I find as a matter of fact that this is

- more in the nature of a special right
‘being given to the Durgah so that the
Durgah may not be dragged in in a
court by A. B. or C. My hon. friend
was speaking of some sweepers etc.
They are under a contract of employ-
ment. 1f they bring a matter before
the court, and the Durgah is also to
appear in the court, then what is the
fun In 1t? This provision means that
no question relating to these matters
will go to court. It will be decided
by persons who are mentioned here,
by independent persons, by represen-
tatives of this party or that party
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together with an umpire who will be
a person who has got no interest
whatsoever in the matter. This
means that a person need not go to
court, and any matters of dispute
that arise, whatever their nature, will
be decided by arbitration. I think this
is a very wholesome provision whicn
should be accepted rather than object-
ed 10. I do not find any difficulty at
all here. I have heard the hon. Mem-
ber with rapt attention, but I could
not find any difficulty.

Mr. Deputy-Speaker: Would that
not be taking away the right of a
person who is working under a parti-
cular contract?

Pandit Thakur Das Bhargava: He
‘s objecting only to that part.
4 r

Mr. Deputy-Speaker: What I feel
is this. If there is a contract of
employment, is it open to say, instead
of going to the court of law by this
Act, remove the jurisdiction of the
court and then pui in arbitration?

Pand t 'nnkurbas Bhargava: Yes.
That iz the real idea.

Shri Datar: By agreement.

Mr. Deputy-Speaker: It is not by
agreement. If anyone of the parties
has a complaint against the other
party and wants to refer it to arbitra-
tion, but the other. party is against
arbitration?

Shri Mohiuddin: What I mean to
say is that if arbitration is allowed
even to the servants of the Durgah,
there will be 'no discipline amongst
the servants of the Durgah, there will
be no obedience and in every small
matter of discipline they can apply and
go to arbitration. So there will be
discipline. Arbitration is with regard
to points arising out of heredltary
rights and so on, which is made clear
to a certain extent; otherwise,  there
will be no discipline and the Com-
mittee cannot carry on the adminis.
tration.

Pandit Thakur Das Bhargava: The
words are these: ‘does not, in the
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opinion of the Committee, relate to
any religious usage or custom.' So
they are all civil matters. All the
other matters are mentioned here,
why not this?

Mr. Deputy-Speaker: Every servant
will go to court

Pandit Thakur Das Bhargava: Now,
he has to go to the munsif's court.

M:. Deputy-Speaker: Going to a
vourt Ig not so eaSy as referring to
arbitration. Does the hon. Minister
accept it?

Pandit G. B, Pant: I have no
objection, if the House is agreeable.

Mr. Deputy-Speaker: The question
is:

Page 4, line 40,

omit “or under some contract of
employment”.

The motion was adopted.

Mr. Deputy-Speaker: The yuestion
is:

“That clause 16, as amended,
stand part of the Bill".

The motion was adopted.
Clause 18, as amended, was added
to the Bill.

Clause 17 to 19 were added to the
Bill.

Clause 20.— (Bye-laws).
Amendment made:

(1) Page 5, lines 40 and 41,
for “ccmpound” substitute:

“compound and regulating the
conduct of persons within the
precincts of the Durgah”.

(2) Page 8,
(1) after line 42, insert:

“(§) the regulation ot the cook-
ing of degs and distribution of the
food So cooked, notwithstending
any judicial decision relating. 4o
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the right of any person or class
of persons fo participate in such
cooking or distribution”;

(ii) line 43,
jor “(§)" substitute *“(k)*; and
(iii) line, 48,
ror “(k)" substitute “(1)”
—[Shri Datar)

Mir. D=puty-Speaker: The quesStion
is:
“That clause 20, as amended,
stand part of the Bill".

The motion was adopted.

- Clause 20, as amended, was added
to the Bill

Clause 21.—(Transitional Provi-
sions).

Shri Datar: I beg to move:

Page 6,

for clause 21 substitute:

“21. Transitional Provisions.—
The person holding the office of
Sajjadanashin immediately before
the commencement of this Acy
Sshall on and from such com-
mencement=continue to hold that
office subject to the other provi
sions of this Act and to the final
decisicn in the suit relating to
that office which is pending on
such commencement and to which
the said person is a party”.

This matter, it was stated, was
pending in the Supreme Court. We
have no information on that point.
That is the reason why this hag been
added.

Mr. Deputy-Speaker: The question
|
Page 6,
for clause 21 substitute:

“Z1. Transitional ~ Provisions.—
The person holding the office of
Sajjadanashin immediately before
the commencement of this Act
shall on and from such com-
mencement continue to hold that
office subject to the other pmn-
visions of this Act and to.the
final decision in the suit relating
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(Mr. Deputy-Speaker]

to that office which is pending on ~

such commencemant and to which
the said person is a party”.

The motion was adopted,

Mr. Deputy-Speaker: The questicz
is:

“That clause 21, as amendeq,
stand part of the Bill",

The motion was adopted.
Clause 21, as omended, was added
to the Sill,
Clause 22 --as added to the Bill.

Clause 1.— Enacting Formuls and
Title.

Amendments made:

(1) Page 1, line 3,

for “1852" gubstitute “1955".
@ ’I_*ag'e Tl

for line 1, substitute:

“Be it enacted by Parliament 1n
the Sixth Year of - the Republic
of India as follows:—"

—[Shri Datar]

Mr. Deputy-Speaker: The gquestion
is:

““That clause 1, as amendeq,
the Enacting Formula, as amen-
ded, and the Title stand part of
the Bill".

The motion was adopted.

Clause 1, as cw;tended, the Enacting
Formula, as amended, and the Title
were added to the Bill.

Pandit G. B. Pant: 1 beg to move:

“That the Bill as amended. be
pasSed”. '

1 do not think many words are
needed now to commend this Bill to
the hon. Members of this House. I
have s~~epted almost every amend-
ment which wag acceptable to the
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' gencral body of the House itself and

I have tried to remove every possible
objection amanating from the quarters
that are interesteda in the Bill. In
fact, 1 have more than responsive; 1
have been submissive. So 1 hope

tns will be a;:ce;te:'. unonimously.
M-, Deputy-Speaker: Motion
moved:

“That the Bill, as amencded, be
passed.”

Shri D. C. Sharma: The hon. the
Home Minister, in his opening speech,
remarked that it had gladdened his
heart to be able to bring this Bill
forwurd in the House. I must say
that it gladdens my heart also to be
able to speak on this Bill, even though
it be at the third reading stage. I do
so for two reasons. When I look back
upon my school life, I think there
are two Urdu poems which still stick
in my memory. - One of those poem
is about the revered saint, about
whose Durgah we are passing a Bill
today. The other poem was a poem
by Dr, Mohammed Iqbal which was
known as the complaint of a night-
ingale in a cage.

1 therefore say that by doing so,
I am paying my homage to this great
Sufi saint who was responsible, by
and large, for founding the tradition
of Hindu-Muslim amity. I have been
to Ajmer several times and I have
seen that this Durgah is common to
all and that Hindus vie with Muslims
in paying their homage to this great
saint. Of course, I would have liked
it very much that the Government
should have trought forward a com-
prehensive Bill to cover all places of
religious endowments. My friend
Shri A. S. Saigal said that there
should be a Bill like this for Huzur
Saheb and Patna Saheb. My other
friends also echoed s&imilar senti-
ments. I should say that there
should be a similar Bill for the tem-
ple of Lord Vishwanath in Banaras.
I think this is not a problem which
concerns only one shrine in India.
It is a problem which affects so many
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temples and religious endnwments in
India and I would urge the Govern-
ment to be so bold as to bring for-
ward a Bill which can make for the
proper administration of these reli-
gious endowments.

I would not repeat what has been
said that there are malpractices and
all that kind of thinrg. I do not want
to say all that. But, I should say,
apart from other considerations, we
need in this country a proper ad-
ministration of all these religious
endowments. But proper administra-
tion does not mean that everybody
connected with these religious endow-
ments should be elected. An hon.
Member said that the Central Com-
tnittee should be elected and all other
rommittees should be elected. Of
course, I believe in parliamentary
democracy and parliamentary demo-
cracy cannot work without elections.
But I must say that in India we are
having a morbid passion for election;
and we are overdoing these elections.
We want elections in every sphere
of life and I do not know where we
shall be able to draw the line. But,
I must say that so far as the adminis-
tration of religious endowments is
concerned we should not introduce
the principle of elections. I do not
want to refer to any religious endow-
ment but 1 have in my mind some
and [ know how the principle of elec-
tions for the manegemeni of those
religious shrines , has worked.by far
and large neither for the proper
administration of those endowments
nor for the enhancement of their
prestige nor even for the proper per-
lormance of the ritualistic duties con-
cerned with thnSe endowments. I
would, therefore, say that It ia
a very wholesome thing that the Gov-
ernment has done that they have nou
introduced this principle here. Reli-
gious endowments cannot be run like
municipal committees or like district
boards or State Assemblies. Religlous
endowments have a character of their
own and, I think, the principle which
the Government has adopted in the
framework of this Bill should be
something of ¥ mnds! far all ather
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Bills which are to come ir. the (¢se
of these religious endowm.enty.

But I must say one thing that in
this Bill we have adopted. a strange
kind of structure, I am BOITY to refer
to the structure of this Bill We
have the Chief Commissioner, we nave
the Nazim, we have the Advisory
Committee and then we have the Arbi-
tration Board. I do not know why our
government cannot think of simph-
fying the Structural organusations
that are coming into being so fast m
this cvuntry. These organisations are
of different characters. For instance,
what ure the functions of the Chief
Commussioner? Of course, he exer-
cises statutory funcrions which 1
think......

Mr. Deputy-Speaker: This ig the
third reading. It 8 not usual to go
into such great details. Three hours
have been allotted for this and now
we have exceeded three hours.

Shri D. C. Sharma: Yes, Sir. But,
we have ulso saved some time from
the other Bills, for instunce from the
Bill which my learned friend Shri
Pataskar put forward and, therefore,
we can glve Some more time to this.

Mr. Deputy-Speaker: The next Bill
probabhly wants more time.

Shri D. C. Sharma: I was going to
say there is the Nazim. It has been
said that the Nazim beiongs to the
category of an executive otficer of a
municipality. When I look at the
position of the committee, I say that
this commuittee belongs o the cate-
gory of a flnancial undertaking.
When I look at the Advisory Com-
mittee I say this belongs to the cate-
gory of the Business Advisory Com-
mittee and when I think of the Arbi-
tration Board, I say this belongs to
the domain of labour diSputes. I gee
so many things bhave been brought
tongether in this Bill and the structure
that has been proposed for the
administration of this Durgah i3 a
strange one. 1, therefore, Say that
Government should think of a simple,
homogeneous and harmonious struc-
tura [t is not that they should take
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Bill
(Shri D. C Sharma.]
one thing from a business organisa-
tion, one thing from a financial orga-
nisation and a third thing from a
municipal organisation and put them
together and say "“Here we have
brought these together and this is a
proper structure.” I say this matter
requires very serious consideration
and I think this kind of difficulty
should be obviated in other Bills dlso.

I am glad that the hon. Minister
nas taken away some of the powers
of the Nazim. But I must say that
he has been very hard on the Kha-
dims. We go to places of pilgrimage
and we meet these pandas. Do you
mean to Ssay that these pandas should
take a licence? These pandas are not
a nuisance. '

An Hon. Member: They are a
nuisance.

Shri D, C. Sharma: They are a
nuisance because you have other con-
siderations in view. I say the pandas
act as your hosts, as your guides and
as your friends. They do all these
things and I think it is an abuse of
language to say that these pandas and
Khadims are a nuisance. (Inierrup-
tion) ] would say that these persons
should have been ghown some tender
mercy. I know our Home Minister is
a very gentle-hearted person and has
been very good to the Nazim. I
" would expect some small mercies for
these Khadims also because to take
thess Khadims away from their tem-
porary spiritual category and bring
them into the category as in the Bill
is not a very desirable thing from my
point of view. It hurts my sentiment.
I think tomorrow there may be a Bill
for some Hindu religious endowment
and something like this would be pro-
posed to be put down there. That
would hurt me. Therefore, I say the
Khadim should have been given—if I
can put it like that—a Dbetter deal
than he has been given here,

The Sajjadanashin is being given
an allowance of Rs. 200 a month. He

(Amendment) Bill

is a descendant of that great gaint. I
should say that I welcome this Bill
and support it In the main but I
would request the Government to
bring into being a simple kind of
structure which can make for the
proper governance and administra-
tion of these bodles. With these re-
marks I support this.

Pandit G. B. Pant: This Bill s
based on the recommendations of the
high power committee which was
presided over by a judge of the High
Court. So, if there is any grievance,
then it should not be laid at the door
of the Government but of those who
had better opportunities of studying
the problem. So far as I am con-
cerned, I have accepted almost every
suggestion that has been made on the
floor of this HouSe.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted,

STATE BANK OF INDIA (AMEND-
MENT) BILL

The Minister of Revenne and De-
fence Expenditurs (Shri A. C. Guha):
I beg to move:

“That the Bill to amend the
State Bank of India Act, 1955, be
tzken into consideration.”

This Bill is intended to convert the
ordinance issued some time back into
an Act of Parliament. I think it
would be proper to state here the
reasons for promulgating the ordi-
nance. The other day I laid on the
Table of the House a statement show-
ing the objects and reasons for pro-
mulgating the ordinance and also the
reasons for the emergency felt by
Fovernment.
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[(Panprr THAEUR DAs BHARGAVA in the
Chair]

Under the State Bank of India Act,
a date was fixed, to be notified by
the Government later on, called the
‘appointed day’, on which the Impe-
=:al Bank would cease to exist and its
place would be taken by the State
Bank, and all the assets and liabili-
ties of the lmperial Bank would be
automatically transferred to the State
Bank.” In fact, the Imperial Bank
would convert itself into the State
Bank of India on the appointed day
and the State Bank would set
into possession of all the properties
and the Government notified later on
that the 1st July should be the ap-
pointed day.

As far as the assets and liabilities
of the State Bank, situated in India,
are concerned, this Act of Parliament
was quite enough to take care of those
things, but there are certain asSets
and liabilities of the Imperial Bank
situated outside the country. It has
sven now some branches outside—I
think eight in Pakistan, one 1n the
U. K., one in Ceylon and one in-
Burma. The assets and liabilities of
those branches could not automatical-
ly be transferred to the new State
Bank, started on the 1st July. There
must be a legal entity, a corporate
body, to make this transfer from the
Imperial Bank to the State Bank.
But if the Imperial Bank ceases to
function as State Bank on the lst
July and the State Bank comes into
existence on 1st July, then the legal
entity to transfer the assets and lia-
bilities of the Imperial Bank’s foreign
branches would not be there. So, it
has been found neceSsary to continue
e notional existence of the Imperial
Bank as far as India is conecerned, and
also to allow it to continue as a legal
entity in the foreign countries to
effect this transfer. It was solely for
this purpose ‘hat the crdinance was

promulgated.
The House will remember that any

Indian bank to open its branches in
a foreign country will have to take a
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iicence and permission from the
foreign country, just as a foreign bank
to open a branch in India will also
requ.re a licence and permission from
the Government of India. That also
would take some time and the actual
transfer of these properties could not
be automatically done according w
the Acts passed in India. That is
why it was felt necessary that the
Inperial Bank should be allowed to
continue. Then certain legal docu-
ments also are to be enacted and that
cannot be done unless the Imperial
Bank continues in those foreign coun-
tries. Some formalities ars to be
underzone, some stamp duties and
other taxes are also to be paid, and
these are legal technicalities. Natu-
rally, it was not possible to do them
on the 1st July. It would take sume
time, arnd for these purposes also, it
was receSsary to continue the Impe-
rial Bank in foreign countries. We
rannot continue the Imperial Bank
in foreign countries without having
some sort of existence also here, und
it has been found necessary to have
a sort of a notional existence of the
Imperial Bank here. The share-
holders have ceased to exist, the Direc.
tors have ceased to exist, and the
entire functions of the Imperial Bank
now vest in the Chairman. The
Chairman, the Vice-Chairman and
two Managing Directors of the State
Bank of Indiz will from the body
corporate of the Imperial Bank.

Shri A M. Thomas (Ernakulam):
Who will act on behalf of the notional
body?
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Shri A. C. Guha: The Chalrman of
the State Bank. The entire functions
of the Imperial Bank now vest 1n the
Chairman—of course he has the right
to delegate his powers.

Shr! M. S. Gurupadaswamy (My-
sore): Will he be a notional Chalr-
man?

Shri A. C. Gaka:
holder<?

Notional share-

Gnmpadaswmy;
ntional Chairman.
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Shri A. C. Guha: The Chalrman
will be the sole repository of the
authority of the Imperial Bank for
the purpose of transferring the asseis
n! the foreign branches to the State
Bank. Regarding the necessary struc-
ture and the administrative set-up of
the notional bank, I have stated that
the shareholders do not exist and the
body corporate of the lmperial Bank
1s continued by the chairman, the vice-
chairman and the two managing direc-
tors of the State Bank. Then natu-
rally would come the question of the
capital of the Imperial Bank as 1t
cannot function without a share capi-
tal. So, the Heserve Bank will ad-
vance Rs. 10,00,000 to the lmperial
Bank as its capitaL

There are certain difficulties with
regard to the employees. Under the
Act passed by this House—the State
Bank of India Act—all the employees
of the Imperial Bank are transferred
to the State Bank and that position
remains. As regards . the conditions
of service, emoluments, etc., every-
thing remains the same as put in the

tate Bank of India Act. But in re-
gard to the employees in the foreign
branches, though they belong to the
State Bank, they would be eligible to
do certain services for the Imperial
Bank branches there. Though emplo-
yees of the State HBank, they will have
to carry on the work of the Imperial
Bank branches in foreign countries.

The Imperial Bank Act is so amend-
«d as to preserve a skeleton organisa.
tiun till such time as the Bank
disdolved by a further notification of
the Government. By this Bill we are
making certain amendments to the Im-
perial Bank Act also, because to keep
in existence the Imperial Bank, that
Act will also be operated. But under
the changed conditions, certain
amendments are required to be effect-
ed In the Imperial Bank Act and that
is also done in certain clauses of the

BuaL

In the Stale Bank of India Act,
under section 48, we took certain
powers to meet some sort of unfore-
seen difficulties and contingencies, but
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that provision was not enough to meet
the difficulties that we later on found.
As regards the foreign branches of
the Imperial Bank, we consuited our
lawyers and our legal advice is that
there is no way but to effect changes
in the State Bank of India Act, in the
first instance by the issue of an Ordi-
nance and later on by converting it
into an Act of Parliament. I can give
this assurance that this will be only
for a short time. As soon ag the
assets and liabilities of the branches
in foreign countries are transferred to
the State Bank, the Imperial Bank
will cease to exist and that will only
require a further notification of the
(zovernment of lndia. No new prin-
ciple is involved and this activn is
taken only in pursuance of the imple-
mentation of what the Parliament
wished and enacted. It was only a
question of getting over some techni-
cal unforeseen difficulty. The present
Bill purports to transform the ordi-.
nence into a permanent Act and I
hope there is nothing contentious in
this Bill and that the House will
readily pass this Bill. At the second
reading stage, I shall move a short
tertal amendment to one of the
clauses.

Mr. Chairman: Motion moved:

““That the Bill to amend the
State Bank of India Act, 1055, be
taken into consideration.”

Shri N. B. Chowdhury (Ghatal):
While supporting the Bill I would
like to make a few observations on
this oceasion. The necessity of bring-
ing this amendment has arisen as a
result of certain legal difficulties
which, the authorities feared, they
might have to face in foreign coun-
tries with regard to the branches of
the Imperial Bank. While in India
we have a State Bank from the 1st
of July, in othar countries some 1l or
12 branches of the Imperial Bank
will continue to live because of such
difficulties.

Shri A, C. Guha: I think there is
some misconception; In these coun-
tries also by this time the State Bank
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has :tarted functioning. At the same
time the lmperial Bank branches also
continue and they will continue as
long as the properties are not trans-
ferred to the branches of the State
Bank.

Shri N. B. Chowdhury: I am glad
that the position has been further
clarifizd by the hon. Minister. Such
Adificulties might appear when new in-
stitutions of this magnitude are
brouzht into existence. There may
be unforeseen difficulties which may
have to be overcome, but the point
to be considered is whether this is
one of the difficulties which could not
have been foreseen by the Govern-
ment. You are aware that recently
in the course of a week we have come
across some three or four instances of
carelessness on the part of the Gov-
ernment. There was one Bill with
regard to which the Speaker had to
say something: he said that it had to
be held up and could not be trans-
mitted for rometime - because the
period of 14 days would be expiring
if it was sent Immediately. There
was another Bill brought by the Home
Minister in which case the amend-
ments could not be supplied in time.
Here is another instance.

The Imperial Bank of India Act
wag enacted in 1920 and these bran-
ches were functioning in those foreign
countries for a long time. Could they
not have anticipated these difficulties
.with regard to the transfer of the
assets of the branches of the Imperial
Bank and could not they have In-
cluded these provisions in the orfgl-
nal Bill itself?

Mr, Chairman: The Minister had
already explained thiat opinion was
divided; they took counsels from diffe-
rent lawyers and their opinion was
divided.

Shri N. B. Chowdhury: The expert
advice was taken after the Bill was
enacted and the Ordinance was pro-
mulgated on 23rd June; it appears
that they found out these difficulties
after Lthe State Bank Act came into
sxistence and So they sought expert
legal advice and om such advice hey
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promulgatad an ordinance. That
advice should have been taken ear-
lier; I am sure they had not ascer-
tained the opinion of the experts
befcre they asked for the drafting of
the Bill. Had they been careful
encugh, they would have certainly
consulted the banking laws cf the
countries in which the branches of
the Imperial Bank existed. This is
certainly an instance where we can
say that the necessity for this ordj-
nance on the score of the difficulties
of foreign banking laws could have
been avoided.

The hon. Minister mentioned the
existence of some_ 11 branches, I
wanted this information from the
Reference Branch and they had sup-
plied me a list according to which I
find that there are as many as 12
branches. y

Shri A. C. Guha: Eleven branches.

Shri N. B. Chowdhury: They are at
Rangoon, Colombo, London and nine
in Pakistan,

Shrli A. C. Guha: Eight in Pali
tan.

Shri N. B. Chowdhury: Except #
one branch—that is the Rangoo
branch—all the other branches m
gituated in Commonwealth countrie
The Hon. Minister had already ea
plained that In some of these place
at least, the State Bank had als
started functioning while the bran-
ches of the Imperial Bank also con-
tinue to function. There are other
jifficulties also because they will have
to get licences or other kinds of
uathorisations; there may be some
documents which may have to be
executed; the difficulties about stamp
and others are ilso there. So, we
would like to know all these things—
namely, whether Government is ex-
periencing any difficulty with regard
to the transfer of liabilities and
assets by these branches to the pro-
posea branches of the State Bank in
those countries. That position has to-
be made clear because here certain
countries are mentioned with regard
to the branches of which we do mot
for a long time know what is hap-
pening. What is the transaction; has
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¢ gone down or up? Pariiculasly
with =vard to the branches in Pakis-
tan whet is the position? What is
the position with regard to the Lon-
don Brunch. We would like to know
gll these things and elso whether it
would be possible for the Govern-
ment to expedite this change-over by
negotiations.

I would like to know the position
of the employees. The hon. Minis-
ter haa also referred to these cases.
We should be informed whether as a
result of this changeover there is
going to be ary difficulty to the staff.
We want that there should be a cate-
gorical assurance on the floor of this

House that because of Such transfer .

and the change in the name and other
difficulties 1nat the Government may
have to face, the staff of the State
Bank or the Imperial Bank would
not be made 10 suffer in any way.
It is a very peculiar position. We
have heard apout the notional exis-
tence of the Impeérial Bank here and
glso the existence simultaneously of
the branches of the Imperial Bank
and the State Bank in other coun-
tries. We do not, therefore, know
very clearly what exactly the legal
position is. We all wished at the time
of passing the State Bank of India
Bill that we were going to have a full
fledged State Bank from 1st July. Now,
we find that there is some difficulty and
the Imperial Bank has not in fact been
terminated. We all wished that the
Government should iake proper steps
so that the State Bank of India would
be the only bank. There should not
be any prolongation of the life of the
Imperial Bank more than is absolute.
ly necessary to effect the changes that
are necessary in view of the laws of
other countries over which we have no
control.

Sari M. S. Gurupadaswamy: Sir,
in psychology we come across various
complexes like oedipus-complex, eler.
tro-complex and the like.

An Hon. Member: And inferiority
complex.
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Shk=t M. S. Gurupadaswamv:. . and
the Gevernment of India and Shri
A. C. Guha are now developing an
Ordinance-complex.

Shri S. S. More (Sholapur): He is
not using any of the complex.

Shri M. S. Gurupadaswamy: It is
not meant for Shri S. S. More.

Shri A. C. Guha: Anyhow I am
glad he has not suggested oedipus
complex for the Government.

Shri M. 8. Gurupadaswamy: This
measure has been brought to regu-
larise the step that has been taken by
the Government in issuing an ordi-
nance. Shri A. C. Guha said in his
preliminary remarks that no princi-
ple is involved In this Bill. Certain-
ly, no principle is involved. What
we see here is only that the Govern-
ment resort to the extraordinary
powers given in the Constitution
meant for extraordinary circum-
stances to rectify ordinary wrongs.
Here is a case where the emergency
power given by the Constitution is
used to fill up the lapses of vision and
foresight on the part of the Govern-
ment. It is very unfortunate and it
is really inexcusable.

Shri A. C. Guha pointed out that
he had to continue notional existence
of the Imperial Bank of India. That
means we have to endure the shadow
of the Imperial Bank for some more
time to come till all the assets and
liabilities of the wvarious branches
abroad are transferred to the State
Bank. Sir, I want to know, what was
the department doing at that time
when it was drafting this measure?
It may be said that this was not fore-
seen. They ought to have foreseen
this when they brought a very impor-
tant and vital measure of this kind.
When they brought this measure they
should have taken all care to see that
nothing wrong or incorrect was done
on thelr part In regard to the question.
Now, there iz not only loss of time
of the House but also waste of
time to the Government. 1 fear
that by this delay the assets of
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the Imperial Bank may be frittered
away. Supposs he weaats to maintain
a notional staff, a notional Chairman,
a notional Vice-Chairman, notional
employers, notional shareholders,
notional officers—though everything is
rotionel, even for this he has to spend
some money. I want moreover to
know what will be the expenditure
which will be involved In taking over
all the assets and liabilities from the
Imperial Bank to the State Bank. It is
said that some documents have to be
transferred in foreign countries., 1 am
afraid that foreign personnel are still
working in these banks in foreign
countries. I am sure the Government
have not started branches of State
Bank in those areas and” only the
Imperial Bank and its branches are
functioning today.

We nationalised the Imperial Bank
of India at the time giving very
short notice to the board of directors
and the shareholders thinking that if
we give more time then there may
be more wastage of money and the
board of directors—the people who
were managing the affairs of the Im-
perial Bank—may mismanage or mis-
spend the money. I think, Sir, the
purpose for which we nationalised the
Imperial Bank so suddenly without
giving sufficiently long notice, is now
sabotaged and is not being realised
because we have still to maintain

" branches and staff of the old bank in
foreign countries.

i.a:tly. I may say, though the Bill
does not deal with any question of
principle it is concerned with the
question of efficiency and competence
of the admin stration of the Govern-
ment. 1 am very sorry that such in-
excusable lapses are growing and the
Government is just sleeping like Rip
Van Winkle.

Shri A. M. Thomas: My friend Shri
M. S. Gurupadaswamy rajseq the
question that in such a case it was
inexcusable on the part of the Govern-
ment to advise the President to issue
an ordinance. I beg to differ from
him. If this was not an occasion for
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the issue of an ordinance what else

could have been an occasion for the

issue of an ordinance, I fail to under-

stand?

Whatever it may be, 1 agree with
the criticism that has been levelled
by the first speaker, that in a matter
like this the Government ought to
have anticipated the difficulties and
inrorporated the necessary provisions
in the previous Act itself. Perhaps
the Government might have been
under the impression that being a
successor institution it would have
been competent to deal in the foreign
countries also, but, I think, legal
advice, if it was necessary from for-
eign countries, ought to have been
taken long ago especially in view of
the fact that the Government was
determined to have the Imperial Bank
of India taken over on the 1st of
July, 1955,

Sir, you remember the urgency
with which this Bill was passed. The
Government was not prepared to
have the Bill ekamined even by a
select commitiee of the House,
Although there were some Members
who wanted the Bill to be examined
by a Select Committee, the House
ultimately acceded to the plea raised
bv the hon. Minister that it was an
urgent measure in view of the fact
that the Government intended to take
over the Imperial Bank on the 1st of
July, 1955. But, in that case, they.
ought to have bestowed more atten-
tion with regard to the legal position.
Whatever it may be, I must congratu-
late the Government since it has been
able to find out the legal flaw before
1st July, 1955; that is before it was
too late. In that respect I should
congratulate the Finance Ministry.

Though my little legal learning
does not assist me much in solving
the difficulty that I8 now facing us, I
have my own doub!s and when I put
the question: “Who will act on behalf
of the Imperial Bank?” to the hon.
Minister, he sald: “The Chairman,
Vice-Chairman and the PBoard of
Directors of the State Bank of India
will act”. If the State Bank of India,
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which has come in the place of the
Imperial Bank of India which has
been registered in India, will not be
able to deal with the situation, I find
great difficulty in accepting the posi-
tion and I hope the hon Minister will
explain whether a fictitious person
will be of any use for legal purposes
in foreign countries. A question can
very well he asked as to whether the
courts in foreign countries will accept
this fictitious person or this notional
person.

Mr. Chailrman: How is it fictitious?
The hon. Minister says it still exists,

Shri A. M. Thomas: But, Sir, the
same personnel of the State Bank acts
on behalf of the notional person also.
So, in the case of transfers of the
assets of the State Bank, will it not
be one and the same person acting
on behalf of both? If the previous
legislation will not be of help in the
foreign countries, I respectfully ask
whether the legislation constituting
this fictitious person, this notional

person who is none other an the
State Bank of India whic “on-
stituted under this Act, wili "~

cient in foreign countries? .
the hon. Minister will explain .
position in his reply.

1 wish to raise one more question
and that is with regard 'to the work
of the State Bank which is going on
in foreign countries. I wish to know
whether the volume of work has
suffered. The report that was seen
published in the press with regard to
the working of the Imperial Bank
after it was taken over on the 1st
July, 1935, has not given us a very
encouraging picture. Of course, the
period covered is one month only and
it is a short period. You would have
" noted that the deposits are increasing
but the advances are gradually coming
down. According to the figures pub-
lished in regard to the working of the
tank, afier it wag taken over on the
1st July, 1955, the advances have
come down. I wish to know from the
hon. Minister why this phenomenon
has occurred. It is a serious matter,
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The Government must move every
nerve and take every step to see that
the efficiency of the institution is not
impaired in any way after it has been
taken over by the Government. I am
sure that the Finance Ministry will
be very zealous {n guurding the efi-
ciency of the Imperial Bank which
has now taken the shape of the State
Bank of India. From the very begin-
ning, the Government must keep a
watcn over the work: I say that the
Reserve Bank also must keep a watch
over that work before it is too late,
and if any difficulty is found it must
be rectified. We must not wait for a
long time as we have waited in’the
case of the Industrial Finance Corpor:
tion where we tried to remed’
matters years afterwards. | hope th
Government will bear that asper® i
mind and that from the very start o.
the working of the bank, the Goveru-
ment or the Reserve Bank, as the
case may be, will keep a vigilant
watch over the working of the bank.

It has been the convention in this
House just to touch the working of
the previous Act also when we deal
with the amending Bills, although it
may not come within the scope of the
wresent Bill. I raise another point

4o,

Apart from the shortage in advan-
ves to which I have already referred,
I should like to refer to another ques-
tion, and that Is, whether the State
Bank which has come Into existence
on the 1st July, 1855, has t-ken any
steps in opening branches. We have ad-
umbrated a scheme for opening as

many as 400 branches. I wish to
know whe.her the State Bank has
made any attempt in that direction
and whether any branch has been
opened.

Shri A. C. Guha: The hon. Member
may please refer to one of the Un-
starred Questions today Zfor this.

Shri A. M. Thomas: Anyhow, it is
better that the House is enlightened,
when we are discussing this Bill, what
attempt has been made by the Gov-
ernment in that respect. I was not
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able to find out from the newspapers
the fact of the opening c! any bran-
ches anywhere. So, I would like to
know the development in that direc-
tion and how far the State Bank has
succeeded in opening branches. With
these words, I welcome the Bill.

Shri A. C. Guha: I am glad that
the Members have all approved of
the necessity of this Bill and T am
sure there cannot be any two opin-
jons in this matter, Two Members
have accused the Government for lack
of foresight. I think I can only say
that we could not surely foresee all
, these things. This Bill was debated
.in this House for 20 hours, and there
swere S0 many lawyer Members and
»legal experts including yourself Sir,—
¢ ttry Chair—but none of them even
* mentioned that there might be some

difficulty about this property of for-

eicn branches,

Shri 8. S, More: Is this meant as
a censure?

Shri A. C. Guha: None has men-
tioned that there may be any diffi-
culties about the foreign branches.
Anyhow, that was a lapse on the part
of the Government surely.

Shri A. M. Thomas: The House is a
sovereign body, it is not an expert

body.

Shri A. C. Guha: There are so many
experts here and Members of Parlia-
ment are supposed to be experts on
any subject, from the Durgah Khawa-
ja Saheb Bill to the State Bank of
India (Amendment) Bill the next

_ moment.

Mr. Chairman: So, the Governmezlxt
has not got any duty to discharge in
this matter?

Shri A. C. Guha: Sir, I admit that
there has been & lapse on the part of
the Government, but anyhow. as Shri
A. M. Thomas has said, it is good that
we could detect this lacuna in time.

Shri M. S. Gurupadaswamy and
Shri N. B. Chowdhury have asked for
some assurances as to the safety of

the assets in foreign branches. 1_

198 LSD.—S,
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think there is no risk of those asSets

being anyway fritiered away or wasted

or going out of the control of the

State Bank of India. They will all

-come to the State Bank of India in

due time and I can give some figures.
On 1st July, 1855, on the Property
and Assets side, the business amount-
ed to Rs. 13,62,00,000. On 8th July,
it came down to Rs. 10,53,00,000. On
the 15th July, it was Rs. 9 crores and
on the 22nd July, it came down to
Rs. 7,36,00,000, So the Members will
see that the transfer is being effected
rather quickly and in an orderly
manner,

Shri N. B. Chowdhury has said
something about ' the employees. 1
have already mentioned that the
terms of the emoluments and the
service conditions will remain the
same as mentioned in the State Bank
of India Act and the employees will
remain as the servants of the State
Bank of India. But in foreign coun-
tries, they will have to do also the
work of the Imperial Bank. That is
the only provision here. There is no
risk of any of their privileges being.
impaired in any mammer. -

Shri N. B. Chowdhury: May I know
whether there would be any addi-
tional work for them because of this
provision?

Shri A. C. Guba: There may not
be any additional work. This work
would have to be done by them In
any case.

Shri M. S. Gurupadaswamy: Wil
there not be any notional work?

Shri S. S. More: There will be
some emotional work! .

Shri A. C. Guha: Shei A. M. Thomas
has expressed a fear about the legal
competency of the Chairman and the
Vice-Chairman and others of the
Siate Eank to efiect this transfer of
the assets of the Imperial Bank in
foreign countries to the State Bank.
We have consulted the highest legal
authorities in India and also in the
United Kingdom and we feel that the
arrangements that we are making
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here are correct and *‘hat those offi-
cers will be quite competent to make
this transfer. There would not be
any difficulty ln making thisg trans-
fer.

Shri S. S. More: May 1 know
whether this legal consultation was
made z’ter the original State Bank of
India Bill was passed into an Act or
before that?

5 Py,

Mr. Chairman: He wants to know
when this decision was taken and
whether any legal advice was sought?

Shri A, C. Guha: Obviously, the
advice was sought after the State
Bank of India Bill was passed; other-
wise we would have put this in the
original Bill itself.

Shri Thomas.has said that the de-
posits of the State Bank are increas-
ing, but the advances are decreasing.
On 1st July the advances were Rs. 116
crores’ and on 22nd July they were
Rs. 109 crores. But he should al%o
remember that this is the slack season
and in this season the ‘deposits of
every bank generally go aown.

Shri A. M. Thomas: What was the
figure in the corresponding month
last year?
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Shri A. C. Guha: | have not got it
now, Anyhow, he has suggested that
the Reserve Bank should keep a close
watch over the working of this Bank.
Surelv, we shall do that. He Lkas also
asked if the State Bank has been tak-
ing any steps regarding the opening
of new branches., .Up to some time in
July, three new branches have been
opened, one in Gandhidham in Kutch,
another In Nowgong in Assam and
the third in Hoshangtbad in Madhya
Pradesh. Of course he would realise
also that because this is the change.
over period, it would take some time
to settle down and start the actual
work for which the State Bank has
been set up. Considering that posi-
tion, I hope you would admit that
the State Bank has been taking some
action in the direction of starting new
branches, I think within two or three
munutes, we can pass the second read-
ing of the Bill also,

Mr. Chairman: The question 1s:

“That the Bill to amend the
State Bank of India Act, 1855, be
taken Into consideration™

The motion was adopted.
The Lok Sabha then adjourned till

Eleven of the Clock om Friday, the
5th August, 1953.



